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LOK SABHA
Wednesday, September 22, 1885/
Bhadra 31 1887 (Saka).

The Lok Sabha met at Ten of the
Clock.

[Mr. SpeAarer in the Chair]
ORAL ANSWERS TO QUESTIONS
Petro-Chemical Cerporation

+
[ Shri 8. C. Samauta:
Shri Subodh Hansda:
. N. Khan:

Shri M. L. Dwivedi:
'11'0.{ Shri Warilor:
| Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri P. C. Borooah:
Lshrl Bagri:
Will the Minister of Petroleam
and Chemicals be pleased to stale:
(a) whether Government propose
to set wp a Petro-Chemical Corpora-
tion in the public gector;
(b} if so, when; and

features of

Fn«.r
|

(c) the salient the
Corporation?

The Minister of State in the Minls-
try of Petrol and Chemicals (Shn
Alagesan): (a) to (c). The matter is
under consideration of Government,

8hri 8. C. Samanta: May I know
whether any private corperation s
also going to be formed?

Shri Alagesan: The Government is
going to form it; it will be an entirely
Government-owned corporation.

Shri §. C. Samanta: What will

the caputal of the corporaticn
will be set up~

Shri Alagesan: The capital will be
entirely subscribed by the Govern-
1438 (Al LS

be
that
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ment of India, and the share scrips
will be in the name of the President.
It will be an entirely Government-
owned corporation; there will be a
Board of Directors with officials and
others. The actual amount is yet to
be decided.

Shri Alagesan: The whole range of
petro-chemical products, such as aro-
matics, synthetic fibre products, the
synthetic rubber products and the
intermediates relating to them will
be the concern of this corporatiom.
The various pet hemical | les
will form part of the complex and it
wil] be closely related to the refine-
ries.

Mr. Speaker: When will the work
start?

Shri Alagesan: We are having talks
with certain parties who hove ex-
pressed their willingness to colla-
borate with us and after those talks
are completed and a certain under-
standing is arrived at, wec wil] start
it
- Shri Warlor: Since we are expect-
ing that these petro-chemical indua-
tries are going to develop at a fast
pace, may I know what measures
Government will take if the Govern-
ment takes so much time to congider
it and come to a dectsion on  this
matter?
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Shri Alagesan: We are having this
matter under consideration, but it was
decided that az soon as wc are In o
position to take up the manufacture
of certain products, then it will be
time for this corporation to be
formed.

8hri Vasudevan Nair: The hon.
Minister says that they are trying to
have some collaboration. May I know
whether the Government itself has
gone into some independent investiga-
tion of the possibilities of the units
that we can start and, if so, in which
places?

Shri Alagesan: We are having a
cell and that cell is doing very valu-
able work, and is wano‘ysing the
possibilities as to what we should
produce and how we should proceced
about it. We are also having an in-
dependent assessment, but in  this
very highly technica] field, we are
bound to take the assistance and ad-
vice of othera.

Shri P, C. Borooah: Moy I know
whether the Board of Dircctors that
is proposed in respect of this corpora-
tion will consist of members like
other public sector corporations, no-
minated by the Government who wil
have no stake in the corporation, and
also whether the Government Thas
under contemplation the setting up
of any machinery just to check the
working of the Board itself>

Shri Alagesan: It is wrong to say
that the members of the Board wil
not have any stake; they wili not be
private shareholders, but they owe &
responsibility to Government and
they are expected to discharge their
duties faithfully.

Dr. Ranen Sen: Is there any con-
templation to have foreign coliabora-
tion in connection with this corpora-
tion and, if so, what are the forelgn
companies that are contacted jp this
regard?

Shri Alagesan: There is @ consor-
tium of American companies who
have come forward to collaborate
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with us and we are geing to have
talks with them.

Shri Oza: May 1 know whether
there will be only one corporation or
some regional corporations or subai-
diary corporations? What is the
thinking of the Government in this
matter?

Shri Alagesan: To begin with, the
main task of the corporaticn will be
with regard to the petro-chemical
units that we propose {o set up In
Gujarat in connection with the re-
finery that will be commissioned there
shortly; it will be first seized of that,
and if our activities expand, it will
be time for the corporation to con-
sider other matters.

Shri P. Venkatasubbaiah: While
tormulating the fourth Plan outlay
for petro-chemical industries in this
country, I would like to know
whether the capital outlay of this
Corporation will also Ye iaken into
consideration and, if that is so, what
is the position?

Shri Alagesan: In consultation with
thig Ministry, mainly, the Planning
Commission has taken stepr  to
provide money for this; it has made
allocations,

1w g fasafoamea ¥ fawn

%
.lr‘ﬂ Ho wlo fyus :
| st wo wo mmW :

*771. | vt gaw gaw:
dftfte o wwi :

w1 foen gt ag T & oy
w3 ¥ :

(%) fer e fawafearmi 3
TURTERY wuTT 97 TTE gver fren
T ¥ =TI AR AT E AT
TwE 73 et owear fost £
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aET¥s ¥ or fradt ¥ e
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foqr s oft @ Tw 9T faa
g st @t srard wnt
ar @ |

.

Shri S. C. 8§ ta: The stat
says that B.Sc. course will alsp be
opened. May I know how the practi-
cal experiments will be shown to the
students?

Shri Bhakt Darshan: The whole
matter is under examination.
Shri D. C. Sharma: May 1 know

what steps the government is taking
in order that the dilution of acade-
mic standards in these correspond-
ence courses does not take place?

Shri Bhakt Darshan: I must assure
the hon. member that instead of dilu-
tion of the standards, we have been
able to raise the standard.

Shri Kapur Singh: The form of
his question is grammatically wrong,
Sir.
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Shri D. C, Sharma: The Minister
has made a general statement. I
wanted to know what steps are being
taken. . .

Mr. Speaker: One hon. member
objected that his question was gram-
matically wrong.

Shri D, C, Sharma: Who said that,
Sir?

Shri Eapur Singh: The hon. mem-
ber said “something, something . . .
in order that" etc. He should have
said “in order to',

Shri D. C, Sharma: He is entirely
wrong. His English is Punjabi English.
1 take strong exception to this kind
of thing.

Mr. Speaker: I cannot decide
because I confess the superiority of
both to me.

Shri D. C. Sharma; 1 want that this
should be referred to some authority
on English. He knows only Puniabi-
English.

= ¥ gz Wt wnew wgroew fer
mn 8, 99 %1 wga wfafg g gg
g & gz s oamgn g fe @
v ¥ frefooen 3, fogin @
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Shri Daji: Has the Government
considered this a.pect of the matter
that there are a large number of
working youths who should be given
an opportunity for higher studies; if
so, may I know whether in the Fourth
Five Year Plan adequate arrange-
ments will be made throughout the
country by way of correspondence
course or some other course so
that those who are working may also
be able to get higher education?

Shri Bhakt Darshan: I sm thunk-
ful to the hon. Member for mving
support to the scheme. As I have
already cexplained in the statemcnt, in
the context of the Fourth Five Year
Plan, extension of the scheme of cor-
re: pondence courses gy undergragdnoate
level in Arts to 3 or 4 more umiver-
sities selected on a regional basis
is under consideration.

Shri Dajl: Why only to three  or
four universities, why iz it not beng
done throughout the country so that
education may be avaollable tn  the
working youth?
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Shri Bhakt Darshan: If we could,
we would have gladly done so. But
financial considerations also come {(n
the way. Let us start with three or
four universities,

Ay famrframg

T

s e Tag fegrradt -
Lt werE stted
w1 foey @t @3 T & e
w7

() o faeafagrers wqEm
qEwm X gy I @ Ay
favafrea arad & fog squfa
R A &

*772.
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ot
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ot wew A & QF genwe
s g §ofe foar am@w &

F gE 1 m=mE
ZAT 43 wavg yoeA g fw
grag § @1 $@ WTE A, !H_WW
fwar @

Shri Swell: Sir, some time ago, the
Ministry, jointly with the University
Grants Commission, appointed a Com-
mittee to go into the question of esta-
blishing a university for the north-
eastern region of India, and 1 know
that the University Grants Com-
mission has accepted the recommen-
dation for the establishment of this
University. The other day. the Minis-
ter of Education himself replied on
the floor of this House that the ques-
tion is being considered by the Gov-
ernment. May I know from the
Deputy Minister why this university
has not found a place in the state-
ment that has been pliced on the
Table of the House?

Shri Bhakt Darshan: 1 have not
got any deflnite information with me
just now, but I must assure the hon.
Member that if a case hag been recom.
mended by the University Grants
Commission and It is pending before
the Ministry, 5 decision will be taken
very soon

3

Skri 5§ Kandappan: Is there any
propossl to get up an agricultural umi-
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versity in Tamil Nad or to upgrade
the present college at Coimbatore int
a university?

Shri Bhaki Darshan: I have no0
information about the agricultural
college.

ot ey qzamw & gz A
a faraframy et
w1 wutfeat §—ar
ueEdr ar e
g o owrm ¥ oW

wetfear &

g fr
¥ gw ¥
fedt R ® it
a1 WY g
o o

oty Tsta gw gew ¥
wi at o7 fpar wTm qwar
wrEl A1 uar, dee-aqee foe 0
frafa, wogmsl &1 gywfa, g1 ad
amt a7 fa= w3 Fa afmafad
yre=a wHgA, A1 fF faoant e oF
g &, woit fawfor s #
W maARE TR # S e

st fow mogw . & qg dreAr

azm g & Fafe=t m—uw @
frm #—-2t favafaorsg e o
oFa §, a1 U @I 9F AT &Y
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foed1 ® qut
hﬂﬁm!ﬁmmi’mi
W T :‘tfzaatmimﬂuﬁ
[ 4

wfew oy § @ o g § o
wifaw fegfa wedt &, &1 omo
Leice i CRC N e B
L

Shrimati Ramdulari Sinha: Muy 1
know whether it is a fact that the
Bihsr Government had made , com-
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mitment 1o establish the Mithila Uni-
versity long before a decision was
taken by the University Grants Com-
mission for not opening new univer-
aities? If so, may I know the fate of
this university in the country?

Shri Bhaki Darshan: [ take this
information from the hon. Member.
But 1 cannot say ‘yes' or 'no’ in ans-
wer 1o that question just now,

Mr. Speaker: If questions pertain
to particular regions I will not allow
them,

Shrimati Jyotsna Chanda: May 1
know whether any decision has been
taken by the UGC regarding the open-
ing of the Vivekanand University
in West Bengal and if it has been

when it will come into
being? If it has not been sanctioned,
will they consider it afresh?

Shri Bhakt Darshan: The statement
gives the proposals which have been
accepted. I cannot say gnything
beyond that.

Shri Muthiah: May I know whe-
ther the UGC has set apart any
amount for starting the Madurai Uni-
versity and, if so, how much is it?

Shri Bhakt Darshan: I cannot say
anything definitely about the quantum
of aid. There must be some corres-
pondence golng on on thls question
between the State Government and
the UGC.

Shri P. R. Chakraverti: May I
know whether Government has impos-
ed definite conditions on the UGC to
see that the standard does not deterio-
rate in the context of opening of so
many universities?

Shri Bhakt Darshan: May I inform
the House that the University Grants
Commission has not made any formal
recommendation to the effect that no
new university should be established
in the Third Plan? However, the
Commission has cxpressed the opinion
that before any new university is
established by a State Government
a perspective plan of five to ten years
may be prepared, in consultation with

SEFTEMBER 22, 1965
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the UGC, keeping in view the reguirc.
ments of the area and the facilities
already available. The Commission
is also of the view that before any
universily is established it may be
advisable to set up in the first instan-
ance centres of post-graduate educa-
tion in a complex of colleges located
around it. This centre, when estab-
lished, should be developed into m
university in due course of time.

st wiwT ma

W 99 % fad @t arem qET W1,
#t = FAr goRT 3w @wAT €
TEFE § CRRTC R 41 gt wOit |

T WrET @) TS qIET N A
§ gfmfedt q.z0 adwa =W o9
fa=ry 7% & woeT fawrfor &va @ e
a9 ¥ FrHIT Ao agwfa &g
T F1E TAT TEHA GrIAT, a1 57 7
wawg faare faar smim o

Shri Basappa: May I know whether
Government is starting any centres
of advanced studies and. if so, in what

way they arc different from the new
universities?

Shri Bhakt Darshan: T have not
the list with me. I think the U
is seized of the matter,
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Mr. Speaker: Next Question. Shri
P. R. Chakraverty,

dt e oW wETE
AgR™, TIT Wl s@E ger
aifge 1 & vt ar7 T Afw A0 A
IT T s g @ o o

weRE AR AT # e A

ot TeRwE oy s, gfe
w ¥ feaaeft 4t qufag. .

WWW WA WE 9 AT g
¥ ot wrrT we WY faawedt & R
& avam 0

o awarw fayg @ FO oF sEEdr
5 9 §...

woqw wgrea ;e i &
Residuary Refugee Rebabiliiation

+

Shri P. R. Chakraverti:
. {shrl P. C, Borooah;

Will the Minister of Rehabilitation
be pleased to state:

{a) whether Government have
decided not to advance any fresh loan
to the West Bengal Government for
schemes in respect of residuary
refugec rehabilitation problem;

{b) it so, the amount originally
sanctioned for this purpose for the
calendar year 1864 and the proportion
of the same paid to the Staie Gov-
ernment;

(c) the reasons prompting the
Central Government to withhold the
sanctioned sum; and

td) the reaction of the State Gov-
ernment to this attitude of the Centre,
specially with regard to the allotment
of funds for the schemes submitted
esrlier?

The Deputy Minister in the Minls-
try of Rehabllitation (Dr. M. M. Das):
(a), (b), (e} & (d). A statement is
laid on the Table of the Sabha.

BHADRA 31, 1887 (SAKA)
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STATEMENT

When the res:duary problem  was
discussed the requirement of funds
assessed by wmutual agreement with
the Government of West Bengal
amounted to Rs. 21'9 crores, consis-
ting of Rs. 14’7 crores under loans
and Rs. 72 crores under grants.
Sanctions were issued up to 31-3-64
to the extent of Rs. 8:30 crores com-
sisting of Rs. 610 crores under loans
and Rs, 220 crores under grants.
During the period from 1-4-84 to
31-7-65 Rs, 6.18 lakhs under loans
and Rs. 57.86 lekhs under grants
were sanctioned.

According to the orders contained
in Ministry of Finance's letter No
15(1)-B|58, dated 15-8-58, “the loans
advanced from 1lst April, 1858 on
wards carry the normal terms”. Im
respect of the loans advanced to the
displaced persons upto 31-3-1964, re-
missions were granted and the liahi-
lity of the State Government was
modifled in May, 1964, and the Cen-
tral Government agreed to bear 100 per
cent of the losseg arising from shortfal]
in recoveries. The terms for the grant
of loans to be advanced to the State
Government for the period commene-
ing from 1-4-1064 were discussed re-
cently with the Chief Minister of
West Bengal and the Central Gov-
ernment have agreed to bear two-
thirds of the losses. However, in the
case of loans for the rehabilitation of
rehabilitable  families in  Per
Liability institutions and revalidation
of certain sanctions lgsued before
1-4-1964, the losses in recoveries, If
any, will be borne exclusively by the
Governmen*' of India.

In accordance with this agreed
pattern, an omount of Rs. 72.20 kakhg
under loans has been ganctioned ginoe
1-8-1965.

Bhrl P. R Chakraverti: Now that
the agreement has been reached to set
oft the losses and the Government has
ugreed to bear two-thirds of them,
nray T know whether the balance bet-
ween Rs, 219 crores and Rs 880
crores, which has been jsanctioned,
will now be again allocated or sanc-
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tioned in favour of the West Bengal
Governmenty

Dr. M. M Das: Out of Rs 219
crores that was to be given by the
Central Government to the West
Bengal Government for the solution
of the residuary problems, Rs. 778
crores of loan remains to be given—
it has not been given up to date—and
grant amounting 1o Rs. 2-97 crores has
also not been given. This amoun
will be given to the State Govern-
ment and the loss accruing from the
non-realisation of these loan: will be
shared both by the Central Govern-
ment and the State Govermrment. The
Centrnl Government will share two-
thirds and the State Government will
share one-thirg of the loss.

oft Tare ez 777 sy W
v a7 # fr ¥ s qaEia o
A g WA AT T v F 7 oqy ofx
at g & AT e A e @ 7 DAY
» fewrga &% 71 T F oam (°)
® ¥ wEr feafa aa=md

TR WEAW : CIEr ATR W T
T WMAATT T W AW T FIAT AT
wr AfFT T IT H TR E

ot gearer fay ;ST 3T AT 9r
af 1 #1 aowr f5 321 3% oA

Shri P. R. Chakmavertl: In view of
the fact that this initial assessment was
made in circumstances which did not
obtain in West Bengal after the grea-
ter influx of refugees in 1984, may 1
know whether the West Bengal Gov-
ermment has sent another reassess-
ment in the context of the present
situation?

Dr. M M. Das; After the agreement
that was reached both by the Central
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Government and the State Govern-
ment in July last, no other represen-
tation has been made by the West

Bengal Government to the Centre
regarding the payment.
Shri P. C. Borooah: How many

families have migrated from Easm
Pakistan to West Bengal in 1964-65
and are those families going to be
deprived from getting benefits from
these scheme on account of the
restrictions imposed by the Centre on
issue of fregh loans?

Dr. M, M. Das: The hon. Member
may kindly give a separate notice.

PR T €AY : wEAAT FeAT
ool wT & A & AT fear
a1 A I Ararad’ 4t § ag & vreoprdt
T FT ma § faq w1 agr & g aar
3, et & fau m wa F T g2 #
q1IT G AT A w g faww

wegw AgEE : dw dme §oa
FOAT H AA AT |

st grR T ETgAM : T T W
ZAT & | AN IH ¥ art ¥ A o 2w
F7oomd & | AW & gEEn o 9w
A IR oET o

weaw wERd : Ay wAE i
T w1 F T TH A A W o

Dr. Ranen Sen: Some time back
last year a prominent leader of the
West Bengal Congress Committee had
said that not more than 50 per cent
of the old refugees, that is, those who
came before January 1964, had been
properly rehabilitated. Tf that is so—
and this is the common belief in the
country—is there any plan on the part
of Government to extend the scope of
the residuary problem so that the
people who huve not been getting amy
rehabilitation get proper rehabilits-
tion in time?
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Dr. M. M. Das: The residuary
scheme, which involves an expendi-
ture of Rs. 21.90 crores, is for these
refugees who have not been properly
rehabilitated in West Bengal. This
scheme is applicable only to West
Bengal and the money will be spent
only for refugees who have not been
properly rehabilitated.

Shri Indrajit Gupta: In view of the
fact that onec the present war is over
and the border between East Hengal
and West Bengal is reopened, there is
every likelihood of & large number
of new refugees coming over, may I
know whether the Central Ministry
of Rehabilitatlon which has been cun-
cerned so far only with the residuary
problems of the past is prepared two
shoulder whatever responsibilities may
anse in future?

Dr. M. M. Das: That is a hypo-
thetical question and we will consider
it when it arises.

Shri B. K. Das: There is a slow
progress of sanctioning the amount
agreed to between the period 1st April,
to 31st July, 1965 and there is 5 good
balance also left. May I know what
are the reasons for this slow progress?

Drr. M. M Das: Between the
period 1-4-6i4 to 31-7-65, the amount
sanctioned has been wvery little. 1t
is due to the difference of opinion bet-
ween the State Government and the
Central Government. The Central Gov-
ernment wanted that the loss should
be shared by the State Government
also. But the State Government did
not agree to that. So, no loan could
be granted. Now the decision has
been that one-third of the loss will be
shared by the State Government and
within a short time we have #anc-
tioned some amount,

for ing Li

+
("Shri P. C, Borooah:
| shri P. B. Chakraverti:
| Shrimati Tarkeshwar! Simha:
Shri mmdrajit Gopta:
Bhri Yashpal Singh:
Bhri A. N, Vidyalaskar:
, Shri Kanakasabai:
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| Shri R. S. Pandey:
Bhri Bagri:
8hri D, J. Naik:
Bhri Solanki:
Shri P. K. Dee:
Shri Surendra Pal
Bingh:
Dr, L. M. Binghvi:
Shri Madhu Limaye:
| Shri Bam Bewak
| Yadarv:

Will the Minister of Home Affairs
be pleased to state:

.

(a) whether (jovernment  have
considered the feasibility of conasti-
tuting an independent authority to be
in charge of issuing industrial and
commercial Jicences;

(b) how far the question of eli-
minating the agency of contactmen,
which wa; alleged to be the svurce
of corruption in the administration,
has been examined;

{c) whether Government have de-
cided in principle to accredit oy
one representative for cach business
house to deal with the authorities;
and

(d) the measures proposed to be
adopted 1n remove the opportunities
for corruption in this regard?

The Minister of State in the Mints-
try of Home Affairs (Shri Hathi):
(a) to (dy. A statement is laid on
the Table of the House. [Placed inm
Library, See No. LT-4027|685]

Shri P, C. Borooah: What sections
of the trade and industry will be
representied on this hody and on what
basis members will ita be selected?
What will be itx precise composi-
tion?

Shri Hathi: No decision has yet
been reached sz to what would be
its position. The tter is gtill

under consideration.

Shri P. C. Borooah: What safeguards
will be provided for the proper fumc-
tioning of this independent body te
see that henceforth the licences will
be granted only on marits and not om
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grounds of corrupt praciices or favou-
ritism indulged in by some persons?

Shri Hathi: As | said; the matter
is yer at a very preliminary :tage.
The constitution of the body ang its
functions and all that has yet 1o be
decided upon,

Shri P. R. Chakraverti: What gre
the reasons which promoted the Gov-
ernment to issue the order that uccre-
ditation is not considered necessary in
respect of the offices of the DGS.
& D, CP.W.D, and the Chief Cont-
roller of Imports and Exports?

Shri Hathi: That is because these
persons have to deal with officers for
purchase, etc. Very often, they have
to come to see officers and for that
purpose we have got a cell and the
people first go there. When the offiees
says that he has been called for
negotiations, then he is allowed to go
to see the officer concerned. After
all. for negotiations they have Lo come.

Shrimati Tarkeshwari Sinha: May I
knew from the Government us to how
many agencies, at the present moment,
are existing to Jook into the proce-
dure of licensing and how does the
Government propose to co-ordinate
the activities of all these agencies by
bringing forward unother?

Shri Hathi: That is exaclly the
question. There ure a number of
authorities and  agencies which  are
issuing liceners—it may be industriai
liesnees or it may be for other pur-
posve. As to whether it should be
possible 1o have an independent body
or a judicial body, or whether it should
tee wi'h the representatives of that
trude and industry,  what that form
should he, what are  the present
muethods, ete, we have sent a ques-
‘jonnaire to all the State Governments
vxeept, of eourse, the Central Govern-
inent—we have all the information—
and after detling all this information,
vre will take a decision. The Home
Minister also mot some of the Mem-
ters of Parlioment nbout having a
committee of the Members of Parlia-
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ment. This question is yel at
preliminary etage,

Shri Indrajit Gupta: The statement
says that the list of undesirable con-
tac! men and contact women has heen
prepared and action to be taken in
respect of them is under consideru-
tion. In view of the fact that these
contact men and contact women are
known to operate in Delhi not simply
by going to see officers in their offices
but in other social gurroundings also,
may 1 know what type of action is
contemplated against them and by
what criterion has the Government
decided who is desirable and who 8
undesirable?

Shri Hathi: The hon, Member is
right. It is not merely that they
approach the officers, but there are
other ways also. All these are being
looked into. In fact, the C.BI. have
prepared a list of those persons who
resort to these practices and before
the black list is published, we have
to have definite information about
this.

Secondly, it is not prevalent only im
one particular office or one Ministry,
but it is prevalent in the whole of
Delhi. They try to contact officials
and others in the Party. Therefore,
the list is being prepared.

Shri Ranga: The whole thing scems
to be in such a fluid condition that
there seems to be more talk than any
kind of a decision or direction. In
view of the fact tlrat  the President
nlso has had an oceasion 1o refer to
thiz particular problem in his speech
in Madras. are we to understand that
Goverament have not decided even on
the principle in repard to the need
for nppointing an independent autho-
rity 10 be in charge of issuing indus-
trial sl commercial licene .7

very

The Minister of Home Affairy (Shri
Nanda): The guestion here is not one
of principle, I personally have felt
and expressed my inclination and pre-
ference for some independent quasi-
judicial body 1o deal with these things.
The mat'er hns been  Zone info in
furly preat detail by the Sub-Com-
mittew of the Informal Consultative
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Committee and also personally by
some Members of Parliament. I find
that there are certain practical aspects
of the matter gnd that it is not a
question of principle only. These are
under very active consideration.

Shri Ranga: The practical aspects
will come up only after the principle
has been decided upon. I want to
know whether the Government have
taken  decision in regard to the
principle. The difficulties can be dis-
cusged afterwards.

Mr. Speaker:

ot anarw Fay T oFOMT Oy
o awet § fe oY ow fera I
% § far & gerrafadt ¥ ow & wfgw
AATER WA T § T W qw ¥ g
gy ?

His opinion is that.

Shri Hathi: We are getting a list

ot Orw \gra qwEe: Sqraw afafy
1 ag s o fp foraa ot sperraT
T & 7% witeE 47 & gy A & w
9 & 99 wror ag § fwowd 7 2
g ¢, faerew gar & 1 & s wwa
g 5 o3 ®7o 1 g7 w77 & Fag e
afwy w7 GreTT BT wEAT & 7

Shri Hathi: The hon. Member is
right in a way. If the work with
which the public is concerned is not
delayed, much of the corruption will
go. For this purpose in the four im-
portant departments which have to
deal with industrialists and public, we
have appointed Study Teams to go
into the whole question as to how the
whole function could be streamlined
and we have received reports from
two of the Teams—from Mr Mafhur
in regard to the Departments of Sup-
ply and Technical Development and
the nther in regard to the office of the
Chiet Controller of Imports and Ex-
ports. We have accepted these pro-
posals
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st ww fomdy : weaT & wifn
] &1 frard ot gfer &\ qoee
9 qWTT 97 fawe fem ¢ i wrgar
wfagt & v @ wfiwfol & &
afea mfs, fodart 1 g wrk &,
Wi i, Wi &Y, 97% §F aedw Ay
far avgq ?

Shri Hathi: Well, it may be; you
cannot rule out anybody. There ghould
not be nepotism or favouritism; that
principle can be accepted. But be-
cause the man happens to be a brother
or relation of somebody, we cannot

debar him: there cannot be any such
general yule.

Dr. L. M. Singhvi: May I know
whether the Government gre prepared
to publish the list of undesirable
contactmen after giving them an
opportunity of hearing, so that Mem-
bers of Parllament and other officials
may beware of them? Secondly, may
I know whether it is a fact that the
Home Minister has Indicated his per-
somal wlllingness to institute an infle-
pendent agency for licensing pur-
posea?

Shri Hathi: The two questions are
different in 3 way. The first is about
publishing the list of undesirable con.
tact men. As I said earlier, until we
have verifled and got full information
it would not be proper to publish the
list. For the time being we are keep-
ing a watch on these men and we
would not publish the list untll we
have got deflnite information about
the charges.

Shri Harl Vishou Kamath:
next session?

Shri Hathl: About the second ques.
tion, the Home Minister has already
given his views on the subject.

sft wrmft : rforsw o g A
GEIATT T AFH TAT AT ATETC
oY ;fnse 5w g Pren g 2
wr zfer & 7y gm ogw weTEr
1 frerit & fom o mvwr A oww AT W

In the
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o o wifosn ¢ asgi owe W
# % T W T F weT agi e
Wl I § A1 aifoew gar oo
et 7 @ &, @ faew & s oAy
W ¥ fau s qarde #1 § o
W e § anmds §1 g we
atforen & frodr & o o3 § 3t oy
¥ fau ¥ 2w To17 § 1
Shri Nanda: It is very awkward to
mention some names and cast some
kind of 3 reflections on any person.
T think that that is not desirable. It
there is anything wrong with any

transuction or with gny appointment,

certainly we should dea]l with it

Mr. Speaker: 1 think he probably
did not mean any particular persons,
but only to illustrate his point he
mentioned that someone was there. ..

Shri Nanda: I think that he did
mention some specific names.

Mr. Speaker:
that.
names,

Shrl Nanda: I thought that he had
mentioned some specific rames.

Shri Ranga: Those things were
established here. The points that the
hon. Member Shri Bagri has made
have already been established and
accepted here by Government them-
selves, after the report of the Das
Commission and the Cabinet sub-
committee. So, where is the question
of any allegation now?

st armft : AT WaTA wT FETH
¥t wErEm & Y famm @ o dwa
wa ag g frm e & o fredany
T RTE | EA A0EH B AL " e
fem @ wfgd 1 &3 qur a1 v gw
foer & wrw & € & W oAy o
aerET IHE AT A A oo vE E 7
e A1 Fara T faam omam @

1 was taking care of
He did not mention any specifie

Shri Nanda: When 1 raised that
point, I thought that the hon, Member
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was referring to the present Chief
Minister. But I understand now that
his reference was 1o the previous
Chief Minister. I could not take any
exception to that.

This thing has to be certainly very
closely watched and we should see
that there should not be any room
for malpractices of this kind, and we
shall take every possible care.

ot amdt - e v wET ¥
Ireft Al 9§61 B qer § feown
wrf qErdiT ® wE ¢, w o s
A T § I Q%A F fav 7 owmw
g g fe Heemiagar Sw gy
¥y ¥ oAew feom & W A ww
§ a1 wwr qwET A s ¢ E
AT AT & fF AW ¥ s wa
T § fomd ww gt P

weaw WEIE . F10E T Al
e a1 ava & | @ @1 feaal § 9@ w
FFa g

st avrd o, A ¥ oar
femat # aff fedr go &

Shri Hem Barua: Since the hon.
Minister has just now said that Gov-
ernment have sent a questionnaire to
the different State Governments in
the context of that may I know whe-
ther Government are gware of the fact
that the States themselves have main-
tained contactmen and contact-
women in Delhi to exert influence on
officiale and Ministers ag well and
they are uphemistically called liaison
officers. and if so, what steps Govern-
ment have taken to destroy these liai-
son officers or their influence on them?

Shri Hathl: It is true that
States do have liaison officers,

20TV

Shri J. B. Kripalanl: Al
have,

States

Shri Hathi:

hax none.

I know that my State
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): My State also has none,

An hon. Member: But the hon.
Ministers themselves gre thore,

Bhri Hathl: The present gquestion
relates to undersirable contactmen
against whom we have to guard.
Moreover, it is not as if the industries
are not allowed to haye any accredit-
ed representatives; they will be allow-
ed to have them, but they wil] have to
say that such and such ; person will
be their mecredited representative so
that we know that he is the proper
person with whom our officers can
deal, and if there is anything wrong
we can catch hold of that particular
person and not any and every person.
That is the scope of the main question.

Shri Hem Barua: On a peint of
order. In replying to my question,
the Minister has tried to describe
some contactmen as  undesirable,
That means there are some
contactmen who are desirable.
He has categorised them into desirable
and undesirable. In that context,
would you please enlighten us as to
what is the criterion of desirability?

Mr. Speaker: It is nowhere describ-
ed in my rules.

Shri D. C. Sharma: Has it come to
the notice of Government that some
influential and wealthy firms instead
of employing contactmen contact-
women and call girls have started em-
ploying the so-called sadhus to help
them in this kind of thing?

Oral Answers

Shri Hathl: Sadhus are not there.
sft aTw qvdg ;& ST ATEaw
£ % st & o war e e e
2 ¥ fav £rf seam omfon e
E oo
oaw wEYET 77 S¥W ATy w4
@ wox T c v O €S
m w
Shri paji: The reply states that one

accredited representative would be
allowed to each business house. Has
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Government considered this mspect of
the rifatter, namely that even this one
accredited representative of a firm
should not be a retired official or a
near relative of any Minister because
such a person can exert gufficient pres-
sure to corrupt decisions?

Shri Hathl: While accrediting the
representative, this matter also ~ould
be considered,

AW wEEEET ¥ g g e
.+.
] m T Wy

hﬂ tmﬁag
Juﬂ wTAeT
| st wieTe AT A
|t wm
(¥Te wewtwEw Faodl

7T YE-wT WA gE dmA WY
™ &% fe

(%) w1 og &= ¢ fw v wegem
¥ awre B oA # § fe s
g1 At 9 Aava fely e wiawrdy
H T g 9 W wfuw 7 Ty Sy
¥oifs gt sofeafa & wrow gk
o 39 & fae & fag o avy qobef
& dry FrreE F fast qEen W

() ofe @, @ w1 " W
W AT F) T FTA g
g7

meed  wwwm # v g
(ofy greft) @ (%) o, 7Y

() s/ & = a7

ot gew wr wgwm ;. & arer
wmgat § i awE W odm 8§ o
mr ¢ F9 o< fewr ww fem ;i
¢ o 7w ¥ ofra W feAm o\
o ?

*77s,
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WY Y md ® wiwE AT qm
A 2, Afew 5 o A ww g

east AERET  AvT 7 A1 faaifey
mfeme & art H qer a1

! gFR T wgAE  IT § 9T
& A7 w1 wegen ¥ fow oawa § O
W A amm § ower @ Afew fade
EETC A aeT IR § e F 0 &
FAAT ATEAT R T ¥ g oAy
¥ owy fegr & 0

ot gt a2t qaeTT v wYE o
ardt e S ¥ I ¥ A faw
s oo

Shri Basappa: May I know whether
any proper inquiry is being made re-
garding the antecedents of those
people who want to interview him?

If s0, hag any undesirable person
sought interview with him?

Shri Hathi: Before the authorities
give permission, they look into those
things.

oft wfere wrer doar ;- F o
=rgen g e o g ¥ et ooefifo
=t oy § W I oy & v wegee

w oft T ¥ g owT Wl s TER
w1 frart woRe W R0

He is detained in the
at present

Shri Hathi:
manner in which he is
detained.

ot wmd g AT A R
=q a w1 W7 At faerer ¢ fr owa
v &1 frvmrd & fome &
AT ®1 FRET TEET & | W AT
T AAS 7T oEsr # A e oew
forn £ w5 wAx FTETE FHOR
arge faare 77 I E

Shri Hathi: Government delain &
persun when they find that his move-
ment outside is noy desimable. 1f they

find that other persons also should
e detained, they will do it
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it @t WO @At g oar fR
W AT BT FOHTCHFT ASAAT FET &,
FA A w AR F e S A8,
ofFT e & a9 Bt AFT F AT
@ T g e oww ode weger
F; fremmd & sl & genEdr
1 AT GAT § #9fF T wegeen
 TgT T@F fromm fer omnoar
w1 gmafe oF oTg & | AU ATE s
afs Na@iorNgriaw s
T Faw fzar 9y )

wew AgEE ;9T A frowrd
¥ W o g ¢ @ A, T A
srfifra & am g et o
Shri Hathi: It is g fact that so long
he has been detained because it i»
necessary to detain him; otherwise, he
would not have been detained.

Dr. L. M. Singhvi: Let him pass
into oblivion without a supplementary.

ot gew wi wwEta & qer
qr fs o fadelt seere 9w & Gy @
ag #u ffe &1

W gAY 39 & qFW AY
¥ a¥ g

Occupation of Indiam Territory by
East Pakisian Rifles

*776. Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether his attention has been
drawn to the report that the East
Pakistan Rifles with the help of rege-
lar troops have occupied the Kumar
Khali Khal' in the Bashirhat sub-
division, West Benpgal, which is with-
im the Indian territory: and

(b1 if so, the steps taken
the illegal ovcupation vacated?

The Minister of State in the Minis-

try of Mome Affairs (Shri Hathi): (a)
No. Sir.

o get

(b) Does not arise.
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Shri C. K. Bhattacharyya: The this side of the canal. That is what
question has three elements. One is 1 ask.
about a report, the second is about . .
the Pakistani occupation and the third Shrj Hathi: hfo, S"'_' It is not a
question of their coming over. Noth-

is about the territory which belongs
to West Benpal. The hon. Mimister
has answered by one simple “no".
Does that “no” apply to all these three
elements or to any one of these three
elements? 1 wish he hail given a
clearer answer.

Bhri Hathl: The question is:

*“whether his attention has been
drawn to the report that the East
Pakistan Rifles with the help of
regular troops have occupied the
Kumar Khali Khal jn the Bashir-
hat sub-division, West Bengal,
which jis within the Indian
territory;”

Mr. Speaker: The answer ig “no”™.
He asks whether that “no” means that
atteation has not been drawn to the
report, or the Fast Pakistan Rifles
have not occupied the area, or that it
is not in Indian territory.

8hri Hathl: Both the things; atten-
tion has not been drawn, and the
fact is also not correct,

8kri C, K. Bhattacharyya: Will the
hon. Minister state whether there has
been any attempt by Pakistan in the
Basirhat area to occupy any territory
near aboui the place mentioned in
this question?

Mr. Speaker: Now he is rouming
sbout by asking whether an attempt

has been made in the arca round
about that.

Bhri C. K. Bhattacharyya: No, Sir.
I referred to a particular matter.

Mr. Speaker: To that he says “no™.
If he has any other question he might
ask,

Shri C. K. Bhattacharyya: The
question refers to a particular canal.

Mr. Speaker: That he has answered.

Shri C K. Bhattacharyya: No, my
question ix  whether Pakistan has
attemptei to come on to our side of
West Bengal and occupy territory on

1436 (Aj) 1L5—2.

ing has happened. The point which
the hon, Member wants to make is
that this canal i used for transport,
and sometimes they were resisting
our transport. That is the thing, but
it is not a question of cccupying any
land.

Shri P. R. Chakravertl: Apart from
the question of KKK, may 1 know
whether the Government has made
any survey of the areas which have
been raided by the Pakistanis so far
as West Bengal is concerned?

Shri Hathl: The question relates to
the canal itself, ang not the round-
about area.

Shri 8. C. Samanta: May 1 know
whether along with this question of
transport, the question of fishing
rights is also involved?

Shrl Hathi: So far ag my informa-
tion goes, the question is of using the
cana] for transport.

Petro-Chemical Production
*777. 8hri Heda: Will the Minister

of Petrol and Chemicals be pleas-
de to state:

(a) the targets fixed for petro=-
chemical  production during the
Fourth Five Year Plan;

(b) the percentage of the terget

which wou'd be achirved (i) by the
existing industries, (ii) by thel; ex-
pansion, and (iii) by new industries;
and

(¢) the total investment and f~reign
exchange involved in the last two
categories?

The Minister of State In the Minis-
try of Petroleom and Chemlicals (Shri
Alagesan): (a) ta (c). The ftinal
targets of petrochemi~al products for
the Fourth Plan are heing  worked
out. keeping in view the recent deei-
sion 1o fix the gize of the plant at
Rs. 21,500 crores and make jt defence-
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oriented. The tota]l investment on
petro-chemicals during the Fourth
Plan has been tentatively fixed at
Rs. 121 crores with a foreign exchange
component of Rs. 56.3 crores.

Shri Heda: May 1 know whether
the hon. Minister for Petroleum and
Chemicals has been singing praise of
the petro-chemical industries for the
last few years and more and in spite
of such a long passage of time, may
I know why the Government has not
taken on hand any concrete project
and why only false hopes have peenm
given?

Shri Alagesan: I can only submit
that no false hopes have been given,
and what we have been saying has
been very practical. Of course, the
hon. Minister woulj have explained
the possibilities and the potentialities
of this industry. The very fact that
the Planning Commission has made
an allo~ation of Rs. 121 crores shows
the importance attached to this indus-
try and what we are going to do.

Shri Heda: May I know whether
any break-up has been made or arriv-
ed at in respect of the provision for
these Industries, anj what is the divi-
sion of these industries as between
the public sector and the private sec-
tor? What is the quantum?

Shri Alagesan: That has also been
arrived at.  Tentatively, as hag been
fixed, the public sector will have an
allocation of Rs. 46 crores and the
private sector Rs. 75 crores.

Shri Sham Lal Saraf: What aspect
of the petro-chemical industries has
been taken up in the Third Five Year
Plan and what target will be achiev-
ed, and what will be taken up Jduring
the coming fourth Five Year Plan?

Shri Alagesan: A working group
has gone into this matter in a very
detailed fashion, and it has fixed the
targets for the various petro-chemi-
cal products and they have been
broadly accepted by the Planning
Commission.

Shri Sham Lal Saraf: What is the
target in the fourth Plan?
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Shri Alagesan: I would ITke to have
notice. A stuly of the varioug pro-
ducts and the quantum have been
given in the report made by the
working group. I can give some
idea.

Mr. Speaker: When he has said
that he wants notice, he need not
proceed further,

Shri Alagesan:
give some figures.

Mr. Speaker:
wari Sinha.

Shrimati Tarkeshwarl Sinha: May
I know whether any project report
has been prepared to consolidate and
co-ordinate the programme of petro-
chemical industries and, if so, may I
know what proportion of indigenous
machinary and raw materials would
be available in the country to be
utilised in this industry?

1 was trying to

Shrimati Tarkesh-

Shri Alagesan: I am unable to
answer it now. As soon as the spe-
cific industries have been taken up,
it will be time for the jetailed pro-
ject reports to be prepared.

Shri P. R. Patel:
oil refinery will be working very
shortly. 1 want to know what efforts
have been made to establish petro-
chemical industries there in the pri-
vate and public sectors?

In Gujarat, the

Shri Alagesan: 1 answered this
while answering the previous ques-
tion. Three parties have shown
wllingness to collaborate with us and
we are having talks with them on
the various aspects,

Shri D. N. Tiwari: May I know
whether this tentative allotment of
Rs. 121 crores includes petro-chemi-
cal industries at Barauni also?

Shri Alagesan: Certainly some
schemes have been taken in Barauni
and this allocation includes that.

Dr. Ranen Sen: Just now the min-
ister saij that Rs. 44 crores will be
spent for the State se:tor and Rs. 77
crures for private sector for these

petro-chemical industries. May I
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know what would be the percentage
given to the State sector, of the
foreign exchange that will be requir-
ed for this?

Shrl Alagesan: The foreizn ex-
change component also I have indi-
cated in my reply. The hreak-up of
the foreien exchange between the
private sector and publi~ sector |is
not available with me just now,

s W1 wrw deat ;& 0y =
spm fF owrar # o daede ¥
5w & fau w4 femr mor an, o S
agi fAawaT §, w@ WA § 3Ew fog
feaar weg Tar T g ?

¥ fam ot TATow W (sY
geraA »fux) @ ot @ ag wW oSw
@ ¢ &fAU 3 & AR | g9 A s
T TEAT |

Shri P. C. Borooah: May I know
on what consideratiins the State of
Assam has been excluded from hav-
ing any petro.chemi-al inlustry,
when more than 50 m:llion cubic feet
of natural gas is flared there daily?

Shri
friend is

Humavun Kahir: My hon
not correct Assam has
not  been  excluded In  fact, at
one  state, we di4 issue a li-
cence for a petrn-chemical industry
there. That  did  not  materialise.
Even now studies are in hand for
using some of the natural gas there?

Shri Shivajl Rao S. Deshmukh:
Are the gnvernment in a p-sition to
assure the Parllament and the nation
that in the event of the threatened
0il embarco, we will be in a position
to run the essential services and
plants which require oil and oil pro-
ducts?

Mr Speaker: No mssurances can be
sought during the Question Hour,

Shr| P. Venkatasubbalah: May 1
know whether the government has
taken into consideration the hacklog
in the third Plan so far as the utili-
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sation of the amount allottel
petro-chem’ral industries is concerned
and if sn. what is the position in the
fourth Plan?

There has been no
backlogz. In fact, when the third
Plan was prepared, there was no
allocation made for this, but in spite
of that, we have licensed several big
petro.chemical units in the private
sector.

Fertilizer Plant at Mangalore

Shri Alagesin:

+
Shril Surendra Pal Singh:
Shri Raghuna'h Bingh:
Shri D. C. Sharma:
L
8. jj Shrl Basappa:
! Swrl M. L. Dwivedl:
| Shri H. C. Linga Reddy:

Will the Minister of Petroleum and
Chemicals be pleased to gtate:

fa) whether Government propose
to set up a fertilizer plant at Manga-
lore; and

(hy it se, whether uny progress
has been made in this regard?

The Minivter of State in The Minis-
try of Petroleum and  Chemica's
(Shri Alage<an): (a) and (b). The
question of locating a fertilizer plant
at Manealore ig undec examination.
The Fertilizers and Chemicals.  Tra-
vancore Limite4 have been asked to
prepare a feasibility report.

Shrl Surendra Pal Sinch: Before
the Government asked this Kerala
firm to prepare the feasibility report,
is it a fa~t that they had received a
number of offers for fureign collabo-
ration which were “ubsequently turn-
ed down? 1If so, may I know why
those offers were turned down?

Shri Alagesan: No. Sir; on the
other hand the parties which were
licensed or to whom the lelters of
intent were piven. di{ not show any
interest and they rould not eet colla-
borators. So, we had tn wait for a
long time and we git none. Thera
has been no orcasjon when an offer
was made and we turned dowp that
offer.
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Shri Sarendra Pal Singh: What are
the financial implications of this pro-
ject?

Shri Alagesan:
early to say.

Shri Raghunath Singh: May I
know whether any survey has been
maie about the availability of raw

That would be too

materials in Mangalore or Mysore
State?
Shrl  Alagesam: If this {fertiliser

plant is set up, it will be based on
naphtha, which will be derived from
the Cochin refinery.

Shri Basappa: May I know whether
the Government of Mysore has come
forward to give all the necessary
facilities for starting a fertiliser fac-
tory at Mangalore and if so, whether
ary action will be taken in that re-
gard?

Bhri Alagesan: Mysore Government
is very anxious to have a plant and
they will be willing to give all the
facilities. The trouble is, some of
the parties recommended by them are
not so willing,

Shri Bamappa: A number of collabo-
rators have come forward.

Bhri Alagesan: He may give me the
names of those collaborators. Our
information is there are none.

Crime im Delhi

*7719. Dr. L. M. Siaghvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the crime figures for
the last six months in respect of the
Union Territory of Deihi have shown
an upward trend;

(b} it so, the nature of crimes that
wera op the increase: and

{c) the measures taken by Govern-
ment/Adniinistration in this regard?

The Denuty Minister in the Minls-
try of Home Affairs (Shrl L. N.
Mishra): (a) to (¢). A statement is
laid on the Table of the House,
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STATEMENT
(a) and (b). There has been some

inerease in reported cases of dacoity,
murder, attempt to murder, robbery,
burglary, theft and miscellaneous
offences under the LP.C. and Local
and Special Laws during the last six
months (upto 31-B-1965) as compar-
ed to the corresponding period of
1964,

(e) Measures taken to keep the in-
cidence of crime under control.

(i) Activilies of goondas and
other anti-social elements are
kept under check by string-
ent surveillance. Provisions
for certain Sections of the
Bombay Police Act 1951 have
also been extended to Delhi
to control the activities of
anti-socia] elements.

(ii) Beat patrolling
strengthened.

hag been

(iii) Surprise checks by senior
officers, including the IG.P.
and DIG are made with a
view to keep the Police
Station Staff on the alert.

(iv) A short course of training in
modern methods of investi-
gation has been recently or-
ganised in the Crime Branch
of the Delhi Police. Upper
Subordinates who have to
deal with investication work
are put through this course.

A second post of D.I.G. Police
has been created to ensure
closer supervision and direc-
tion from the higher level

(v

—

(vi) Settng uo a Forensic Science
Lahoratory is  under active
consideration,

Dr. L. M. Singhvl: Would the gov-
ernment be in a position to tell the
Housc the overall increase in the in-
cidence of crime in Delhi and also
the main reasons leading to it?
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Shri L. N, Mishra: There has not to last year or the year _19!i3. I shall
been much increass in the num-  Bive some figures for this year and
i i for the corresponding period last
ber of crimes this year as compared year:
1964 1905
Dacoity Nil 1
Murder . 38 41
Robbery . 34 36
Riots . 43 43
Burglary . . £r3 H53
Miscellaneous . . . . . 2419 2597

It is not that crime has increased.
But the point is we have launched a
crime registration drive and we have
made a sustained drive for registra-
tion of crimes. That is the reason
why therc has been some increase in
the figures.

Dr. L. M. Singhvi: Is the govern-
ment in a position to say that there
hag been an emergence of new type
of crime and new techniques in com-
mitting crime and that the investi=
gating methods lack a great deal in
scientific approach and that is why
the crimes are not dekected so success-
fully and brought home?

Shri L, N. Mishra: The assumption
of the hon. member is not correct
He might have seen that we are im-
proving the technigques of investiga-
tion also. We do not think there
has been any new device for commit-
ting crimes.

ot gt : fret F ot T v
®/ I3FT #19 FT 741 a7 FIO AH §
fe foft & w2 @t nrreifo
wifsqz £ § aga 1A gRi 9T AF
grium Az AT E fw
& 9T & Wy 37 A a0F A 4
g wrarTz F7

" ®o ATo fw: @t wreAT
T w7 TE § Ay e ) § A
TG F METH GAML T § e
s AR N fmaf iF
agF a3 § A o T el A

& ¥ § 9T qAAT wxey we g T
® wogdt § fordt & qqawi A
AT w7 A qrd o faee 8 g
@I W £

=t Tt : wE s iR L4
oW AR : w1 Wt

1100 hrs,
SHorT NoTICE QUESTIONS

Rationing of Petrol and other Motoy
Ollg

8.N.Q. 8 Shri Harl Vishnu Kamaths
Will the Minister of Petroleum and
Chemicals be pleased to stale:

(a) whether Government propose
to ration, for clvilian consumption,
petrol and other motor ojls which are
increasingly needed for the armed
forces;

(b) if go, the details of ihe sche-
me; and
(e) if not, the reasons therefor?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir)

{a) to (e), Government will take all
steps, including rationing jf neces-
sary, to ensure that the Defence
Services receive their full  require-

ment; of petroleum producta

8hri Harl Vishnu Kamath: Is there
any truth in certain press reporis
that the Iranian Government has im-
posed an embargo on the supply of
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ol to India and, whatever be the
position wilh regard to that, 1s  the
Minisier in a position to firmly and
calegorically state that, notwithstand-
ing the likely pressure tnctes of cer-
tiun furcign  countries  and  certain
toreign oil companies operaling 1n
India, India’s war effort will not be
hampered or hamstrung  due to
shortage of oily if so, may 1 know
what are the measures with regard to
that?

Shri Humayun Kabir: My hon.
friend has scen cerlain press reports
but he has not seen the categorical
denial  of the lIranian Ambassadior
that such press reports are complete-
Iy unfounded. So far as the require-
ments of the defence forces are con-
cerned, we have already said  that
steps  have been taken to ensure that
there shall be no short supply.

Shri Hari Vishnu Kamath: Do the
ministers propose to set an example
to the rest of the country by cutling
duwn travel and touring in their cars
to the minimum ani, while in Delhi
instead of each minjster using a sep-
arate car, travel in threes and fours
to office and back home?

Mr, Speaker: It is a suggestion.

Shri Harl Vishnu Kamath: No, Sir;
may I know....

Mr, Speaker: It is a good suggestion
and they will consider it.

Shri Hari Vishng Kamath: Do they
propose to do it? It is not @ sugges-
tion, Sir.

Mr. Speaker: It is a suggestion for
them to do that.

Shri Harl Vishnu Kamath: I have
not suggested. 1 have asked whether
they propose to do that.

Mr. Speaker: It is a suggestion only
(Interruption).

Shri §, M. Banerjee: Sir, apart
from the answer gwen by the hon.
Minister that the defence forces will

not suffer because of any shortage of
oil, I would like to know whether
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adequate stens have been taken to
see that kerosene oil is also available
to the ordinary consumers because
even todav in places like Delhi a full
tin is availuble but a bottly js nat
available; if so, may T know what
sleps have heen taken by the Govern-

ment to sce that everyone gets
kerosene?
Shrl Humayun Kablr: This was

discussed at length the other day.
Shri §. M. Banerjee: After we dis-
cussed the prices have increased.

Shri Humayun Kablr: The positicn
is that Delhi has a larger supply in-
day than at anv time in the past, and
the Civil Supplies Department »f
Delhi even today has issued a state-
ment saying that supplies have been
made available. However, certain
steps may have to be taken if the
situation demands it.

Shri 8. M. Banerjee: What about
the prices?

oY e orrw : wreTd wTEY

& AT FTEY TR ¥ cw #T wv Ag
wmﬁwx;aa‘a__rnﬂgc
WYIR WgT : WA AT O
& @3 warer wdi w7 o wv # 7
ot TRATE Y ToTed A
et &t T FY ?

S A e A 9w ¥ fag
¥ ¥ qureA wmAr wrfew o

o THATE aTew : oF =R awr
gwr Ffr e A o

LUl oL C ]
AN

s TR aTw ;g o T 6
wifwr # 4f 57 a7 g9 9w 97 0@
o

W WP ;WA Ag A qEd
Tt & fe o7 R o #v g a
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w1 WY1 fa w7 1 & s wEE AT
gy g A1 TF @3 gew gear aifen
afea 43 43 T w7 Terad
@ ¥ g 3 A

ot @Rl WF QAT AT IFY
9T #t Fradt w1 gA T AT A1
agt faerat & A1 § wadr @ fae #9
g Fwa ¢

e g afew ¥ @y 43-
42 7@ w7 w0

Shri Humayun Kabir: I was stating
that there is no shortage of supply.
The price has, of course, increased but
that is on a.count of the recent duties
which were imposed and which were
recoverable from the public. [ would
only add ihat if the situation does
not improve at some stage there may
be some curb on the consumption of
keroscne by the civilian population.
That will depend upon the situation.

Shri Shivaji Rao S§. Deshmukh:
Over and above the M.nister's repeti-
tion of the emphatic denial of the
Iranian Embassy, whith is very well
understood, 1 woulj still like to know
whether he has made any asscssmont
of the requirements of the urmed
forces while they are engaged in a
near war and, if so, is he in a position
to meet those requirements?

Shri Homayon Kabir: The question
has already been answered. The re-
qQuirements of the defence forces snall
be met in full.

8hril Joachim Alva: The hon. Minis-
ter has cautioned the House about
petrol ra ioning. May 1 kuow whe-
ther he has taken into account the
possible heavy  blackmarketing in
coupons? Has he alerted the Stales?

Shri Humayan Kablr: We have ask-
ed the State Governments to take the
necessary measures.  Those sleps
-which will become necessary will be
Hut into effect
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ot wg femdy @ w3 43 fmw w4y
¥ awasq 9T ggw g1 7E i a1 wEr
wzRg T F71 41 & srfas ar w9
waTA T 2 gaafey /1 g e amTar
afa e g § friE s ad g e
T gt @ 2, & famre aqn qr i
agr A1 may fasr fe 7 6 FGHT
T AAAT A1 A AT TAar w1 TH
foer wgr @ &1 o9 & 1T H AT
g FI Y & & arAT At g ?
Shri Humayun Kabir: T huve ans-
wered  this  questjon also. Tt s
the responsibility of the Central Gov-
ernment to reach the zuppiics to the
States,  After that, the distribution
is the responsibility of the States and
not of the Centre.
oY aTy qred g we o A zEwET
fir s Feva gy A fog) & AW owy
awiar FwgEE & oA sTE @
& e wrgat § fr oom @A A
At &1 Aw T & T AA § e
for o w7 s @ anfr wsge
w1 &= foer ®&% 7
Shri Humayun Kabir: T stateq that
it the defence requiremen s increase
then we may have to curb the civilian
consumption of kerosene.  That will
be done according to plan.
it TradEs arey ;o HAT FERE X
w71 f5 ¥ wowTT €1 e oy
faetrgrdy ¢ fr oofa men ¥ &7 27
T A w7 ¥ a1 T F P
% fasimTd Tew AT« A, W
¥ farm & fredmrdy &9 ATETT
) At g @ & s wgan g fw oo
wro=t frafe § frdeim & amw a3 ©
§ o' sl w1 i a1 a A i g
§ A 9 ¥ fAg ww O §ETd A
w1 ZaTa ¥te W & W T 3w & fAg
1§ e dare v W G R 7
Shrl Humayun Kabir: Ther: is the
Keraosene Price Control Order. We
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have suggested to the State Govern-
ments that in cities the sule of kero-
sene may be restric ed op the basis
of sugar or other ration cards and
that in rural arcas it may be distribut-
ed throuch institutions like panchayats
or co-gperative societies.  But  this
is, 1 would again submit. essentialiy a
responsibility of the State Govern-
ment and not of the Central Govern-
ment.

o1 gwvele e : wgewE H
¥ FETU F wiaF T 375w amwT
AWy grg W F o § oo feafa W
¥lta qoeTe oy 4% wg e ¢ fw
g Toq ORI 7 gTiaea 7S & awar
T W T § 0T g Ao
foemgrfr ¥ gl wweT AEEr ¥ 7

Shri Hamayun Kabir: My hon.
frieng does not obviously understand
the Constitution. The Constitution
has laid down certain duties for the
State Governments and certain duties
for the Central Government which
cannot be violated.

wt wy femdy : 3 wwewEE
frafa F e Hq@ w8 1

Shri Frank Anthony: The Minister
has talked repeatedly of State Gov-
ernmoents. Is it not a fact that in
Delhi there is & flourishing  Dblack-
market in kerosene and uniimiled
amounts of kerosene can be had at
Rs. 25 instead of Rs. 10 a tin?

Shri Humayun Kabir: Here again
the primary responsibility i of the
Dcthi Administration . (Interrup-
tons).

Shri Harl Vishnu Kamath:
wholly ignorant.

He is

Mr. Speaker: Let him complete the
answer. Ycs, the hon. Minister,

Shri Humayun Kabir: I repeat, it is
the responsibility of the Deim Ad-
ministration, and the Chief Commis-
sioner of Delhi as well us the Civil
Supplies Department have publicly
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stated that they have adequate sup-
plies.

Mr. Speaker: Shri Nath Puj,

Shri Hari Vishnu Kamath: On a
point of order. Irrespective of what
he said in the latter part of the
answer, he sajd in the former part,
that it was the responsibility of the
Delhi Administration, s it not a fact
that the Delhi Administration is under
the control of the Centre? Is it not
a fact that the responsibility of the
Delhi  Administration lies with the
Central Government itself?

st vy fowd : ¥ smEEaT W@
o g |

Mo T AT g : @
=TT ¥ 99 & | wng fR o sy
%1 7z wigwe a1 7w Of fs aw
*1 wrawdr ¥ A qoeTd AARCE, 99
#Y faeierd & ag ar w34 a2 femr
w2 | faeelt & @ ot FowTd A §,
& A AT &1 ATAFAT # & 1 THT Ay
forgraer w=T Srara 8, g & wa ¥ qy
¥ g W g

UTIR REWT T AR G
u Hg & At qaE gAen Wy § 7

Mo W wAgT Mifgnt : & mod
wd Hg ¥ Ug g Awan g frower
aga W S femn @

Shri H. N. Mukerjee: The Minister
has tried to take shelter in his ear-
licr answers behind the proposition
that the State Guverminents are res-
ponsible and the Central Government
has no responsibility In the matter of
distribution of kerosene oil in  the
States. When the question referred
to Delhi he began by disowning all
responsibility and when vou asked
him again to clarify the posilicn, all
that he said wag that the Delly Ad-
ministration had given a certain
statement to the press. My point is
that since this matter, the adminis-
tration of Delhi, being the responsi-
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bility of the Centre, and my hon.
friend the Minister of Petrolcum and
Chemicals being a member—jointly,
1 hope—of the Cabinet which runs
the Delhi Adminjstration, it should
have been his duty to give a specitic
answer in regard to the Centre's duty
in performing its responsibility.

Dr. L. M. Singhvi: It is evident

d
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of the Chair's job to answer questions
raised on the floor of the House or to
substitute what should he the answer
for them: but jt is certainly part of
the Presidings authority’s functions to
ensure that questions raised on  the
floor of the House are adequately ans-
wered. For instance, in reply to my
question, which specifically asked
whether the Government had made
any nent of the ption of

that this matter has been di
before. You would recall that when
the ex-Minister of Irrigation and
Power, Haflz Mohammad Ibrahim,
was the Minister, this matter was dis-
cussed in considerable detmil in this
House and it has never been the
question that the functions of the
delegate are not the responsibilities
of the authorities that delegate the
responsibility. The Delhi Adminis-
tratinn i3 a delegate of the Central
Government and, therefore, it cannot
be claimed by the Minister that it is
not his responsibility and that it is
the responsibility only of the Chief
Commissioner. This matter has been
settled.

8hri Eapur Singh: I wish to say
that by the attitude which the hon.
Minister has taken of disclaiming all
responsibility for the state of affairs
of the sale of kerosene oil he is try-
ing to introduce the doctrine of split
and disseparate responsibility into
the Government, which is repudiative
of the very bases of the Constitution
and the Government under which we
are governed here.

Shrl D, C. Sharma: He has spoken
very wrong English.

Mr. Speaker: I could not follow
whether he is wrong in so far as facts
were concerned or there s a gram-
matical mistake.

Shrl D. C. Sharma: I refer to both

Shrl Kapur Singh: I could not com-
prehend what the hon. Member has
said.

Shri Shivaji Bao S. Deshmukh: At
the outset I must confess that this
matter is not so simple as it outwardly
looks, I must say that it is not part

the armed forces at a rapid war rate,
the Minister said that it had been
replied to; yet, in the next breath he:
said that if the consumption increas-
ed, they would think of rationing.

So, this obviously means that they
have not made any assessment.

oft 7y fomd : weaw wEiET, Tl
agdr & eer gwt ar, AT w7 A
T oA g
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wifga, 7 ¥ &, aw 1 oy ¥om ®
HIAET WAl & | AT % AT w7 Ay
& w353 § % arw faar gar
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g R ®1 T T w) faaw
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X W1 § §, 73T gowerT e pfar
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A, AR g Fed w g fw
ag fefizspmer 1 ma 7 &
A'l the questions  and points  of

orier that have been raised relate
only to on: fact that when Delhi is a
Unioa Territory, how can the Central
Government deny its  responsibiity
for any action done by the Adminis-

tration of Delhi. 1 would like the
Minister to clarify whether  reuily
thn'  position stil] holds. (Interrup-

tions),

Order, order. There might be a
provision somewhere.

8hri Nanda: Sir, there can be no
question at all regarding our respun-
sibility for an area like Delht wihach
is Centrally administered and, there-
fore, every question has to be ana-
wercd. Maybe, al the moment, there
may not be enough informat.on avail-
able. That is a different thing. I do
not think my colleague said that he
did not accept it put he referved to
some declaration made, some an-
nouncement ma le, by the Delhl Ad-
ministration, Bul our pus.tion re-
pgarding our respunsibilities is absu-
lutely clear.

Mr. Speaker: This is clear then thut
the responsibility is of the Centre,
They have to answer all those ques-
tions that relate even to the distribu-
tion of essential commodities lhere.
That is so far as this is concernzd.
Now, the only answer that came was
that the civil authorities here have
made it clear that they have abun-
dant stores of this commodity,

Shri Frank Anthony: Is it not &
fact that it is available in the black-
market? That was my question.

Mr. Speaker: That is right The
Home Minister has said that :he ans-
wer might not be ready st presert.
Then, 1 would request the hon. Min-
jster to make up the deficiency and
find out the facts and answer them
or he may place a statement on the
Table of the House as to what the
.actual position is.
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Shri Harl Vishnu Kamath: When,
today or tomorrow?

Mr, Speaker: Next Question. Shui
S. M. Bauerjee:

Shri Priya Gupta: In the present
Emureency, js the  distribution of

kerosene oil in other parts of the
country the prime object. . .

Mr. Speaker: Order, order. Shri
S. M. Banerjee.

Shri Priya Gupta: You did not

give any ruling. . .

Mr. Speaker: He should sit down
now,

Productiop in Ordnance Factories

SNQ. 9 Shri S. M. Banerjee:
Will the Minister of Delente be
pleased to state:

(a) whether it is a fact that
duction has increased to the
mum in ordnance factories;

pro-
maxi-

(b) if so, to what extent;

(c) whether the defence employees
and their organisation—th All India
Defence Emplovees Federation have
assured unconditional support to
Government; anji

(d) whether they have also decid-
ed to donate one day's salary to-
wards National Defence Fund?

The Minis'er of Defence Production
in the Ministry of Defence (Shrl A.
M. Thomas): (a) and (b) The Pro-
duction in the Ordnance Factories is
being maximised to meet the current
pattern of requirements It is not in
the public interest to dwiscluse the
exact extent of the increase

(c) and (d). Yes, Sir. The All India
Defence Employees Federation have
assured full support *¢ Government
in the defence effort and have slso
deciied that the members of their
affiljated Unions should donate one
day's pay towards the National De-
fence Fund in October 1965.

Bhri 8. M. Banerjee: I would Jike
to know whether il is a Jact that
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India has now rearhed o state of self-
sufficiency in the ma'er of conven-
tional weapons,

Sh=i A. M. Thomas: In the matter
of arms anl aommunitions, we are
certainly on the road to self-suffi-
ciency. We import very little.

Shri S. M. Banerjee: I would like
to know whether it is a fact that arms
and ammunition manufactured in or-
dnance factories and which we have
used in the recent Pakistani aggres-
sion have proved to be thousand times
better than the arms and ammunitign
suppliej to Pakistan by America,

Shri A. M. Thomas: The effective-
ness of our weapons has been proved,

Shri Indrajit Gupta: In view of the
uncertainty which has arisen during
the present conflict as to the future
supplies of arms and ammunitions
which we have been importing from
America, England and other ecoun-
tries, may I know whether the Gov-
ernment iy cons'dering taking timely
steps to increase the production in
the ordnance factories of such items
which we have hitherto been import-
ing?

Shri A. M. Thomas: We have re-
viewed our requircments anj proper
stepg are being taken.

st angt ;I & s wen R
EET X NI A E ?

Shri A, M. Thomas: Shri S, M,
Banerjee.

TR WG ;WG T O AT
W 7er § A frft & ww oy oar
aF w98 7

=t gwr e renY: & s e
g f& ¥m fasit sqimdi & o st
hfega aTwT w1 17 w1 € faw 3
w1 g foar § 6 g7 go6rT gravaw
wad & g FeEEt § ot Tt ¥
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fom gvanft medr Ame &7 T34 8,
afz zr aram 97 7 7 fdt G &
Frae g1 4 faare fgmw s T ¢ 7
Shri A. M, Thomas: Such offers are
really pouring in and we are examin-

ing those requests and are also  in-
forming them suitably.

WRITTEN ANSWERS TO
QUESTIONS

Dandakaranya Agricultural Rehabill-
tation Scheme

*780. Shrimatl Jyotsna Chanda: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact thot the
Dandakaranya Agricultural HKehabili-
tation Scheme has failed due to ad-
ministrative defccts;

(b) if so, what are those defects;
and

(c) the steps taken to remove them?

The Minister of Rehabllitation (Shri
Tyagl): (a) No Sir. Upto 30th June,
1965, 9868 families have been re-
settled in Dandakaranya, including
2362 families resettled during the
last working season.

(b) and (c). Do not arise,
Compulsory Retirement

*781. Shri J. B. B. Bist: Will the
Minister of Home Affalrs be pleased

to state:

(a) whether Government are main-
taining a list of Officers with un-
savoury reputation;

(by whether Government are also
considering to ask such Officers for
compulsory retirement rather tnan
taking departmenta]l action agmnst
them; and

() if so, the number of such per-
sons as on the 1st August 18935, class-
wise?
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The Minister of State In the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) and (c). There is no such gene-
ral propo:al under consideration  at
present. In accordance  with  the
existing rules Government has  the
Powers to require an officer to relire
at any time after he has completed
30 years qualifying servire or after
he has attained the age of 55 years,
by giving him three months notice.

Enquiry Commiitee on Imphal Firing

{ Bhri Yashpal Singh:
o782 Shri Hem Barua:
*| Shri Hari Vishan
|| Eamath:

Will the Minister of Home Affalrs
be pleased to refer to the statement
made on the Calling Attention Notice
on the 31st August, 1965 regarding
the Police firing in Imphal and state:

(a) whether the High-powered En-
quiry Committee has since been
appointed; and

(b) if so, its personnel and terms
of reference?

The Minister of State in the Minls-
try of Home Affailrs (Shri Hathi):
(a) and (b). Shri Asok Mitra, Addl-
tional Secrctary, Planning Comnus-
sion has been appointed to enguire
into the following:—

(i} the circumstances under
which the Police resorted to
firing on the 27th August,
1865 at DIinphal; and

(iiy whether or not the said fir-
ing was justified and ncces-
sary.

Merger of Pondicherry

*783. Shri Harl Vishna Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose
to merge the constituent areas of the
Union Territory of Pondicherry in
the adjoining States of Madras,
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Kerala and Andhra Pradesh respec-
tively;

(b) if so, when; and

(c) if nol, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi):
(a) to (c). Government have no such
proposal unier consideration; nor has
there been any demand for it.

Hostile Attack in a Manlpur
Village

[ Shri P. R. Chakraverti:
| 8hrl Ravindra Varma:
*785. { Shri P. Venkatasubbalah:
| Shrimatl Renuka Barkataki:
| Shri P. C. Borooah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a group of uniformocd
Baite tribal  hostiles armed with
automatic weapons raided the office
of Thonlan Development Block in
Manipur berdering upper Burma on
the Tth June, 1865;

(b) whether these hostiles go
under the name of the ‘Chin Libera-
tion Army' demanding the formation
of a separate ‘Chin' State;

(¢) whether Government
agreed to extend the truce
recommended by  Rev.
Scott; and

have
period
Michael

(d) how far it is true that the
Naga underground leaders are deli-
berately indulging in delaying tact-
ics to extend their sphere of activi-
ties?

The Minisier of State in the Minis-
try of Home Affairs (Shrl Hathl:: (a)
Yes, Sir. But it is not confirmed
whether they had automatic wespons
with them, though it is known that
they had fire arms.

(b) Tt is believed that they did Le-
long to an armed group styling them-
selves as ‘Chin Liberation Army’.

(¢) Governmen! have not yet con-
sidered any further extension of the
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period of cessation of
which expires on the
this year.

cperations
14th  Octuber

(d) It is true that the Naga hostiles
have of late intensified their activities
within the area covered by the se sa-
tion of operations agreement, and
have also sought to extend them to
sub-divisions outside that area. The
“‘Government of Manmipur are taking
firm preventive measurcs which would
guarantee security to citizens,

Indians from Burma

[ Shrl P. C. Borooah:
Shrl Onkar Lal Berwa:
| 8hri Gulshan:

Will the Minister of Rehabilitation
be pleased to state:

*788.

(a) whether it is a fact that some
of the Indians repatriated from
Burma offered a Satyagraha near
the residence of the Minister of Ex-
ternal Affairs to demand expeditious
rehabilitation of such refugees;

(b) if so, their precise demands;
and

{c) Government's reaction thereto?

The Minister of Rehabilitation (Shri
Tyagl); (a) Yes, Sir.

(b) Demands of the repatriates were
that:

(i) they should be treated at par
with the migrants from East
Pakistan and be given ol
facilities admssikle to them;
and

(ii} they mayv he rese'tled in the
Union Territory of Delhi.

(eV It is not the policy of Govern-
ment to treat the repatriates  from
Burma at part with the migrarts from
East Pakistan as the circums an e3 of
their repatriation fr-m Burma are
different from those of migration from
East Pakistan. The repatnales in
question went back to Uttar Dradesh
on the 13¢h Julv. 1985. The Gev'rn-
ment of Uttar Pradesh have given
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them cashdoles and are taking action
for their rehabilitation.
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Black-list of Contactmen

Sh~ Harl Vishan Kamath:
Shrimati Maimoona Sultan:
Shri J. B. §. Bist:

LBhrI Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

*788.

(a} whether it is a fact that a
“black-list” of certain contactmen of
some business houses and industria-
lists. indulging in maipracticea, hae
been prepared; snd

(b} if so, the particulars therent'
The Minlster of State In the Minks-

try of Home Affalrs (Shri Hathi):
ta) A list of undesirahle Contact-
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men in Delhi has been prepared by
the Central Bureau of Investigation,

(b) It is not in public interest to
divulge the particulars thereof.

Fishing Industry in Andamans

J Shri P. R. Chakraverti:
"\ Shrimati Jyotsna Chanda:

Will the Minis‘er of Rebabllitation
be pleased to state:

788

(a) whether Government have
finalised a scheme of developing a
big deep sea fishing industry with
its principal base in the Andamans
for giving employment to the East
Pakistan refugees;

(b) whether the Danish Govern-
ment have supplied a blueprint of
the Plan; and

(c) whether the present plan pro-
vides for Cold Storage in the Andao-
mans, refrigerated transport for
shipments of catches and other
ancillary facilities?

The Minister of Rehabilitation (Shri
Tyagi);: (a) A scheme for deep sea
fishing has been drawn up 0s a pat
of the accelerated resource develop-
ment programme for the Islands.

(b) No, Sir.
(c) Yes, Sir,
Administrative Tribunals

Shri P. C. Borooah:
*199. { Shri P. R. Chakraveril:
Shri D. J. Nalk:

Will the Minis'er of Home Affairs
be pleased to state:

(a) whether the Sub-Committee of
the special consultative group of
M.Ps. on Administrative Reforms at
its meeting held in July this year
had exp-essed concern at the growth
of departmental or administrative
tribunals ang recommended imme-
diate study of the functioning of
these tribunals by a Committee to
ensure open, fair and impartial deci-
sions in the quickest and cheapest
manner; and
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(b} if so, Government's
thereto?

reaction

The Minister of State in the Minis-

try of Home Affairs (Shri Ha hi):
(a) and (b). ¥Y.s, Sir. The sub-com=
mittep did recommend the appoint-

ment of a committee by Government
to cxamine the functioning of exist-
ing administrative tribunals and to
go into the possibility of extending
the syst'm of tribunals top new arcas
of administration. But the Sperial
Consultative Group decided that the
sub-committes should itself undertake
the suggested study. The sub-com-
miltee has, therefore, commenced the
study.

qHo Wo Yo Wto wrrwa w, Freeit &
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Bullding for EKera'a Advocates'
Association

2586. Shri A, K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose to
build a new building for accommodat-
ing the Kerala Advocates' Association
and its Library;

(b) whether Government have re-
ceived any representation from Advo-
cates in this regard; and

(c) the action Government propose
to take in this matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Yes, Sir.

(¢} The Association suggested cons-
truction of a building costing about
Rs. 35 lakhs. This supgestion was
considered by the Government and
it was decided that the proposal be-

Ing of a non-developmental nature
might whnit till a later date. How-
ever, improvements to the existing

building have been carried out.

Overcrowding in Sub-Jall Viyyoor

2587. Shri A, K. Gopalan: Will the
Minister of Home Affairs be peased
to refer to the reply given to Un-
starred Qurstion No. 2706 on the 28th
April, 1865 and state:

{a) whether overcrowding In the
special sub-jail, Viyyoor has been re-
medied;

(b} whether the remndelling of the
rooms has been completed; and

{c) if not, the reasons therefor?

The Minister of State In the Mints-
trv of Home Affairs (Shri Hathl):
() There ix no overcrowding in the
Bpecial Sub-Jail, Viyyoor.

(b) No Sir.

fc) Instructions have been issued to
the authoritics concerned to speed up
and complete the work of remodelling
of the rooms as early as possible.

BHADRA 31, 1887 (SAKA)
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Low Income Group Housing Schemes
in Kerala

2588. Sbri A. K Gopalan: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the Kerala Administra-
tion have formulated rules for the-
construction of buildings for the Jow
income group in Kerala;

(b) if so, the main features thereof;

(¢) whether Individuals ecan get
loans and con truct buildings accord=-
ing to their own plans; and

(d) if not, the reasong therefor?

The Minister of State In the Minis-
try of Home Affairs (Shrl Ilathl):
(a) A schemg known as “Low Income
Group Housing Scheme” is being im-
plemented in the State. Under this
Scheme, Government do not undertake
construction of houses but loang are
given to eligible individua’s, coopera-
tives of eligible individuals and local
bodics or constructing houses for
their low-paid stafl.

(b) Main features of the Scheme.

1. Loans will not be advanced to
construct houses costing
above Rs. 12500i-,

2 The maximum amount of loan
to an individual will be
limited to Rs. 10.000 per house
or 80 per cent of the value of
tha house and the house site,
whichever is less.

3. Loan shall not be advanced to
a person who owns a house.

4. The arcommodation to be pro-
vided in each house buit un-
der the s~heme should nnt be
losg than 220 sq ft. or more
than 1200 sq. ft. of floor area.
Each House should have an
independent bath room and
water-borne type latrine.

5. The loan i{s repavable in 30
years. The present rate of in-
tereat chargeable is 5} per cent
Per annum,
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6. Every person to whom loan is

sanctioned will have to exe-
cute a mortgage bond in
favour of Government.
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7. The maximum amount that
will be sanctioned to an indi-
vidual corresponding tp his
income will be limited as fol-
lows:

A nnu_nl Income

Maximum Loan

Upto Rs. 1201

. . Rs. 4000
1201—180 | . » 5500
1801—3000 . . ”" 7000
3001—4200 . » #500
4201—bor0 " 10,000

8 Loans are sanclioned by the
District Coilector concerned.

(¢) and (d). Yes Sir, subject to
Jlimitation on floor area and the cnst
of the house.

Students in States

2589. Bhri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the number of Matriculates, In-
termediates, Graduates and Post-
“Graduates who have passed their
Examination: in the year 1965 in the
various States (State-wise); and

(b) the ber and per ge of
‘those who have entered for higher
studies?

The Deputy Minister in the Minis-
‘try of Eﬂmt{on (Shri Bhakt Darshan):
(a) The latest and corrected all India
information is contained in the state-
ment laid on the Table of the House.
‘[Placed in Librury, See No. LT-4928
(1)|65].

(b) This information is not avail-
able. But inormation regarding en-
rolment in the first year of the subs»-
guent classes for 1961-82 is contfained
in the statem~nt laid on th~ Table of
the House, [Placed in Library. See
No. LT-4928(ii)!65].
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Archaeological Survey near Indo-

Tibetan Bord=r

2591. Shri Narendra Singh Mahida:
Wil tie Minister of Education be
pleased to state:

(a) whethor u party consisting of
Superintendent of Archarological Sur.
vey of India, North-Western Circle has
recently gone to make a survey of wall
paintines and murals in the monas-
teries of Ki gnd Tohe in Spiti sub-divi-
sion near Indo-Tibetan border;
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(b) whether the survey has been un.
dertaken in order tp determine ways
and means to preserve these valuable
paintings and to make copies of artisti-
cally significant paintings; and

(c) if so, whether the experts have
examined the paintings and made re-
commendations both in the matter of
preservation and copying?

The Minister of Cultura] Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir; the Sup-
erintendent, Archaeological Survey of
India, North-Western Circle, was one
of the party.

(b) Yes, Sir.

(¢) The paintings have been exa-
mined and detailed report is awaited.

‘Identikit’ System

J Shrl Ram Harkh Yadav:
. Shri Murli Manohar:

Will the Minister of Home Affairs
be pleased to state:

{a) whether Government propose
to start the ‘ldentikit’ System of
Police investigation by drawing pic-
tures of absconding criminals from
the description of wanted men pro-
vided by eye-witnesses;

(b) if so, the details thereof; and

(¢) whether Government are seek-
ing the help of the Scotland Yard
(UK.) in the matter?

The Deputy Minister in the Minis-

2592,

try of Home Affairs (Shri L N.
Mishra): (a) No, Sir.
(b) and (¢). Do not arise.
Liberalisation of Rules re. family
all . etc. to Det

{ Shri Kolla Venkalah:
R Shri Laxmi Dass:
Shri Dinen Bhattacharya:

Will the Minister of Home Mu:lrl
be pleased to refer to the reply given
to Unstarreq Question No. 281 on tu!:e

ugust 19865 re in e
:am-suiké by dmnu?r:m s'l‘l.'mn'
Jai] and state:

1436 (Ai)LSD—3.
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(a) whether any decision regarding
liberalisation of the rules under
which the family allowanceg ininr-
views, etc. are granted to the Com-
munist detenus has been taken;

(b) if s0, the details thereof; an-
(c) the aspects in which the rules
are to be liberalised?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathl): (a)
The matter is still under considera-
tion,

(b) and (c).

0ld Temple Found in Andhra Pradesh

2594. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

Do not arise.

(a) whether an all-stone structural
temple believed to have been built
under the patronage of the Vaidum-
bas has been located at Kalakada in
Chittoor District of Andhra Pradesh;
aad

(b) whether Government proposs
to declare it a preserved monument
and take care of the temple ag it ls
sitid to be a land-mark in the regional
milieu of early structural stone tem-
ples of the post-Pallava period?

The Minister of Cultural Affairs in
the Ministry of Eduocation (Shri
Hajarnavis): (a) Yes, Sir.

(b) The matter is under comsidera-
tion.

Excavations in USSR,

2595, Shrl Narendrs Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether an 1l-metre sculpture
of a sleeping Buddha, more than 300
well-preserved sculptures and admir-
able frescoes have been unearthed in
Dushanbe in the Soviet Union;

(b) whether excavations have been
under way for sometime on the Adjin-

‘hpeﬂlllinmbanbcwhichhu
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beneath it the ruins of a Buddhist

monastery of the late 6th and early
7th centuries A.D.; and

(c) if so, whether the Indian
archaeologists had visited the area
under excavation and what is their
report thereon?

The Minister of Cultural Affairs in
the of Education (8hri
Hajarnavis): (a) to (¢). Yes, Sir. A
clay sculpture of lying Buddha esti-
mated to be 12-metres in size, paint-
ings, frecoes and some other sculp-
tures, the exact number of which is
not yet known, have been found in
Adjin Tepa Hill near Dushanbe.

The Buddhist Monastery, estimated
to belong to the 6th to 8th Century
AD., has also been excavated.

The reports of the Indian archaeo-
logists, who visited the site, are still
awaited.

Hamycin and Chlprtetracycline
Hydrochloride

[ 8hri Subedh Hanada:
| Shrimati Savitrl Nigam:
8598, ) Dr. P. N. Khan:
Shri 8. . Bamanta:
Shrl M. L. Dwivedi:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether any order has been
received from foreign countries for
Hamycin and Chlortetracycline Hyd-
rochloride for export to these coun-
tries;

(b) if so, from which countries; and

(c) the steps taken to meet the
orders and whether the Hindustan
Antibiotics has started production of
i{hese medicines?

The Minister of State in the Mink-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). Hindustan
Antiblotics Ltd., have finalised agree-
ments to be concluded with firms m
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U.S.A., France and Mexico in connec-
tion with the exploitation of Hamyein.
The proposed agreements envisage
sale of Hamycin and payment of
royalty on sales outside the coumtry.
Hamycin and Chlortetracycline hyd-
rochloride are being manufactured at
Pimpri and the possibilities of export-
ing Chlortetracycline hydrochloride
and other products are being examin-
ed by the Company.

Oll Exploration in Punjab

8hri Bagri:

Shri Hem Raj:

Shri Daljit Singh:

Shri A. N. Vidyalankar:

Will the Minister of Petroloum smd
Chemicals be pleased to state:

(a) whether Government have made
any survey for exploring oil in the
State of Punjab during the last three
vears;

(b) it so, the broad features there-
of, and

(c) the resultsa achieved so far?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir,

(b) Geological survey was con-
tinued in the foot-hill areas and seis-
mic survey in some interesting areaa
Gravity, magnetic and seismic sur-
veys had been carried out in the
Plains adjoining the foot-hills. One
deep well was drilled and another
spudded.

(e) Results indicate the need for
further investigation.

Petroleum found in 3 Well I.u!'nnh.b

2000. Shri Bagri: Will the Minister
of Petrpleam and Chemicals be
pleased to state:

(a) whether it is a fact that in a
village, Katwal, Rohtak District in
Punjab, Petroleum was found while
digging & well during the year 1963;
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(b) if 80, whether Government
have asked for some experts' opinion
in the matter; and

(e) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
No such information in respect of
village Katwal is available with the
Oil and Natural Gas Commission.
Two waler samples from villages
Hasangarh and Kansala were received
in August, 1962 but on analysis
showed no indication or trace of oil.

(b) and (c). Do not arise.

Maternity Leave to Delhl Teachers

2601. Shri Bagri: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that no
|eave substitute arrangements are
made when women teachers proceed
an maternity leave in Government
schools in Delhi; and

(b) if so, the arrangements being
made for conducting the classes regu-
larly in their absence?

The Minister for Cultural Affairs In
the Ministry of Education (Shri
WWajarnavis): (a) No, Sir.

(b) Does not arise.
Oil-bearing Areas near Calcutia

3802. Shrimati Savitri Nigam: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether same oil-bearing areas
liave been found near Calcutta; and

(b) if so0, the detalls thereof?

The Minister of Pelroleum and
Chemicals (Shrl Hamayun Kabir):
fa) and (b). Exploration is still in

progress
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Fees of Students in Delhl

Shri Marandi:

2603.9 Shri Utiya:

Will the Minister of Education be
pleased to state:

(a) whether it is & fact that there
is a disparity in the amount of [ee
payable by the male and female stu-
dents in the capiial; and

(b) if so, the reasons therefor?

The Minister of Cultural Affairs in
the Minisiry of (8hrd
Hajarnavis): (a) Yes in the IX, X
and XI classes.

(b) For encouraging girls' educa-

tion, the girls in these classes are
required to pay less fees than boys.

Gujarat Eefinery

2604. Shri Yashpal Singh; Wil] the
Minister of Petrol and Chemicals
be pleased to state:

(a) whether it is a fact that the
construction cost of the Gujarat Re-
finery Works has gone down on ad-
count of use of indigenous materials;

(b) if so, by how mueh it has gone
down; and

{c) whether India is now in a posi-
tion to construct a Refinery without
any outside help?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) It is mot yet possible to speci-
ty the amount of saving due to use
of indigenous material alone but the
cumulative effect of advance and
careful planning, the preparation of
working drawings in India, the
maximum use of indigenous equip-
ment and material under competi-
tive conditions has been a reductlon
in the estimated cost of the project
by about Rs 3 crores

(e) Not yet
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(@) 69,111
(7) 1963 5,283
1964 . 4,068
(%) 2,383
Students’ Enrolment in TU.P.

[ Shri Vishwa Nath Pandey:
"\ Shri Kindar Lal:

Will the Minister of Education be
pleased to state:

(a) whether the national target
of enrolment of students in the age
group of 6-11 and 11-14 would be
achieved in Uttar Pradesh at the
end of the Third Plan period; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-

Tq T try of Education (Shrimati Sounda-
- . Y ram Ramachandran): (a) The per-
( L 27,653 centage of enrolment in Uttar Pra-
1963 27,925 desh by the end of Third Plan in
! the age group 6-11 and 11-14 is
1964 31,176 expected to be achieved as follows:
Age-group Enrolment
Boys Girls Total
6—11 U.P. 100 54 78
India 95 &1 78
11—14 U.P. 40 9 25
India 46 17 32
(b) Paucity of funds and person- 1o the State Governments to bring
nel (e.g. women teachers) reqguired uniformity in the salaries of San-
for providing additional classes or skrit teachers and teachers of other
schools account for most of the slow languages; and
progress of enrolment. (b) if so, the reaction of the State

Q. "

2607. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2731 on the
28th April, 1965 and state:

(a) whether it is & fact that the
Central Government have suggested

of L Teach

Governments thereto?

The Deputy Minisier in the Minls-

try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.
{b) A statement is laid on the

Table of the House. [Placed in Lib-
rary. See No. LT-4820[65].
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Representation of Kuki National
Assembly

( Shri P. R. Chakraverti:
Shri P. C. Borooah:

{ Shri Guishan:

( Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether  Government  have
received representation from the
Kuki National Assembly, Manipur,

asking it to extend full protection to
the hills people in view of the fact
that the underground Nagas have
egtablished their own Administrative
Units in the State;

(b) whether the attention of Gov-
emment has been drawn to the state-
ments made in Imphal on the 3lst
May, 1965 by Mr. Paolen Haskip,
President of Kuki National Assem-
bly, the largest non-Naga political
organisation in the State, that the so-
called Federal Government of Naga-
land was forcing the people to stop
payment of taxes to the Manipur
Government; and

(c) it so, the steps taken by Gov-
ernment in compliance with the sug-
gestions of the Kuki Assembly
Leader?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Yes, Sir.

(¢) Two Manipur Rifles posts were
established to give protection to
people m the hill areas not covered
by cease-fire agreement. Home guards
have also been raised in some areas
and they are being trained for pro-
tection of thelr villages.

State Farms for Refugee
Rehabilitation

2609. Shri Subodh Hansda: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Unstar-
red Question No. 725 on the 16th
September, 1984 and state:

(a) whether the scheme for setting
wp State Farms under the refugee

BHADRA 31, 1887 (SAKA)
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rehabilitation programme has
been finalised; and

since

(b) if so, the details thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). Group farming
is a model Scheme which the State
Governments are authorised to
examine and amend so that it can be
adapted to the local conditions obtain-
ing in each State. Generally speak-
ing, the scheme needs a large num-
ber of compact blocks of culturable
lands each measuring not less than
250 acres.

Production of El tal Sulphur

2610. Shri Subodh Hansda: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether the pilot plant tests
with Amjhore Pyrites ore for produc-
tion of elemental sulphur have been
found feasible;

(b) if so, whether any steps have
been taken to set up a project for
this; and

(c) if so, whether any plan and esti-
mate has been made for this purpose?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). Report of M|s.
Outokumpu Oy, Finland who carried
out and completed pilot plant tests
on Amjhore pyrites is expected by
the end of the current month. Accord-
ing to the officer who was deputed to
observe the tests, the Finish process
is technically feasible. The economic
feasibility of the process is being
investigated.

Boot-Legging in Delhi
e Shri P. R. Chakraverti:

* 7 Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) how far it is a fact that the
boot-legging in Delhi has assumed a
serious proportion;

261
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(b) whether the law is defective and
stands in the way of police taking
effective measures against the boot-
leggers;

(¢) how far the introduction of
partial prohibition has been held res-
ponsible for increase in the menace
of boot-legging; and

(d) whether Government have con-
sidered the gquestion of creating a dry
belt around the city of Delhi to make
the prohibition scheme effective?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathl): (a)
Inspite of the fact that the Delhi
Administration have taken wvarious
steps to discourage the drinking
habits, for variety, of reasons boot-
legging is still a problem in Delhi

(b) No.

(e) No study has been made of this
aspect of the gquestion.
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from 75 per cent to 80 per cent in res-
pect of development schemes in the
burder districts undertaken by the
State chernmmts of U.P., Punjab
and Jammu and Kashmir with the
approval of the Government of India,
during the Third Plan period. Gov-
ernment of India have also agreed to
bear in full the cost of the pay and
allowances of the key officers posted
m these districts and also of certain
adminictrative officers appointed in
connection with the development of
these districts at the headquarters or
the State Governments and also the
cost of construction or procurement of
residential or office  accommodation
for these officers. The Government
of India will also bear 50 per cent of
the cost of administrative and other
t sch undertaken

non-dev
in these dlsl.rit:ts

In the case of Kinnaur District
in Himachal Pradesh, the entire ex-
penditure is borne by the Government

td) Yes, this is under active con- of India as Himachal Pradesh is a
sideration. Union Territory.
— 5 Qeh in Bord Complaints Registered by Vigilance
b Commission

Districts

{ Shri Rameshwar Tantia:
2612. / Shri P. R. Chakraverti:
istrl Hem Raj:

Will the Minister of Home Affalrs
be pleased tn state the mature of
amistance given by the Centre to-
wards the development schemes
undertaken by the States of UP,
Punjab, Jammu and Kashmir and
Himachal Pradesh in their respective
border districts adjoining Tibet dur-
ing the Third Plan period?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
The Government of India have agreed
to render financial assistance ranging

Compluints in the Central sphere involving enrruption
Complaints in the Central sphere not involving corruption

_ Complaints in the Starc sphere

Shri P. R. Chakraverti:
Shri P. C. Barooah:
| Shrimati Savitri Nigam:
Will the Minister of Home Affairs
be pleased to state:

2613,

(a) the number of complaints regis-
tered by the Central Vigilance Com-
mission upto the end of June, 1985;

(b) the total number of officers in-
volved—Gazetted and Non.gazetted;
and

(¢) the action taken in dealmg with
the complaints?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b)—

T T No.of  No. of
___complaints  afficers
3787 a7k

1,496 1 Not
availa-

700 ) ble.
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(c) 57 Complaints in the Central
sphere relating to corruption were
referred to the Central Bureau of In-
vestigation for inquiry, 448 to the de-
partments concerned for inguiry, 658
to the departmenis concerned for ap-
propriate action and 2505 were flled
as not warranting action. 749 Com-
laints in the Central sphere not relat-
ing to currption were forwarded to
the departments concerned for apro-
priate action and 807 were flled as not
warranting action. 338 Complaints in
the State sphere were forwarded for
disposal to the State Governments and
362 flled as not warranting action.

Synthetic Drug plant in Andhra
Pradesh

2814, Shri P. R. Chakraverti; Will
the Minister of Petroleum and Che-

micals be pleased to state:

{a) whether arrangements have
been made to set up a synthetic drug
plant in Andhra Pradesh with Russian
collaboration;

(b) whether this will be the biggest
of its kind in the world;

(c) the main products and their
volume; and

(d) whether any anclllary industries
are proposed to be established in the
neighbourhood of the Project?

The Minister of State in the Minls-
try of Petroleum and Chemicals (Shri
Alsgesan): (a) fo (d). Yes. The
Synthetic drugs plant baing set up in
Andhra Pradesh with Soviet colla-
boration will be a fairly large project.
The main products and their capaci-
ties are glven below:—

1. Sulphadimideine . 280  tonnes
2. Sulphaguanidine | Sulpha 130 ”»
3. Sodium Sulphacyl . }Dnuumup 50 »
4. Sulphanilamide . L] "
5. Acctazolamide . 2y »
6. Isonicotinic Acid & Hyd:uide a0 "
7. Phenobarbitone . 10 "
8. Phenacetin | 100 "
g. Diethyl Cnrbnmrmc Cnm: 1o "
10. Amidopyrine | . 40 ,,
11. Dipyrone . 10 "
12. Piperazine adame 50 "
13. Vitamin B 1 kL] "
14. Vitamin B2 5 "
15. Nicotinamide . 20 »
16. Folic Acid 1 *

_ 851 onnes

Attempts are being made to pro-
mote ancillary industries in consulta-
tion with the State Government of
Andhrs Pradesh.

Police Set-up in Delhi
{ Bhri Yashpal Bingh:

2h15, ) Shrt Bagm:

") Shri Sarendra Pal Bingh:
| Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to change
the set up of the police in the Union
Territory of Delhi by replacing the
existing pattern by the Metropolitan

Police Force on the lines of Bombay
and Calcutta;
{b) if so. the reasons therefor; and

fc) the features of the new set-up?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) No Sir,

(b) and (c). Do not arise,
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Quiab Minar, Delhi

2617 Shri Yashpal Singh: Will the
Minister of Education be pleased to
wtate:

(a) whether it i{s proposed to close
Qutab Minar in Delhi to the public
fur a period of two years; and

(b) if so, the reasons therefor?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) and (b). There i3 no
intention at present to close the Qutab
Minar to the public for a period of
two years, but it may be necessary
to close it for a short period, during
the execution of heavy repairs so that
visitors may not be exposed to the
risk of being hurt.
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Junior Agricultural Schools

2618, J Shrimati Tarkeshwari Sinha
"\ Shri Hem Raj:

Will the Minister of Education be
pleased to state the number of Junlor
Agricultural Schools to be opened in
the country as a result of the recom-
mendation of the Working Group on
Junior Agricultural Education?

The Minister of Cultural Affairs im

the Ministry of Education (Shri
Hajarpavis): The matter is under
consideration and no final decision

has been taken.

Augmentation of Educational Activi-
ties of Delhi University

2619, Shri P. C. Borooah: Will the
Minister of Educatiom be pleased to
state:

(a) whether the Ford Foundation
has recently offered to give long
term financial assistance for aug-
menting the teaching, research and
other educational activities of the
Delhi University;

(b) if so, the detalls of the assis-
tance offered; and

(c) the projects for which the aid
will be utilised?

The Deputy Minister in the Minis-
ter of Education (Shri Bhakt Dar-
shan); (a) Yes, Sir.

(b) and (c). A statement is givem
below.

STATEMENT

During the year 1964-85, the Ford
Foundation has offered assistance to
Delhi University for the development
of University Departments or for
research projects as follows:—

1. Depurtment of Linguistics:

During the year 19884-65 the Ford
Foundation has offered assistance for
the development of the TUniversity



6917 Written Answers

Department or research projects
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as follows:— $

(i) For a programme-specialist for one year 30,000/~
(ii) Fur a consultant for one month to the Dcplrlmcm of
. Linguisties. 1,000/~
(iii) For approximately 20 man years of advanced foreign
study for  present and  prospective memlers of the
Depariment stafl | . . 1,50,000
{iv) For books and prrlnducak for the Dtrnllmrnt 50,000
(v) For administnative and professional support fmm
Cornwell University, 6,000
(vi) Forindirect expenses incurred by Cornwell in cntr\ms
out the programme 4,000
X 2,43,000
2. Department of Chineie Sindies: —
For the development of programme of rerearch end
trainingin Chinese Studies with eficct ficm gith \l:p-
tember, 1964 . . . 5,36,000
3. Department of Economics nnd Commm:c :
Equipment for research . . 3,71,000
4. Department of Zoology :
For research and rraining of Physmlos; of Rrpmduc-
tion . . . 1,95.000

§. Department nf Legaf Edumnon
Amount not known at present

6. Post-graduate Research and Training :
Cost of maintaining a Planning Group and consultants

from time to time.

Czech Rifles for Armed Forces

[ Shri Indrajit Gupta:
Mi Shri ¥ashpal Singh:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a consignment of
Czech rifles has been imported recent-
1y for the use of the armed forces;
and

(b) whether there is any agree-
ment between India and Czecho-
slovakia for further supplied in
future also?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir, However some
Czech rifles are being imported for
training civilians under the Civilian
Rifie Training Scheme.

(b) No, Sir.

Arrest of Tripura MLLA.

2621. Shri Birem Dutta: Will the
Minister of Heme Affairs be pleased

8hri Narendra Simgh Mahida:

to state:

(a) whether it ls a fact that an
M.L.A. of Tripura Legislat.ve Assem-
bly wa  recenily arrested and hand-
cuffed while being taken from Telia-
mura Police Station to Khowi town;
and

(b) if so, the reasons.therefor?

The Minister of State In the Minis-
try of Home Affalrs (Shri Hathi):
(a) Yes, Sir.

(b) He was arrested by the police
in course of investigation of a pre-
planned cold-blooded murder case.
In view of the gravity of the offence
and the apprehension that he might
resort to violence in  order to effect
his escape, he was handcuffed.

Paralkote Area In Dandakaranys

2622. Shrimat! Renu Chakravartty:
Will the Minister of Rehabilitation
be pleased to state:

(a) whether it |3 a fact that dis-
placed persrms who were sent to
Paralkote area in  Dandakaranya

four years ago are still living there
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cut off from the main Dandakaranya
project areas;

(b) if 30, the reasons therefor; and

(c) whether the bridge over Kutri
river has not yet been completed
even after 7 years of planning?

Minister of Rehabilitation
(Shri Tyagl): (a) No. There is road
to Pakhanjore and there are link
roads to villages. During the mon-
s0on, arrangements are made for cros-
sing the intervening rivers and nalas
by ferries.

(b) Does not arise.

(e) The design and estimates for a
bridge over the Xotri are under
examination. Technical sanction is
expected to be issued shortly and the
work will be commenced thereafter,

Amenitles In Pakhanjore area of
Dandakaranys

2623. Shrimati Renu Chakravartty:
‘Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that thou-
sands of displaced persons have been
sent to Pakhanjore area in Danda-
karanyas;

(b) whether amenities like Post
Office and high schools have not yet
been provided there; ang

(e) if so, the steps being taken to
provide these amenities?

The Minister of Rehabilitation
(Bhri Tyagi): (a) 2,606 families have
been sent to village sites in the Paral-
kote Zone, of which the Zonal head-
quarters, ia Pakhanjore.

(by The Zonc hag already been
provided with 45 primary schools, 2
middle schools, 8 adult schools, 10
eommunity centres, 3 primary health
centres, 1 mobile medical unit and 1
post office and 1 sub-post office. High
Schonl closseg are al present held in
the Middle Schoo) building. A build-
ing for the high school is also under
construction.
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(c) Does not arise,
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Eviction of Harijang in Delhi

2625. Shri M. N. Swamy: Will the
Minister of Home Affairs be pleased
to gtate:

(a) whether 70,000 Harijans in the
rural areas of Delhi are threatened
with eviction following the acquisi-
tion of their huts under the Master
Plan; and

(b) if so, whether alternative
accommodation has been provided
and full compensation paid?

The Deputy Minister im the Minls-
try of Home Affalrs (8hri L. N.
Mishra): (a) and (b). Under the
scheme of ‘Large-seale Acquisition,
Development and Disposal of Land in
Delhi, the “village abadis” are not
being acquired. The question of evic-
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tion of ‘Harijans’ living within the
‘“village abadis” doeg not, therefore,
arise, Structures which have been
put up outside “village abadis” before
18-11-1959 (the date of general noti-
fication of 34,000 acres) are also not
being acquired, if they can be adjust-
ed in a ‘regularisation plan”. Any
person whose land is acquired is
entitled for allotment of an alternative
developed plot at fixed rate of pre-
mium subject to the condition that he
or hig wife or other dependent rela-
tions including unmarrieq children do
not own any other residential plot of
land or house in Delhi, New Delhi
or Cantc t. C p tion ig also
paid to him in accordance with the
provisions of the Land Acquisition
Act, 1894.

Teaching of Mathematics

2026 Shri Bagrl: Wil the Minister
of Education be pleased to state:

(a) whether the Chairman of the
University Grants Commission has
suggested any change in the method
of teaching of Mathematics; and

(b) if so, the details thereof and
Government’s reaction thereto?

The Deputy Minister in the Minlis-
try of Education (Shri Bhakt
Darshan): (a) and (b): A statement is
attached. [Placed in Library. See
No. L.T-4930/65).

Adoption of Officiaj Language in Naga-
land, Kerala and Andhra Pradesh

¢ Shri Kolla Venkaiah:
2628. { Bhri Laxmi Dass:
Shri M. N. Swamy:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 1463 on the
24th March, 1965 and state:—

(a) whether Government have re-
commended or suggested to the Gov-
ernments of Andhra Pradesh, Kerala
and Nagaland for adoption py law the
language of the State as the official
language;
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(b) if so. when; and
(c) the action taken by the con-

cerned States thereon?

The Deputy Minister n the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir. Under Article
345 of the Constitution, it is the
Legislature of a State which may by
law adopt any one or more of the
languages in use in the State, or
Hindi as the language or languages
to be used for all or any of the official
purposes of that State.

(b) and (c). Do not arise.
Rationing in Kerala

2629. Shri Maniyangadan: Wil the
Minister of Home Affairs be pleased
to state:

(a) the manner in which the enu-
meration work for purposes of issu-
ing ration cards was done when in-
formal rationing was introduced in
Kerala;

(b) whether any remuneration was
promised for the work;

(¢) whether the remuneration has
been paid; and

(d) if not, the reasons for the delay?

The Minister of State in the Mints-
try of Home Affairs (Shri Hathl): (a)
The Government mainly employed
schoo] teacherg for enumeration work
in connection with the introduction of
informal rationing in Kerala.

(b) Yes, Sir.

(c) and (d). The remuneration could
not be paid during 1964-65 for want
of provision of funds. Government
have, however, directed the District
Collectors to disburse the remunera-
tion quickly.

Escape of Government Servamts to
Pakistan

2630. Shri Raghanath Singh: Wil
the Minister of Home Affalrs be pleas-
ed to state the number of employees
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of Central and State Governments
who have escaped to Pakistan with
monvy or to escape from criminal
trials?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Information is bejng ccllect-
ed and will be placed op the Table of
the House.

Recognition of Languages

2631. Dr. L. ™M, Singhvl: Will the
Minister of Education be pleased to
mate:

(a) the names of languages not
included in the VIIIth Schedule of
the Constitution but recognised by the
Bahitya Akademi;

{b) the grounds and consideration
on which such a recognition has been
granted; and

(c¢) whether the claim of Rajasthani
in this respect has been considered?

The Minister of Cultural Affairs in
the Minisiry of Education (Shri
Hajarnavis): (a) English, Sindhi and
Maithili.

(b) The following criteria have been
laid down by the Akademj for recog-
nition of a language as an independ-
ent literary language for purposes of
fta programmes:—

(1) Whether structurally a langu-
age is an independent langu-
age or is part of a system of a
given language.

(li) Whether it has had g continu-

ous literary tradition und his-

tory for at least the last tnree
centuries.

(jii) Whether a sufficiently large
number of people use il today
as a vehicle of literary and
cultural expression.

(tv) Whether it is recognised by
the State concerned and|or
by some Universities as a
medium of instruction and/or
as & separate subject of study.
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(v) The number of people using
the speech, the current lite-
rature that is being produccd
in it (fiction, essays, other
literature, journals, etc.) may
also be considered.

(c) Not so far.

Use of Atomic Energy in detection of
Crime

[ Shri Ram Sewak Yadav:
2632. { Shri P. G. Sen:
Shri Hem Barua:

Will the Minister of Home Affalrs
be pleased to state:

{a) whether any efforts have been
made to utilize the atomic energy in
the detection of crime; and

(b) if go, the details thereof?

The Depaty Minister in the Minis—
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Exploratory
work in this connection is being
carried out by the Analytical Division
of Atomic Energy Laboratories at
Bombay.

far afew am

J it mw femi
st Twirs oren

2633.

W gwd gt gy W@ e
Wﬁﬁfﬁ:

(%) ¥t fam g & sl
® qeT T A | fal apifedt &
FqT ANT F WMEATH § (AR H IJIAT

R FTEE, WX
(=) afz g, @t s FTETCO A

ng-end wwrem ¥ vve-wa (o
get): (%) favaw foar o & fx
wod wiw & “faer g 7 g
W F GFF AW & geE wArgT A
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YT FA § wfzg o9 gz F fqy
& A ) feeg fadt apfea
1 gzardl ¥ fair & Aot oA
£

(a) gewzrwAr fr Taaqfe
' & srg wArgT, grACT A4 AW &
faa wrardt = aai §1 0F Aga Tqw
FATTAT & |
Pakistani Farmers ploughing in Nadia

Shri Kapur Singh:
Shri Solanki:

d 1»:1.:1 Guishan: -

Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to gtate:

(a) whether it is u fact that Pakis-
iani farmers under the protection of
the East Pakistan Riflemen are forci-
bly ploughing cultivable land in
Nadia District which have been allot-
ted to the Indian farmers;

(b) whether such incidents have
been continuing for the last one year;
and

(c) the steps Government
taken to stop their recurrence?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Some Pakistanis had been cultivating
lands left behind by some Muslim
immjgrants in Nafarchandrapur, Nadia
District (West Bengal). Since the
lands are situated in the Indian terri-
tory, we have been cultivating them
with the help of our police force.

{b) Yes

{c) The matler was discussed bel-
ween the District Officers of Nadia
(West Bengal) and Kushti (East
Pakistan) on 3rd August, 1985 and it
was decided to demarcate the lands.

amex At W froemd

2635 WY WhWTT =y dTwT
371 M€ TAT 77 TATH I FW R
f& -

(%) 31 93 &7 & Fr qrgmw gfew

have
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F g & # T Aol # fmmaTe
o For F &t wra & glgmrT aox

ueE; W

(=) afz g1, @1 o7 grvw & |0
waagr wraf g7

TE-wE wamET ¥ ovaa (o
) (%) d= A firowr fey
T ¥, F99 & FaF & aga w1 M e
TOHE AT E1 TAE Wew ¥ w15 gfu-
a7 I A g

(@) et safemat & faeme
T 79w fad o @ ol Asy S
Ty

Shifting of Police Training Centres

2636. Shri Harish Chandra Mathur:
Will the Ministcr of Home Affairs be
pleased to state:

(a) whether National Academy of
Administration, Mussoorie, Central
Police Training Centre from  Mount
Abu are going to be shifted to the
plains;

(b) if go, what considerations weigh-
ed with the Government in selecting
the present locations; and

(¢) what circumstances have called
for a change?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) (i) The National Academy of
Administration was set up in 1959
by merging the 1.A.S. Staff College
Simla and the IAS Training School
Delhi. Since suitable accommodation
was available in Charleville Estate
Mussoorie, the new Institution was
located there.

(ii) The Central Police Tralning
College was established in 1947 in
Mount Abu as at that time the ac-
commodation available in the military
lines was considered sutisfactory.
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(c) (i) The saccommodation at
Mussoorie is now insufficient to meet
the requirements of increased number
of Probationers who are to be trained
there is no space available for ex-
pension, and the Academy has also
found it difficult to obtain the services
of eminent University Professors, ex-
perienced Civil Servants and  other
public men, who cannot elways find
the time to go up to Mussoorie.

It has, therefore, been decided that
the Academy may be situated in new
premises close to the proposed Jawa-
har Lal Nehru University in New
Delhi.

(ii) A Committee of Police officers
appointed to consider aspects of train-
ing for the IPS, had recommended
that the Training Centre for the IPS
should have certain basic facilities to
allow of complete training such as a
medium size town with a number of
Police Statlons and a variety of law
and order problems; an Army Centre;
at least a Divisional headquarters of
Commissioner and D.I.G. of Police;
an Armed Police Battalion head-
quarters etc.

Hyderabad, it was felt, had all these
facilities and a few others such as a
Forensic Laboratory, a well established
University and other Defence Estab-
lishments, and hence it was decided
to locate the Police Training College
in that town.

N w1

2637 oY swTodie wrelt - @
ferem =t qg @ *Y w9 w6 fir

faww

(%) =1 goer? FY fawray ga &
wwria dogn & faww & @ W
wrf werer feer §, W

(w) ofe &, ot v7 Waow ¥ woerT
w7 wqy wffomr & 7

o s & ot (St Wew
wmw ) (%) o, g

(w) wrore fewrondio &
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Treg aoeTel & e fawry

2638, W  WeTEWIT e
Fay qg-weTd 7oAt a7 FATT A F WO
fE -

(%) 701 3% 7199 FTH7 & 419,
faviimes 7oy wfagt ¥ fre fams &
avag § Frk T wgar e e g f
o

(@) #1 w7 F wiagr & fag
w1E Gt wrare dfgar aArk & aram
w1 faere @ famdr 4t sqfar @7 0%
a1 % 7

Tr-eTd wwtem & et (Wt
) (%) o (%) =TFT & EA-
RY 97 79 qOET & i fEm F
at ¥ qx ot waw femR g &0
Tt & wfagt & = ferare w1 Fagare,
wgi ax Iawr gwrafas Aifd ¥
wad §, w1 framraell & wASUT 166
(3) ¥ softa ard Mo P & wepeTe
& T FAT & | gorafas aeAt & wfa-
fag s & &9 & wa faardl o1
frgzra weAfas e g7 fear amar
) owmart # AP w e mrare
dfgar o=t &

Government Servants joining Private
Enterprises

2639, Shrimati Turkeshwari Sisha:
Will the Minister of Home Affairs be
pleased to state:

(a) whether there has been a grow-
ing tendency among the Government
officials 1o leave Government service
and to join private enterprises;

have
pro-

(b) whether Government
undertaken any study of this
blem;

(€) if so, the details thereof; and
(d) if not, whether Government pro-

pose to undertake such a study to curb
this tendency?
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The Deputy Minister in the Minisiry
of Homle Affairs (Shri L. N. Mishra):

(a) No such tendency hag come to
Government's notice.
(b) to (d). Do not arise.
Corruption Cases
2640, Dr. L. M. Binghvi: Will the

Minister of Home Affairs be pleased
to state:

(a) the statisticg regarding the num-
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ber of corruption cases of Gazetled
and non-Gazetted categories of Offi-
cers apprehended during the last three
years with fijgures year-wisp and
catlegory-wise; and

(b) the figures of those convicted
year-wise and category-wise?

The Minister of Btate in the Mimis-
try of Home Affairs (Shri Hathi): (a)
and (b). The information required is
as follows:—

Number of public

Number of public

servants  involved scrvents involved .
Year in new cases taken  in the cases which Number of Public
by the Special were sent up lo servants convicted.
Police  Establish- Courts for trial.
ment.
Gazetted Non- Gazerted  Non- Gagetted Non-
gazetted, gazetted gazetted
1962 212 1113 13 261 10 159
1963 332 :;gg 1y 239 [ 160
1968 . . . 304 ' 38 236 ] 133
19 65 (Jan. to August) 224 1271 ar 134 4 o4
Bag Characters ters on rolls during the last five
2641, Dr. L. M. Singhvi: Wil the YC2r% year-wise; and
Minister of Home Affairs be pleased (e) the steps taken to keep such

to state:
(a) whether the Delhi Adminis-

characters under control?
The Deputy Minister in the BMinis-

tration has a system of keeping a try of Home Affairs (Shri L, N.
roll of bad characters with the Police; Mishra): (a) Yes, Sir.
(b} if so, the number of bad charac- (b) A statement is given below:
STATEMENT
o Ei_n_dA .c_l;urncren T
Year Category ‘A’  Category 'B” Categgry
(Active bad (Inactive now (Belonging
charscters) but were to cal ry
active F - A" who
vigusly) 1 b jail
1960 . Bs8 630 24
1961 . 2:9 759 »
1963 . 3 766 30
1963 . . . . . . 996 795 44
1964 N . . 1037 B62 40
(XAM from the normal surveil- ch&k. ll:l.n;n is also taken against

lance and patrolling which the police
undertake to keep bad characters in

them under the substanlive and pre-
ventive provisions of law Provisions
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of certain Section of the Bombay
Police Act, 1961 have also been ex-
tended to the Union Territory  of
Delhi in order to control the activities
of anti-social elements.

Appointment of Technical Personmel
at Top Administrative Posts

2642. Shrl Mohammad Elias: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Institution of Engineers (India), at its
45th Annual Convention held at
Lucknow in February last unanimous-
ly adopted a resolution regarding em-
ployment of technical men at the top
administrative levels instead of the
present practice of employing non-
technical men in the Engineering De-
pariments both at the Centre and
States;

(b) if so, whether Government have
received any communication from the
Institution in that regard; and

(c) it so0, the action taken in  the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
Yes, Sir.

(by Yes, Sir.

(¢} No change in the present pat-
tern of staffing top administrative
posts i1s considered necessary.

Delhi Education Department

2643. Shri Jedhe: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that the ser-
vices of the Delhi Education Depart-
ment are under the Delhi Union Ter-
ritory and not under the Central Ser-
vices.

{bY whether it i= also a fact that
the Principals for Delhi Government
schools are being recruited on an “All
India basis”; and
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(c) it so, the reasons therefor,

The Minister of Cultural Affairy in
the Ministry of Education (Shri Hajar-
navis): (a) Yos, Sir.

(b) Yes, Sir, as far as fresh recruit-
ment through Union Public  Service
Commission is concerned,

(e) Tt is unconstitutional to restrict
recruitment of this nature to domiciles
of any territory.

Enquiry against Mamipur Officers

2644. Shrl Rishang Kelshing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of Officers serving
under the Government of Manipur
whose cases have been enquired into
by the Delhi Special Police Establish-
ment Branch and the Commissioner of
Enquiry in the Ministry of Home
Affairs during the period from 1962
to 1965;

(b) the number of cases which have
been finally disposed of and communi-
cated to the State Government for
implementation; and

(e) the steps taken for speedy dis-
posal of pending cases.

The Minister of State In the Minls-
try of Home Affairs (Shri Hathi): (a)
During the period 1962-65 cases of 4
officers were entrusted for investi-
gation to the Delhi Special Police
Establishment and cases of 153 officers
were entrusted for oral enguiry o the
Commissioner for Department En-
guiries.

(b) Cases of 14 officers have been
finally disposed of and cc icated
to the Manipur Government; and

(¢) Cases of 3 officers under in-
vestigation by the Delhi Special Police
Establishment are at the final stage
of enquiry; one case is under con-
sideration of Manipur Government
and In one case the oral inquiry by
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the Commussioner for
Enquiries is progressing.

Departmental

FPees in Kerala Colleges

[ Shri Vasudevan Nair:
Shri Warior:
( Sbri Prabhat Kar:

2648,

Will the Minister of Education be
pleased to state:

(a) whether Government have re.
ceived any representation from the
College students of Kerala State re-
garding the difference in fees in Gov-
ernment Colleges and Private Col-
leges;

(b} if s0, whether Government hawve
enquired into the matter; and

(c) the action proposed to be taken
to bring down the fees in the Private
Colleges to the level of the Govern-
ment Colleges?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Several representations
on the subject have heen received by
the Education Department, Kerala,

(b) ang (c). The metter was taken
up with the Univeriity of Kerala who
have constituted a Special Committee
with the Vice-Chancellor as the
Chairman to examine the gquestion
and submit proposals for the conside-
ration of the Universi'y authorities
and Education Department of Kerala.

Course of Siudies in Russian at
Indian School ef International
Studies, New Delhl

2646. Sbri Hari Vishnu Kamath:

‘W.ll the Minister of Education be
pleased 1o state:
(a) whether it is a fact that the

Indiar Schoul of International Stu-
-dies, New Delhi planned to introduce
a couise of swudies in Russian;

(b} whether the proposal has not
been gpprived by Guvernment be-
cause of the opposition thereto by the
USSR Government or the Sowviet
Embassy in India; and

1436 (Ai) LS—4,
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(c) if so, whether Government pro-
pose to review its decision?

The Deputy Minister in the Ministry
of FEducation (Shri Bhakt Darshan):
(a) The Indian School of International
Studies propo es to create a Departe
ment of Soviet Studies in the Fourth
Plan period in which Histroy and jn-
stitutions of the Soviet Union will be
studied.

(b) and (c). The Schoo] is an aulo-
nomous institution  and as such the
question of approval by Government
of any course of studies proposed by
it doe: not arise.

Polytechnic in Faridabad

2647. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
National Counvil of the West German
Y.M.C.A. has decided to sct up a poly-
technic Institute in Faridabad (Pun-
jab) in consultation with the Central
and Punjab Governments; and

(b) it so, Government's reaction

thereto?

The Depuiy Minister in the Ministry
of Edacation (Shri Bhakt Darshan):
(a) No, Sir. However, the National
Councl] of YMCA of India with
financial assistance from the YM.CA.
of Germany has decided to set up an
Engincering  Ins'itute of sandwich
courses on German paltern.

(b) The Punjah Government and
the Government of In?ia have accept-
ed the propo al in principle.

Junior Collsges In Kerala

2648, [ Shri Warter:
* | Shri Prabhat Kar

Will the Minisicr of Education be
pleased to state:

(a) the number of new junior col-
leges started in Kerala Stute during
1965-66 so far; and

(b) whzther any of these Co'leges
have not started funclioning till now?
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The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(=) 1T.

(b) No, Sir. All colleges have start-
¢d funciioning.

Bcholarships o Adivasi Students of
Madhya Pradesh

2649. Shri Lakhmu Bhawanl: Will
the Minister of Education be pleased
to gtate:

{a) the number of scholarships
given to the Adivasi students of
Madhya Pradesh at Higher Secondary
and University levels during the ycar
1965-86; and

(b) the number of Adivasi students
who are studying in Graduate and
Post-graduate classes in the varirus
Colleges/Universities in Madhya Pra-
desh.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). The information is being
collected and will bg placeq on the
table of the Sabha as soon as avail-
able.

Vigilance Committees

2650. Shrimati Jyotsna Chanda: Will
the Minister of IHome Affairs be
pleased to state:

(a) whether Government propose to
conslitute Vigilance Committees in
a1l villages along our borders in
Assam. Tripura and West B:ngal with
East Pakistan fo prevent entry of
armed infiltrators to our States and
alan to take steps against subversive
anti-social and anti-national  activi-
ties: and

(b} if sn, the details thereof?

The Minister of State in the Minis-
try of Hom~ Affairs (Shri Hathi}: (a)
and (h). Though no separa’e village
vitilanre committess have besn con-
stituted to keep vizil against infiltras
tinn by Pakistanis. effective arrange-
ments exi t tn guard azainst it in ‘he
shape of barder security force, village
volunteer force, village defence part-
ies ete.

SEPTEMBER 22, 1865

Written Answers 636

Language Commission in; Kerals

sgs1, J Shrl Warlor:
* | Shri Vasudevan Nalr:

Will the Minister of Home Afairs
be pleased to state: '

(a) whether the Kerala Govern-
ment have taken a de ision to set up
a Language Commission; and

(b) it so, the steps already taken
in that direction?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): (a)
The proposal to cons.itute, an Official
Language (legislature) Commission
is under consideration,

(b) Does not arise.

Publlz Sector Reflneries

2652 f Shri Yashpal Singh:
7 Shri Hem Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the 'wo
public s otor refineries, Nunmati and
Barauni, are runnine intn heavy ins-
sos owing to the high cost of indige-
nous crude oil: and

(b) if 8o, the measures proposed to
be taken in the matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

Unidentified Aircraft over West Coast
of Maharashira

2653. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to refer to his statement
on the Calling Attention Notice on
the 31st Au~ust. 1965 regard:ns the
repor oq sithtine of an unidentified
aireraft and state:

ta) wh ther the renort of the high-
level Committee which studied the
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wccurily prrangements at airports, ete.
will he laid on the Table:

(b) if not, the reasons therefor; and

(c) which of its recommendations
have heen reie.ted and the reusons
therafnr?

The Minister of State in the Minis-
try of Home AfMairs (Shri Hathl): (a)
to (¢). The report of the Airport Secu-
rity Commi tee is stil] under the exa-
mination of the Government. The
que tion of p'acing it on the Table
of the Hou e will be considered as
soon as the examination is completed.

Archaeologi®a' Survey of Ind'a

2634. Shri Harl Vishnu Kamath:
Will the Minister of Education be
pleased to refer ‘o the reply given to
Starred Question No 334 on the lst
September, 1965 and state:

(a) whether the re~ommenditions
made by the Review Committ e re-
garding the Archaeo’orica] Survey of
India have been considered; and

(b) if so, with what result?

The Minister of Cualturay Affairs in
the Minisiry of Education (Shri R. M.
Hajarnavis): (a) and (b)), No, Sir;
these are still under consideration

Census Organisation

[ Shri Vasudevan Nair:
2656 3 Shri Warior:
Will the Minister of H me Aflairs
be pleased to state:

(a) whether Government have de-
cided to maintain a permancnt De-
par ment of census organisution in
all the States; and

(b) if so, when this decision will be
implemented.

The Mrnliter of State In the Minis-
trv of Home Affairs (Shri Hathi): (a)
and (b). After completion of maln
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work relating to 1961 Census it is
proposed to retain a nucleus staff in
the States ang Union Territories for
attending 1o the inter—censal work and
also to dove-tall the two censuses,
The switchover from the present
strength to the nucleus staff will take
effeet from 1st March, 1966. This
staff will be retained on a temporary
basis and it will be quite some time
:efl;:e it is sanctioned on a permanent
asis.

», 41 P
2

of Gover

Principals in Delhl
2657. Shri D. C, Sharma: Wil
Mini of Education be pl
state:

the
d to

(a) whether it is a fact that the
cases of promo ion of some Govern-
ment S hool Principals in Delvi were
rejreted by the Departmental Promo-
tion Committee which is representa-
tive bhodv of the TPSC ond wfter a
werk they were again promoted with-
oul the upproval of this Committee;
and

(h) if so, th~ circumstances under
whirh the ahove promotions were
made?

The Minister for Cultural Affalrs in
the Ministry of Education (Shrl
Hajarnavis): (a) Yes, Sir. There have
been some such cases.

(by The subsequent promotion was
on a purely ad hoe snd  temporary
basis and not on a reeular hasis. This
wag necessary hecause enough recom-
mendation  for Alling all vacancies
were not avai'ablg from the Depart-
mental Promotian Committer and the
Union Public Service Commission.

Overpayment by 1.0.C.

2658 Shri Rim Sewak Yadav: Will
the Minister of Prtroleum anid Chemi-
cals by peased to refer to the reply
given tn Unstarred Questinn No 2258
on the 14th April, 1985 regarding the
overpayment made to M/« RB Bhnla
Nath & Sonc by the Indian Oj] Cor-
poration and state:
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{a) whether the amount of over-
payment made to M/s RB. Bhola
Nath and Sons hus since been e ver-
ed and those in the Indian Ol Corpo-
silop respensible  for this dealt with;
and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
qnd (b). On investigation an overpay-
ment of Rs. 550, on account of supply
3f sub- tandard materials, to a firm
called Messrs R, B. Bhola Nath & Co.
way, detected and arrangements were
made by the Indian Oil Corporation
to recover the amoun: from the firm.
The matter was examined in consul-
tation with the Central Vigilance
Commis:ion and no action against any
official of the Corporation was consi-
dered necessary.

Robbery In Shahdara

2659. Shri Lakhmu Bhawanl: Will
the Mini ter of Home Affairs be pleas-
ed to state:

(a} whether it is a faet that some
robbers, posed as police personnel,
committed a daylight robbery near
Shahdara, Delhi on the 1s: September,
1965, and

(b) if so, the steps taken by Gov-
ernment in this regard?

Th= Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
{a) A dacoity (nol a robbery) was
committed in a village near Shahdara,
Delhi, on 1-8 1965 The persons com-
mitting  the erime were not in police
unifarm but  were dresseq in Khaki
Shirts and Shorts.

(b} Ong suspect has been arrested.
Armed police picket: have heen post-
ed for intensive patro'ling. to appre-
hend other culprits and also to pre-
vent the recurrence of such crime in
that area,

LAS. Speclal Recruitment Fxamina-
tion (1956-57)

I Shri Vishwa Nath Pandey:

7_Shrl Kindar Lal:

Till the Minister of Home Affairs
be pleas.d to state:

2660.
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(a) whether i1 is 2 fact that some
candidates belonming to  the senior
s ale of the ILP.S who secureg  high
positions in the 1.AS. special jecruit=
ment examination conduct:d Dby the
U.PS.C. in 1956-57 were not coffcred
appointment in the I.A.S.; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Does not arise.

faeslt % wnferwi & aifeen
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Murder of “D.G. Temenglorg
(Manlpur)

2665. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to stote:

(a) whether it i3 a fact that the
Sub-Divisional Officer of Tamenglong,
Manipur has heen recently shot dead
by Naga hostiles;

(b) if so, the details thereof;

(e} whether any steps are taken to
ensure securily in the ceasefire arcas
of Manipur; and

(d) if so, the nature thereof?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). On September 5, 1965 at
about 1220 hours, Shri N. R. Khudan=
pur, Sub-Divisional Officer, Tameng-
long was shot dead by some unknown
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miscreants on the Imphal-Tamenglong
Road at Mile-stone No. 71, about

3 miles from Tamenglong Head-
quarters.

(c) and (d). Tamenglong is within
the area covered by the cessation of
operations t Gover t
have taken necessary measures to
apprenhend the persons responsible
for the crime. Suitable measures have
also been taken for the maintenance
of law and order in the area.

agr

Report of Committee on Consumers
Price Index Number for Delhi

2666. Shrl Shree Narayan Das: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether Government have
received the report of the Committee
on comsumers price index number for
Delhi;

(b) it so, the broad features of the
report, and

(e) the
thereon?

reaction of Government

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (n) Repot of the Com-
mittee has been received by Govern-
ment in the Ministry of Labour and
Employment on 11th Sep'ember, 1965.

{b) The Committee has recommend-
ed certain corrections in the existing
Consumers Price Index Number for
Delhi for the year 1960 (Base 1944)
and has also formulated this Index
on the basis of the corrections deemed
necessary from their paint of view.
On the same basis, the Committee has
worked out the revised linking factor
which may be adopted for linking the
1944 Series to the year 1960.

(e} 'The Recommendations are being
examined.
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Books in Portuguese

2667. Shrl Narendra Singh Mahida:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that in
Panjim and Daman and Diu, there
are Libraries possessing rich books in
Portuguese; and

{b) if so, whether they are taken
care of and arrangements made for
their translation?

The Minister of Cultural Affairs in
the Ministry of Educatlon (Shri
Hajarnavis): (a) and (b). The infor-
mation is being collected and will be

laid on the Table of the Sabha in due
course.

Soda Ash Factory In Tuticorin

2668. Shri Muthlah: Wiil the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether a Japanese team wvisit=
ed Tuticorin on the 28th July, 1965 to
examine the possibility of soiting up
a soda ash factory there; and

(b) if so, the result of their visit?

The Minister of State in the Minis-
try of Petrolcam ang Chemicals (Shri
Alagesan): (a) Government have no
information on the point.

(b) Does not arise.

Class 1 & 11 Posts in Dclht
Administration

2670. Shrl Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of Class T and
II posts in Delhi Administration;

(b} the number of posts among
them held by Scheduled Castes;

fe) whether the number of posts
held by the Scheduled Castes is  leas
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than the required quota and If so, the
reasons therefor; and

(d) the steps the Delhi Administra-
tivn propose to take to fill up the
deticiency?

The Deputy Minister in the Minis-
try of Home Affalrs (Shrl L. N.
Mishra): (a) and (b). Out of total
202 Class I and 637 Class II employees
in the Delhi Administration as on 1st
January, 1965, 5 Class T and 10 Class
II employees belonged to Scheduled
‘Castes.

(c) Yes. BSuitable candidates from
Scheduled Castes were not available
to fill a number of vacancies reserved
for them in the past.

(d) The orders regarding reserva-
tion for Scheduled Castes and Sche-
duled Tribes, as applicable to posts
under the Government of India, are
already being followed by the Delhi
Administration.  Filling up of the
deficiency depends upon availability
of suitable Scheduled Caste candi-

dates.
Registrar-General of India

2671. Shri Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of emnloyers
in each category in differcnt Divisions
in the Office of the Hegistrar-General
of India;

b) the total number of Schoduled
Castes and Scheduled Tribes em-
ployees separately in each such cate-
gory and whether they fulll we e
quired quota of reservation for thuse
categories,;

(c) if not, the reasong therefer; and

rd) the steps proposed to he taken
to fill up the reserved quota?

The Minister of Sta'e In the Minis-
try of Home Affairs (Bhri Mathl): (a)
io (d). A statement ig laid on the
Table of the House. [Placed in
L.brary. Sce No. LT-4931/63].
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Marine Technical School in Kerala

2673. Shrl Imbichibava: Will the
Minister of Education be pleased to
state:

(a) whether any representation has
been received by Government for
starting a Marine Technica! School la
Kerala;

Il

(b) whether any representation has
been received from the Tavanuc Insti-
tute for starting a marine fi<heries
technical course; and

{c) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) and (b). No, Sir.

(c) Does not arise.
‘A’ ¥ gefan w O

[ st mwrriT aredt :
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w{l go 7o fog :

st famren A5

st wierT ma aTon

st gware fag -

o wyvwrm fawal :

2674.4 St MY AT owwy

Wt wndy Fay fagral :

oY wrmyr

1 TRIAOTY

st TmEww orEw

ot e gzane

|t =wgh fax

T ApET HH aw @A AT I
wii

(%) #3741 o twAe A/
swrifom ofr A F fomas, 1and
¥ fave "reew &Y O i frar
mar ¢ o @ frg TTAO B o
graaaw &2 fro o § faq w3 gy




Written Answers

6947

+f gt w7 wwaTy feorat fearg of §
YT AT @Y {1 W wEa T aar
t

(@) 71 ¥ &7 AT # 9
ufa & fay 70 ¥ 91 ag ardy sEand
o Ty T Y

() 7t g9 ofaw1 & faeg 4o
ATl & & fadr s woee it
o g, wfx S g

(w) afx g, so*r Wy Fo fomn
L ss -

(%) war 37 suferat & ot frez
o wriangY % o § Forgl ¥ e
¥ mgraar w7

nged  WAem  #§  goEd
(ﬂ "o qAlo faey )3
(w) “<m” w1 femey, 1964
w1 fadie deroor aETC & s & g
Tl | fE w1 ufy o w1 W
e fer o e AR 99 faed
LR TS H T F VSO )

-:-(:)"éa"r.wrmmw‘t v
(m) (%) W (%) WA &
E I |

Law Chambers for Advocates in
Kerala High Court

2676. Shrl A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether the Advocates of
Kerala High Court have represented
tor providing Law Chambers in the
High Court premises;

(b) if so, the steps taken in
ma'ler?

the

The Minister of Stale in the Minis-
try of Home Affairs (Shri Hathl): (a)
Yes, Sir.
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(b) Government have decided to
put off the construction of the pro-
posed building for the Advocates
Association in view of the present
strain on finances,

Library of Kerala Advocates’
Assoclation

2677. Shri A. K. Gopalan: Will the

Minister of Home Affairs be pleased
to state;

(a) whether Government are pay-
ing any grant to the Library of the
Kerala Advocates' Association;

(b) if so, how much; and

(c) whether there is any proposal
to increase the grant?

The Minister of State in the Minds-
try of Home Affairs (Shri Hathl): (a)
No, Sir.

(b) and (c). Do not arise,

Acquisition of Garden Lands

_a J Shri P, H. Hheel:
=n A“LShri Ram Singh:

Will the Minister of Home Affairy
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to acquire the
lands of the garden owners of villages
Bhorgurh and Kurani:

(b) if so, the reasons therefor: and

(e) if the answer Lo part (a) above
be in the negative, the steps being
taken by Govermment to exclude the
same land from the Plan prepared for
acquisition?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes, Sir.

(b} The land in question is reguir-
ed for the purpose of developing
Narels as a Ring town in accordence
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with the provisions of the Master
Plan for Delhi.

(e) In view of the reply to part
(a) above, the question does not arise.

Foreign Boats near Andamans

2677-B. Shrimatl Savitri Nigam:
Will the Minister of Home Affairs be
pleased to state the number of foreign
boats captured around the Andamans
gea while fishing in the Indian terri-
torial waters during the last one year?

The Minister of State in the Minis-
of Home Affairs (Shrl Hathi):
Altogether 10 foreign fishing vessels
were captured around the Andaman
and Nicobar Islands in the Indian
Territorial Waters during the last one
year.

1120 pra.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Rrrorrep Srizure oF INpian  Conso-
LATE IN SUMATRA AND PROPERTY OF
InpiANS TN Java AND THE CONFISCA-

TION OF PROPERTY OF INDIANS TN
INDONESTA
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Bhri Hem Barua (Gauhati): In view
-of the fact that Indonesia has openly
and actively supported Pakistan's
aggression on us, and these acts of
wjolence or vandalism of Indonesian
~rowds are the results of thi- support,
may I know (a) whether our Gov-
«'nment have succeeded in projecting
India's case adeqg 1y for P
tion by the Indonesian nublie, (b)
whether our Government propose
anv  high-level dialouge with the
Indonesian Government. . .

An Hon. Member: Dialogue?

Shri Hem Barua: That Is
English, I suppose.

Mr. Speaker: I have to accept
whatever the learned professor says.

Shri Hem Barma: . . .s0 as to
improve relations between the two
countries, and (c) whether the word
‘supervision’ in the Indonesian voca-
bulary means anything up to the con-
fiscation of our properiy?

Shri D. C. Sharma (Gurdaspur):
What about part (d) of the question?

Shrl Dinesh Singh: We are not
proposing any special dialogue. So
far, it has been a monnlogue on the
part of our Ambassador. So far as
part (c) of the question is ~oncern-
ed, we have been informed that this
property has been taken under the
protection of Govermment only to
afford protection again<t hnoliganism,
and, there is npo nropoca! ot this stage
for any nationalisation or taking over,

good

Shri Hem Barua; What about part
(a)?

Shri P. Venkatasuhh-fap (Adoni):
May I know whether *his i3 a caleu-
lated and eoncertrd  mischicvous
ection of the Govermrnt of Tndo-
nesia with the en~ouragement of
Peking and Pindi to orovoke us into
the action of severing our diploma-
tic relations with that Government?

BHADRA, 31, 1887 (SAKA)
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It so, will Government succumb to
these machinations?

Bhrl Dinesh Singh: The House and
the whole world are aware that we
have not been pushed into any action
because of what Pindl or Peking have
done.

Wt gwqre feg (for): wmw
HORTT qF ¥ awdt § fe Awee-
S ¥ fgrgena & el ot sprr-
fdt Y gt frr T g 1 W
wa qrfieer i W wr-ar T f oA fmar
ws g § W oifesm & s Oy
fegem &1 qamfer &7 w1 &
TN AR AEw g fr 3w &
frcrifor Frdma wr wew fiwy oy
e A foezw a9 @r § 39 W 6
Iy |

Mr. Speaker: Shri P. R. Chakra-
verti,

Shri P. R. Chakravertl (Dhanbad):
Is it a tact that the Press Artache
to the Indian Embassy has been
threatened with violence? If s0, what
action has been taken by Government
to save him?

Shri Dinesh Singh: The Indonesian
Government have informed u: that
they are taking adequate precautions.

ot Wi T A wET aw anw-
st fir feraforar % ow nogm @

uqd oF g § b g e W
w fear & e fefmar avere &

wra & faare @ Aifr went B
feafmm fr o wE T3 AdT @
s mrETy ®r AifrR o oA vy urd
g A aoeTT ga® art # ey Oy

g1

sft fedm g ey A o
w T A v fpm q e g mrT
w1 A Fifx g awwr § 7w ¥ aw m A
grwy # & goifmr sram o §
o {1 rh wmar et gafy
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Mr. Speaker: If he has the infor-
mation, he might give it; otherwise
not. It is not actually relevant here.

Bhrl Dinesh Singh: We are not
aware of any loas,

wto T wATET sfga (wiamaTe):
fedfirar & vy swAETe ®1 o AYETT A
haey mfam § RIITHY
goFTT ¥ Ata P iy argn faar
o wkfmarg ¥ ¥ f e
fom amdr wai fgrgeam & fgm W
g &t ward @ gfe & wdfirar
¥ & wn o frrdm gl wh
o 3% 2w § forr & wfy o g Y
e & e Iy feand o0 1w
G frm g AT e Fawg?

of: fadm fog - g 1 ey
& f =il awi & e oo avaea <)
17 = ¥ D Ao A7 A frend
Wl &1 oy @ ferwd gt |
wTAT # A1 T FT A AFEAT HOAT TIAT
g AlFaema o wmifw v 4 &
fF w7 2w & fedY gaven & wfa wd
qU RaArT HAF 0

Mo T wATEET ” wifgy
WFT &1 9% 47 WG WERY |

Mr. Speaker: Whether any clas-
gification has been made of countries
as friendly, not too friendly and so
an?

Shri Dinesh Singh: I think the

House is aware of that also from the
nctiong of these countries.
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T & K wowa fr Aife
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LCASE AL
Mr. Speaker; The Prime Minister
would be makimg his statement at

15.30 hrs.
PAPFRS LAID ON TIE TABLE
ExrraNaTory NOTE ON THE SCH:MI or

War Risks INSURANCE oOF MaRINE
Huurs

The Minister of Finance (Shri T. T.
Krishnamacharl): Sir, I beg to lay
on the Table a copy of an Explana-
tory Note on the Scheme of War
Risks Insurance of Marine Hulls
together with the outline of the
Scheme. [Placed in Library. See No.
LT-4918/65].
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GOVERNMENT RESOLUTION ON THE RE-
COMMENDATIONS OF CeEnTRal  WaGe
Boarn For COFFEE FPLANTATIONS
InpusTrRY ETC.

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, on behalf of
Shri D. Sanjivayya, I beg to lay on
the Table a capy cach of the follow-
ing papers.—

{1) Government Resolution No.
WB-3 (14)/65 dated the 19th
September, 1965, announcing
acceptance of the recommens-
dations of Central Wage
Board for Coffee Plantations
Industry. [Placed in Library.
See No, LT-4919/65],

(2) Notification No. S.R.O. 181/64
published in Kerala Gazette
dated the 16th June, 1964,
making cer'ain amendments
to the Kerala Shops and Com.
mercial Establishments Rules,
1961, under sub-section (5)
of section 34 of the Kerala
Shops angd Commercial Estab-
lishments Act, 1960, read
with clause (¢) (iv) of the
Proclamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the functions of the President,
in relation to the State of
Kerala. [Plared in  Library.
See No, L.T-4920/65].

(3) Annual Report on the acti-
vities of the Coal Mines
Labour We'fare Ormanisation
for the wear 1063-64 [P'ae-
ed in Library. Sce No. LT-
4921/85.].

Derexce oF Inpia (TINRD AMENTMENT)
RuLes 1Tc.

The Minister of Stale In the Minls-
try of Home Afairs (Shri Hathi):
I beg to lay on the Table a copy
each of the following Rules under
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guction 41 of the Defence of India
Act, 1962:—

(1) The Defence of India (Third
Amendment)  Rules, 1965,
published in Notification No.
G.SR. 741 dated the 14th
May, 1965, [Placed in Lib.
rary. See No. LT-4922(65],

(2) The Defence of India (Re-
quisitioning and Acquisition
of Immovable  Property)
Amending Ru'es, 1965, jub-
lished in Notification No.
G.SR. 831 dated the 10th
June, 1965, [Placed in Lib-
rary, See No, LT-4923)85).

(3) The Defence of India (Fourth
Amendment) Rules 1065,
published in Notification No.
GSR. 1350 dated the 10th
September, 1965, [Placed in
Library. See No. LT-4924|65].

Summary or REcOMMENDATIONS oF
THE Narmapa Warer Resources
Deverorment ComMmrrTez

The Minister of Irrigation and
Power (Dr. K. L. Rao): I beg to lay
on the Table a summary of Recom-
mendations of the Narmada Water
Resources Development Commitiee
(Khosla Committee), [Placed in Lib-
rary. See No. LT-4925|65],

Copies of the fu'l report are also
placed in the Parliament Library.

——

ANNuaL Reporr oF THE NamoNAL
Sexps CowroraT-oN  Limrren,
New Drumr

The Deputy Minister in the Minis-
try o! Fo~d and Agriculture (8hri
Shahnawaz Khan): I heg to lay on
the T:hle a cooy of Annuual Report
of the National Seeds Corporation
Lmited, Nvw Delhi. for the year
1963-64, along with the Audited Ac-
counts and the comments of the
Comntrol'er  and  Audior General
thereon, under sub-section (1) of sec-
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Report
[Shri Shahnawaz Khan]

tion 819A of the Companies Act, 1958,
[Placed in Library. See No. LT-
492665],

11,36 hrs.
ESTIMATES COMMITTEE
MmuTes

Shri A, C. Guha (Barasat): I beg
to lay on the Table a copy of the
Statement showing the reply to the
recommendation noted in Chapter V
of the Fifty-seventh Report of the
Est'mates Committee (Third Lok
Sabha) which was not furnished by
Government in time for inclusion in
the report; and a copy each of the
Minutes of Sittings of the Estima es
Committee reiating to the following
Reports;

(i) Sixty-seventh tg Seventieth
Reports on the Ministry of
Transport-—Caleutta Haldia,
Madras. Visiakhapatnam,
Tuticorin and Paradeep Port.

(ii) Seventw-second Report on
the Ministrv of Rehbiila-
tion—Dandakaranyvy Project.

(iii) Seventv-s'xth Report gn the

Min'stry of Food ang Agri-

cul'ure (Department of Agri-

cultu e)—TIndian Agricultural

Research Institute, New Delhi.

S~ventv-ninth Report on the
Ministry of Food and A7ri-
cu'ture (Department of Agri.
cu'turel—Centra’ Totatg Re-
search Institute, Simla,
Eightieth Renprt on  the
Minisiry of Food and Acri-
culture (Depirtment of Agri-
culture) —Indian Grassland
and Fodder Re<earch Insti-
tute Jhansi and Seil Coneer-
vation Research, Demons‘ra-
tion and Training Centres.
Eightv-firsy Renot on  the
M n'stry ~f Food and Apri-
culture (Departnen' of Apri-
cu'ture)—Nat ona! Dairv Re-
search Institute. Karnal and

(iv)

—

(v

(vi)
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Indian Veterinary Research
Institute, Izatnagar.

—
11.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUT.ONS
SEVENTY-FIRST REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Seventy-
first Report of the Committee on
Private Members' Bills and Resolu-
tions.

11.374 hrs.
ESTIMATES COMMITTEE-—contd.
Eiwcury-s1xTH REPORT

Shri A. C. Guha: I beg to present
the Eightv-g'xth Report of the Esti-
mates Comméitee on act'on taken by
Government on the recommendations
contained in the Fifty-third Report
of the Estimutes Commitiee on the
Minisiry ©f Finance erstwhile Depart-
ment of Hevenue and Company Law
(Company Law Division).

—

11.38 hrs,
JUDGES

Mr. Speaker: We take up the Judges
(Inquiry) Bill. Shri A. 5. Alva was
on his lers but Government wantg to
brina ~ wntion for reference to Select
Committee,

Shri Harl Vishnu Kamath (Hoshan-
gabod): For once they have done the
right thinz,

The Denuty Minister in the Minis-
try of Taw (Shri Jaganatha Rao): I
beg to move

“That the Bi'l to regulaje the
procedare foe the  investigation
and nrasf of the mishehaviour or
incapacity of a Judge of the Sup-

(INQUIRY) BILL—contd

rema Couct or of 4 High Court
and for the presentation of an
addrvss by Parliament to the

President be referred to a Joint
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Committee of the Houses congist-
ing of 30 members; 20 from this
House namely Shri S. V. Krish-
namoorthy Rao; Shri N. C. Chat-
erjee; Shri Sachindra Chaudhuri;
Shri Homi F. Daji; Shri R. G.
Dubey; Shri Hari Vishnu Kamath;
Shri Harekrushna Mehatab; Bhri
Shankar-ao Shantaram More, Shri
Gulzarilal Nanda, Shri Ghan-
shyamlal Oza; Shri Tika Ram
Paliwa'; Shri Raghunath Singh;
Shri Shivram Rango Rane; Shri
N. G. Ranga; Shri Sham Lal Saraf;
Dr. L. M. Singhvi; Shrimati Tar-
keshwari Smha; Shri U. M. Tri-
vedi; Shri T. Abdul Wah'd, and
Shri Jaganatha Rao and 10 from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quurum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee ghall make
a report 1o this House by the 28th
February, 1966;

that in other respects the Rules
of Procedure of this Houce relat-
ing to Parliamentary Committees
shall annl with such wvariations
and modifications as the Speaker
may make; and

that this House recommends to
Raiva Sabha that Raiva Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members to be ap-
po'nted by Rajva Sabha to the
Joint Committee.”

Shri Harl Vichna Kamath: Sir, may
1 congratulate the Government on
their wise and correct decision on

this matter?

Shri Jaganatha Rao: Government is

always responsive,

Mr Speaker: May 1 out this motion
to the vote of the House? All the

Members wanteq jt.

st wWEA W (gvAT) 0 wETy
wEr, mEwer & we e o
g, ¥ 7% 71 4w w17 wfafy #ramg

41, wid bRz @E  wgE L)
% ¥1d wien dy dar g ?
waq AgRw . ARl A ST
e ugl W4T wgr, WRoaEE gafes
qudfe A wi femr o wx =
w1 w1 wwd § |
Shri Shree Narayan Das (Dar-
bhanga): When it is going to be re-
ferred to the Select Committee. hon.
Members shou d be given an oppor-
tunity to express their views on the

Bill for the benefiy of the Select
Committee,

Shri A. S. Alva (Mangalore): ~ We
may be allowed to speak on the Bull
S0 Lhal our views may be taken into
account by the Sclect Commitice.

Mr, Speaker: | wil] give some time.
Now, there is no svope for discuss.on.
The hon, Members wanteg it and it
wa; concded.

Mo ion moved:

“That the Bill to regulate the
procedure .or the  invest:gation
and proof of the mishehaviour or
incapacity of a Judge ot the Sup-
reme Court or of a High Court
and for the presentat.on of an ,dd-
ress by Poarawment 1o the Pregi-
dent be referred to a Jo.nt Com-
mitee of the Houses consisuing
of 30 members; 20 irom this
House, namely Shri § V. Krish-
namoorthy Ran; Shri N. C. Chat-
terjee; Shri Sachindra Chaudhuri;
Shri Homi F. Daj; Shri R. G.
Dubey; Shri Harj Vishnu Kamath;
Shri Hareitrushna Mehtab; Shri
Shankarrao  Shantaram  More;
Shri Gulzarial Nanda; Shri Ghan-
shamlal Oza; Shri Tika Ram
Pa'iwal; Shri Raghunath Singh;
Shri Shivram Rango Rane; Shri
N G Ranga: Shri Sham Lal Saraf;
Dr. L. M. Singhvi; Shrimati Tar-
keshwar S'nha; Shri U. M. Trivedi;
Shri T Abdul Wahid and Shri
Jaranatha Rao ang 10 from Rajya
Sabha;

that in ordes {0 constitute a
sitting of the Joint Committee the
quorum ghall be one-third of the
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[Mr. Speaker] .
tota] number of members of the
Joint Committee,

that the Committee ghall make
a report to this House by the 28th
February, 1966;

that in other respects the Rules
of Procedure of this House re-
lating to Pariamentary Com-
mittees shall apply with such
variations and modifications as
the Speaker may make; and

that this Houge recommends to
Rajya Sabha that Rajya Subha do
join the said Joint Committce and
communicate to this House the
names of 10 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

Shrl A. 8. Alva: Mr, Speaker, Sir,
yesterday I was mentioning that the
‘Bill which has now been brought
“forward is violative of the Constitu-
tion not on'y in letter but also in
spirit. Because, under article 124(5),
what has been contemplaied is that
Parliament can make laws so as to
regulate how the address has to be
presented to the President and the
mode of enquiry. But ag far as this
Bill is concerned, it takes j different
turn altogether. As a matter of fact,
under article 124(4) it is for the
Parliament to say whether a partcu-
lar a'legation of misbehaviour or in-
capacitv is proved. It is not for anv
outside agency or a courl. So, as for
this Bill. there are lots of incong's-
tencies in relation to that particular
article itself.

As 1 said yesterday, as far a5 clause
3 is concerned, it says that only the
President can make a reference to
the tribunal and he must appoint this
tribural. That means to sav, nohody
can move a resolution in this House
or in the other House tn say that a
judeze has o be removed. If the
Government thinks that it is no*
necessarv thal an address hig to be
presented, the only thing they have
to dn is tn sre  that  the President
does not make a refrrence That is
to sav the rights of Parliament itself

are curtailed,
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What the Bill provides is, after the
tribunal is formed-—cven about that
1 shall submit a few objections—tne
tribunal goes into  the matter just
like o court, with the powerg contain-
ed in the Civil Procedure Code and
pives g finding. Some charpes are
fraomed and they give the findings on
these charges with a  statement if
necessary. They are not bound to
give all the reasons; they can s.mply
say that the charges are proved or
not proved. 'Then these are gent 'o the
President and the President lays
them on the Table of the House,
Let us consider one aspect. The Bill
says that the tribunal should consist
of Supreme Court judges, who had
acted as such or who are sitting judg-
ey of the Supreme Court. Let us
take an instance. Suppose—God for-
bid.—there is a charge against one
judge that he is mentally incapacitat-
ed and this tribunal finds that it is
so, and afterwards that finding in
placed on the Table of the House.
The House has no other material to
come to a conclusion except that find-
ing, but the House does not accept
that finding and says, “We are not
going to pass the motion by a majo-
rity of the House or by two-thirds
of the total strength present and
voting.” Suppose this House or the
the other House says like that and
does not pass such a resoluton. Then
the judge is not removed. That judge
continues to serve a'ong with the
other members of the tribunal, if
thev a-e s'tting memberg of the Sup-
reme Court, and then he must decide
cases along with them. What will
be the position of that judee? These
are some aspects  which thr Select
Committee, I am gure, will have to
consider seriously.

Then T come to  another aspeet.
This Rl takes away practical'y the
entire responsibility  of finding by
this Honse the incanacity or misheha-
viour of » jud@e. There are no intri-
cate onest'ore of law or of fact
involved in  un  enquiry of this
nature, The Conetitution  itself
provides twn definite grounds
and they are really very simple
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grounds. One is the proved misbe-
haviour and the other is incapacity.
For that, is it necessary that the
tribunal must go into the matter with
all the evidence and so on? What is
the position of the tribunal? When a
tribunal is there, it gives a finding.
‘That is to say, this House will be sit-
ting as an appellate authority over
those findimgs. Is it a desirable
thing? They can come to a different
<onclusion; they need not agree with
the finding. Is it proper that this
House should sit as an appellate
authority over the Supreme Court
and should we permit the Supreme
Coury judges to give a verdict which
may not be binding or which may not
be accepted by this House? I submit
that the Supreme Court certainly
deserves our highest admiration and
our respect, and they should not be
placed in that position. As I said, under
<lause 5, it is clearly stated that this
tribunal is only for assisting the House
in respect of the procedure, The tri-
bunal must be constituted by  this
House and for a specific purpose. It is
not as though every day or very often
we will come across cases for the re-
moval of judges. I am sure as far as
we are concerned, the Supreme Court
judges or the high court judges are
held by us in very high regard and
it may be a very rare thing when
cases of this kind may come up or
allegations of this kind may be made.
We must, therefore, take all the pre-
cautions, and for this very purpose,
the Constitution-makers have clearly
stated that it must be the duty of
Parliament to find out whether they
could remove a judge and that should
not be questioned by anyone. Other-
wise, the position will become ano-
malous.

Therefore, my submission is that
the Select Committee should take into
account whether this Bill does not go
beyond the scope of article 124(5) and
whether it is necessary that a tribunal
of this type should be constituted.
After all, if it is necessary, Parliament
fiself may constitute a committee of
eminent people which may consist of
either jurists or non-jurists. We can

1436 (ADLS—s
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always find in this country such emi-
nent people to constitute g tribunal op
committee for that purpose, people of
international repute and of unquestion-
able character. They can always say
whether a judge has misbehaved or is
incapacitated; in the Jatter case they
can always take the decision of a
Medical Board or team of doctors,

I am sure that for the reasons stated
by me the Select Committee will
whittle down or strike down a lot of
unnecessary things here and that a
simple procedure will be adopted
whereby the tribunal would be placed
under the charge of Parliament and it
must be under their purisdiction. I
finally submit that this Bill requires a
lot of pruning.

st sfroaw T weae AR,
o FAT TR fam A v A
yav afafa w1 &t s a@=r g o
wiforw s s9frgq wvar & da
f gor? arvfr #7=vq 7 gA & qEy
sz &, gwre wfanna ¥ ¢w wfemrie
wrgm oy § gAfmmfm Ay oW
ofiwre fam § Afw ta fam ¥
T gl s % G @y sfirer
FIFTT ¥ opg H OWAT ACAT A
fam grT oy wigwT 9417 % grq 7
fegr o v 2, foaer w2
fe ag o e w1 Afar o
@ & 1A £ 9T aEA A e
foreft o Fadte & wrE an & e
§ fa¥r fanfaefaas oz awd b, a1 ok
T GaErm ¢ feag sma w7
T, A1 3 K oA ® griant
F7A ¥ wfawrT avEr w19 e
wgrT SlEr w1 g dar oedt
gat W wee 7 %y fw
w % gro afFarae # @ ag wfa-
wT< faan wan v g wfaniiz o wfa-
T OF A F AT MW W R
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[t =TT 2]
A fmegmagmfr o ¢ fs 947 afafa g7 a9 7 wfr@r-
wfaar Y A1 124 wrT @ HH fRA qaw fawTwnh 0 @ @F F -

o= %! feefagfaas @ sorger & fax
w2rd #1 A fasw frar mar @ ag G
wer faam ¢ fowd faft o090 %1 gz
¥ forg a1 qw Fariz & qrey Fafeaa
femr @ ww% fAv weiw @ew &
T WS F A ¥ gr adr gufeqd
I FHETT FTA AN Ol d Howw
g fom ¥ agm g s ¥
FAGT FTVFT HAAEAT EATE 1 g
w1 oeadt o v fi6 18 Oy wr wer-
7o agwe ¥ 7 ava A o o arerd
g ag W a1 f§ @ sgaEr
& 7g ug FraaTg! wad ¥ g T oy
Wt wza T a1 fvig w7 fean
w1 AT 124 FY IT-GTT S EIAE
sfre arferaraee w1 wfgsre faar man
# i a7 3@ a9 9 A9 & fag adrer
a1 fraw fratoor T et § sfes
g &1 areqd a7 T & fr gddw g
w1 fatem faar 771 3w faw F g
Ffrd w A WAFT A oS ¥ F
& guaar g ¥ ag Afaam & fars
ara g o & & 1 wafag & wwen
g f wa fam & i qomaw faam sman
arfzd, & 9T 98 9= A 9@, 9T
FLFIT F AIAA | I ALK KOS
¥§ ®iA F awA Iofeq gET Sifgw
srava® FAaEl & e an fedt ara—-
Frg wzew 71 g7 @1d F @A fwq 5
dar wrf o g fomd #ré fafeRfame
fgar & I wiE Tay ww § W oAl
s I FTEET A1 A A £ aAZ N
ar fedt w=g F1om & A § @ woa
& &) I T WLT H @A IS ATH AL
fgman g e aa § afae w1 o
s ah g A grar ) afssgw
faer & fom add & arom T owf & 39
Fag wigmcfam s v d 1 & gwwa

fwafza &7 &1 wfawt 51 57 afqgm
# afe §7 g Fi faemgan @ ag 9w
widwT & weger IO ™A W farm
wOft | X% §&T F qg AAFT AT
# Tfge & a7 #1f dar war oy
M a® uw fadw fsgam @ s
¥ & fae frggr s a% ofs =§
IE% IFW ¥ g e s e
o7 77 Eh% & g i w18 o o famr
gafe oA & weA wwew 9 ¥
EETAT 7 ST A1 gHE T gaw v faie
femgam g1 5w @A A AW oFA
HEAT & | §F a0 F1 AU L9 Flage
Hfemmm g fe v fdE & oy
¥ arr WY g2 A 9w o g o
T ®T TGAT EFN 9T A FEE I
frafa @7 o7 & @ faerd & awdw
Farrm aeft #7E o geTan St AR R

¥ & T a7 # 39 e
formr 7 areTEY & wewrw { AT A
g # gawar g {6 &1 &9 7 ageT A
AT safaa d A s ot ¥ g
It wq¥ (gETaer) faw a@ am oox
fadas #1 3% a8t & afew 17 @1 Aw
&r ada (Fragam &m afew) gen-
gy fam Zrar snfgn 1 47 kT AT
gfy) fam & 7l 9% WA v @
g & (e A s e oA e
A Tifew fe 3w & a1 ¥ A ag Owe
floa fesafam d a7 g | wafeg
& og g 2 feew w1 oaw
#fr sdw (P o wfew) Teaar-
air) fum mn wfer

2RO a & g7 gy ® 1w
TRW T 3% § IF 5 A Al § g
® Y Wzt 7% AR wAw & gmy fe
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197 ¥ faafagfaa & ofraray &y owé
¢ | fogfigfout 7 & oy ox o4
wEeaqet a1 § 1w a1 e o7 Fewr-
%7 g Tifay | OF meeaqw wRA |
A gEIt ota & wIET @A A
v foafagfant &% Jariw fedio
7T ga T ¥ wfam & e
AT Fr 0 A1 ag qw faw H #1 9w
mfs W femaaw fages fam amgm
= frgam ¥ WA gy e oW Al
fa a=a i o ag fa= oe frar § oud
foafagfaas & awod =r w1 7
wafem & qwwan g f frefagfaas
qfvqrar ¥t eve wsgi ® g1 et e
mifs g ara & faer ai& &1 ww 2
AL 7 TF |

frwdr g § oz wgA Wgw
Fa fe araefim weet 7 w7 @ fw ag
1 ¥ywrer fgegae ammay s ag fd-
FR AT F WO AT QHGAT FY
st & formy am e 12 7 9 5 fomd
gATE i ¥ & I wfeew WY mive
g T8 a1a #1199 ¥ faw g s
7z T AT FIE IT-FG 2 q AT
fem e & & e g fE ag gy
w1 faege fqeme an et Y =
o FaT A% ok wrERTE & 9 & wEry |
WE F A AT § I W g
FRF T @aa Argg nfaadfryg o
#fg o fedr gfne 2 & a7 qu
o w2 & 9rF Af=y & g o
AT FTHT T AT IHA gAW wE ¥ AW
g & sfam @A 7 awAe g oo
nz fa= G 2 ot of foeft ang
7§ 3Awr goqaAr AT awaT g
& ot Qan Aram g e gl wmT a
* frgferr 73 qag &Y £ ava 1 wearw
AIEGET T QT e AT fp
w4t g wr 2w ¥ g faw | Iwgm
FCA W AR qW AL WD | 7T AE
wErtrR Fiwam g A ¥ g &
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& dafraT ¥ g ofyw, &% Larmary,
9 Wit weafae gm wfew foad
f faa & ot faeft orss &7 o
W I Aga ax 1 Afga aw
st Gar JYT qw wy A & awan g
s i ag gfor w1 & o wfeew @
o g w1 & I A7 90w g
I & gifty &1 & fraved adw o
gfm w12 7 ufazn d3 57 www
fegme & e ag wfem o g
ag faege Tfvarie & gre § g
wifgd fs o orewm oF @z ®rf Gur
feogmm wnd faad ass & wes af-
=8 g, qn ¥ wfafea sm g, e
& fadiy I ¥ f AT, e
® ot Ay A ot g ok Al
#fiew oy oo T g @ & awwan
¢ e a7t oo ol 1 wfae og o
e fesgam sdsgz £ 1 wfa-
T SHEE %1 W e & afog foar
w o q g e I fAgw wor
1 wfuwT gax 1 fogy w9 | aw ot
wrg gor faame frgear 1 @t S
w9 & ®wA wrr wifgd ) oGwg
wfeg @ w1 fmin gy srfeq ) e
@y il % T ey o fr gores
¥ W WEE y ww &1 wed & fAu
WA Wr gewrE & Amg &ty
T oawy g

or @ & g s argn g fw
g M fpgaa gom gud aw y e
ara fwmr .

ofi gew w 2 wwwp (ZaTW)  weas
qERT W TE A KTACT § AT
w@ogfeiEmd ot fr 3

wery AERT WA SR E1 T
t ot T T wel wfe g
It ™

s WRTaw T e 5 wg
T 91 ag 1 fagas grm gek e
& w9 Fea7 feaa g w|d g fas
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[ v 2]

fm mm @ Afew fmma § R o
T &1 ¥t fa% e s =fau fr afas
# wfus  fema F 7 wd wdEl
awm @ & fF e ¥ A sarey s
™ far i3 § sAfeo we@ #
= arg w1 faator e afem &
sfaw & ofew 0 feas azex 810

 fam ¥ ow dfzws T 1 0
sgaear 1w & | FF wAAE aEi
F we wer ar e dfewer ad &t W
qrATgEAT § | @ w7 gAT AT
FEr A1 o Ho faadr A g aE ¥
Hfew I8 w7 @t ITT AT AfEA
# guwar g T wre #1E 5 fesfea
sriafadt a1 Hew gdafEdr &y
AVE T WY FTH K1 AE ®T FwAT
otT IEFT w" g2 F1 AT g ar
T A A OEA | FAT A Iy
AT ¥ 77 FTA AL g1 aver § gafag
w5 ¥ we8 e Al frgfem sw &
W wrfan ) @ aw w1 dferw A
Z1AT AgT AT

w1 feakga % 1A |, ¥ q19—
Arg a=eg, ot f@ddy 7 ag W wg1 fw
Fwi *1 ifamr omE "/ T AT @
a1 foam J@T ¥ 1 I F Amgw F
qg AIAR A1 £ 6 g A Ay
FTI a7 O G At & swrfa
g § & auwan g fR oot aw qwre
g W gt &7 A foee 2 aw
TAA1 31 2, Foverm foelt o 2w o
g FMT g & e A oA
favg 24 & wod faomear 1 aga
w1 gaa Far § | gafae § gwmar
g i @ fag o2 fawe @ go AR
7z T4 " sfgn fie gt Ay
T[EAITEEFTE
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12 hrs,

wsaw ARt ;. faser wad ¥ o
faer @4 & ag grew ¥ sfaw g2
Tgd g1 g gAfay @ a9 gadr
AFET § A AT T IEE & 7

st sfaTemw Tmw ; faoe w0
wiifae 4o ¢ f a@ Fnfew o
frae vt At am wT 3 E

& gg ot wgar wvgar g fr @
W AT & g5 fgamae w1 fig
= 521 ¥ wg W g favia gw @mw
¥ agua aqr Iofeqm gt ¥ -
foreré agwa & a9 7 € 7%, A 7€ @A
w=el I A&l gl | gafaw @ faw
¥ ey eEe S fen f wfaum
1 gravgwm w1 g Wi EY Iw e
a19 1 7% g3 7% 959 §8  afEat
¥ e e & fom & ft 3%
T wC gF | T4 A w1 & fax @
famw & @ =ifew

aEE  g9Adr A @ faw @

fooraz w321 & 997 & fao o1 g
| ¢, 5 weRl ¥ ATg ¥ I/ w1 qAdA
AT |

Shri Himatsingka (Godda): Mr.
Speaker, Sir, a lot of discussion has
taken place on this Bill which has be-
vome necessary in order to meet the
provisions laid down in article 124(5),
The genesis of this Bill has been very
ably explained by Dr. Singhvi yester-
day. He has explained why this Bill
became necessary, and in that connec-
tion he stated that one of the judges
of the Supreme Court who had lost
mental contrel and who could not fol-
low anything would not resign in spite
of requests and therefore it became
necessary to lay down the procedure
which could be followed and observed
in taking steps in accordance with
article 124(4).
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Sir, some of the hon, Members who
spoke yesterday, rather disparagingly
referred to the judiciary. I feel, Sir,
the judiciary of this country is one
which we can be very well proud of.
They have maintained a wvery high
standard. It may be that therc may
be very rare exceplions here and
there, but otherwise the judiciary of
this country has been behaving very
well and the judges have shown excel-
lent character and exemplary beha-
viour,

Tie hon. Member, Shri Mukerjee,
always brings forward, by way of criti-
cism, the appointment of a particular
judge of the Calcutta High Court. 1
do not know what justification he has
in doing that. Simply because a gentle-
man who was appointed as a judge
was in politics before that does not
take away his qualifications if he was
otherwise qualified to be appointed as
a judge. In fact, the judge in ques-
tion has been doing very excellent
work. He is one of the best judges
that we have in the Calcutta High
Court, and it is not very proper off and
on to criticise a particular judge with-
out the judge being given an opportu-
nity to meet the allegation.

A eriticism that was put forward by
the hon. Member, Shri Trivedi, was
that judges are appointed, rather, in a
light-hearted manner and proper steps
are not taken.

dt  gew WA weawm
e THET, AT AN T FATH
&1 g9 F wrew &)

Mr. Speaker: The hon. Member may
resume his seat. The question of
quorum has been raised. The Bell is
being rung.

I find there is quorum now. The

hon. Member, Shri Himatsingka, may
continue his speech.

Shri Himatsingka: As you know, Sir,
the salary that is now being paid to
judges is Rs. 3500, and with the dedue-
tions at the present rate of income-tax
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and other deductions they are left with
a very little sum. As a resull, good
practising lawyers, lawyers who have
good practice, are generally not will-
ing to accept judgeship. That is why
there is the danger that gradually the
quality will be deteriorating. Therc-
fore, one point which should be con-
sidered by the Government is whether
or not they should give more thought
to the question of raising the salary of
judges so that better class of lawyers
who have good practice may be aitrac-
ted and they may not find an oppor-
tunity or an occasion to decline an
offer when it is made.

Another criticism that has been made
is that it would be taking away the
powers of Parliament. I have not been
able to follow how the powers of Par-
liament is going to be taken away.
Even when the Special Tribunal will
have made its rcport, the report will
be placed before the House and unless
the House decides in accordance with
the provisions of article 124(4) no ac-
tion can be taken. As a matter of fact
the whole idea of the Constitution is
that it should be that the judges can-
not be touched, they cannot be remov-
ed and no action can be taken unless
it is a very grave matter of misbcha-
viour or a judge is incapable of acting
as a judge. Therefore, any provision
that standg in the way of any aclion
being taken against a judge is welcome
and there should be no objection to
any provision that protects the office
of the judge.

Therefore, the Bill merely provides
what the procedure should be to en-
able Parliament to take action under
article 124(4). After the report is
available to the hon. Members of Par-
liament, it will be casier for them to
a conclusion whether or not to support
any Address that may be moved by
any hon. Member or a group of Mem-
bers in connection with a particular
judge. I, therefore, feel that *he Bill
lays down a certaln important proce-
dure which should be cbserved, and in
order that better class of people may
be attracted, 1 also feel that the pen-
sion that is payable to a judge should
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also be raised so that they may not
have to look to any other work after
they relire. One hon. Member said
that judges after retirement move
about in the corridors of the Secreta-
riat. The judges have to live. even
after retirement. If they are not able
to save anything, they are compelled
to seek some other appointment. I,
therefore, feel that the pension and
other emoluments of the judges should
be made such that they may live com-
fortably even after retirement. If
these suggestiong are taken into con-
sideration, I fecl that the high stand-
ard of the judiciary will be maintain-
ed,

Dr. M. S. Aney (Nagpur): First 1
think it is my duty to congratulate
the hon. Minister who moved the B}ll
for having practically accepted in prin-
ciple the amendment moved by Shri
Kamath for reference of the Bill to a
Select or Joint Committee. Therefore,
much of the points that I wanted to
refer to about the Bill need not be
said now. There are, however, one or
two points on which I would like to
stress.

This Bill relates to the rem_oval. of
Judges from office. A Bill of that im-
portance was brought here by thg ho\:m
Law Minister with a view to getting it
passcd at one and the same sitting. The
Bill was introduced and immediately
the consideration motion was muv_ed4
1 thought that as we were dealing with
a very important question we should
not do it in a light-hearted way.

It anybody reads the Constitution he
will ﬂn{l t.b:t the sovereignty of India
is practically vested in thr'ee .major
institutions which the Comtlfutlon has
created; one of them is Presxden't‘ an-
other is Parliament and the third is
the Supreme Court. I do not want to
go into relevant sections to explain
how the relationg between th.ese three
bodies are maintained. Article 141
says that the law declared by the
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Supreme Court shall be binding on all
courts within the territory of India.
Similarly, article 142 refers to the en-
forcement of decrees and orders of
Supreme Court. Similarly, President
has ultimate power. The sovercignty
of Parliament is an undoubted fact.
When you are dealing with one of the
three institutions on which the sove-
reignty of India is vested and you are
drafting a Bill dealing with one insti-
tution you must see to it that the Bill
is drafted in such a way that all the
implications of the provisions are con-
sidered by the whole country. As sov-
ereignty is vested specially in these
three institutions, if any fundamental
change is sought to be madc as regards
one of these institutions, it is very
necessary that the opinion of the coun-
try is obtained on the Bill before it
becomes Jaw. Therefore, it™would have
been better if we had accepted a
motion for circulating the Bill for ob-
taining public opinion, as originally
proposed. However, as the hon, Min-
ister has agreed to refer it to a Select
Committee, 1 shall not say anything
further on that point. Having heard
the arguments he perhaps thought that
there is a good deal of feeling in favour
of its reference to Select Committee.

Article 124(4) lays down certain

rules for the removal of a judge of a

Supreme Court. It says:

“A Judge of the Supreme Court
shall not be removed from his
office except by an order of the
President passed after an address
by each House of Parliament sup-
ported by a majority of the total
membership of that House and by
a majority of not less than two-
thirds of the members of that
House present and voting has been
presented to the President in the
same session for such removal on
the ground of proved misbeha-
viour or incapacity."”

It means that so far as the removal
of a Supreme Court Judge is concern-
ed, the other two sovereigns have to
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come into the picture. At the same
time, sub-clause (4) says:

“Parliament may by law regu-
late the procedure for the presen-
tation, of an address and for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
under clause (4)."

‘While referring to this clause, one hon,
Member suggesteq that word “impar-
tiality” should also be added. 1 think
it is better that no reference is made
to impartiality. The very fact of ap-
pointment to the Supreme Court as
Judge presupposes that he is impartial
and has outstanding qualities. So, it
15 better that we make no comment
about character and impartiality. In
my opinion, the two words mentioned
there, namely, ‘misbehaviour’ and ‘in-
cupacity’ are sufficient for considering
the question of removal of a Judge
from office. There is no need tu adding
more disqualifications like ‘impartia-
lity’. That would open up the record
of his whole service, whether he has
been partial or impartial.

There is one more point. Some mem-
bers feel that by means of the mecha-
nism of the appointment of a Special
Tribunal the powers of this House
are being taken away. I do not think
it is correct. In a way. you can say
that power is diluted. Yet, the House
will have to consider the fndings of
the Special Tribunal. 1 think we have
.10 lock at it from a somewhat differ-
ent point of view. We are providing
for a Special Tribunal consisting of
.eminent persons to go into the conduct
of Judges. In view of that the rcport
of the Special Tribunal will make pro-
per material for the members of the
House who are more or less lay men.
Parliament is a supreme body. ro
doubt, and Parliament collectively has
the right to do anything. But Parlia-
ment consists of people like myself
whao are very ill read and others very
well reed. When a collective body
like that has to consider a question
like that it should have before It mate.
_rial properly shifted. Otherwise, 1t
wi1l not be in a position to take fair
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and impartial decisions. So, the Trl-
bunal should have persons of cminence
and their report should be considered
by Parliament.

Regurding the qualifications of the
members of the Tribunal etc., they will
be considered by the Select Committee
in detail. When a Bill of this import-
ance goes to the Sclect Committee, it
should receive proper consideration, In
the meanwhile, if possible, opinions on
the Bill should be invited from all
those who are competent to give opin-
ion on this question.

With these remarks. | once again
congratulate and express my gratitude
to the hon, Minister for having accept-
ed the suggestion for reference of the
Bill to the Select Committee. I sup-
port the substitute motion.
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Mr. Speaker: The bell is being
rung . . . Now there is quorum. Shri
Kakkar.

Shri Gauri Bhankar Kakkar (Fateh-
pur): Mr. Speaker, Sir. at the very
outset 1 would say that I am very glad
that the Minister, who has now con-
ceded the Bill being sent to the Joint
Committee, has reacted favourably to
that. But I fail to understand as to
what is the necessity for bringing for-
ward any Bill of this sort which im-
pliedly casts a sort of aspersion on the
highest judiciary and, if T may be al-
lowed to say so, even casts aspersion
on the President of the Indian Union.

Sir, in acrordance with the provisions
of this Bill certain powers have been
given to the President, namely,—

“It the President, on receipt of
a report or otherwise, is of opinion
that there are good grounds for
making an investigation into the
misbehaviour or incapacity of a
Judge, he may constitute a Special
Tribunal for the purpose of mak-
ing such an investigation and
forward the ground of such inves-
tigation to the Special Tribunal"”
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After this Tribunal has made the in-
quiry and has given its finding, that
has to come before this House, Now, in
accordance with the provision of arti-
rlp 121 of the Constitution, if the re-
quisite majority is not favourable to
the finding of the Special Tribunal, it
will mean that the action taken by the
President and the channel thut has
been evoked through the President is
being overthrown by the House and it
will indirectly mcan casting an asper-
sion on the President also.
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The bell is being
. Now there is quorum.

Mr. Speaker:
rung

Shri Gauri Shankar Kakkar: 1 was
submitting, Sir, that there was abso-
lutely no necessity for bringing for-
ward such kind of a Bill before the
House. It has been provided in article
124(5) that Parliament may by law
regulate the procedure for the presen-
tation of an address and for the inves-
tigation and proof of the misbehaviour
or incapacity of a Judge under clause
(4). In accordance with the mandat-
tory provisions of the Constitution—
articles 121 and 124—the proper forum
for all these investigations into the

isbehaviour or incapacity of a judge
has exclusively been laid down as the
Parliament. If there is any attempt
to deprive that forum by evoking any
sort of special tribunal for censuring
or investigating into the misbehaviour
or incapacity of a judge, it would be &
very serioug aspersion.

There is no denying the fact that
the judiciary is the proper custodian
of the democratic set-up of the coun-
try. If you are going to create any
sort of tribunal for the purpose of in-
quiring into the misbehaviour or in-
capacity of a judge, it would mean
creating a sort of court or tribunal
above the Supreme Court. In accord-
ance with the provistons of the Consti-
tution it is only the Parliament which
is empowered to bring a motion and
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after that motion hag been discussed,
a represcntation is to be made to the
President. Clause (5) of article 124
only provides for those rules and regu-
lations for presenting that representa-
tion. So, Parliament is the proper
forum.

M objection first is to the name of
this Bill, namely Judges (Inguiry)
Bill. This is a very wrong nomencla-
ture given to this Bill. It would have
been proper if the Bill were 1o be
given the name in accordance with
clause (5) of article 124 which says: —

“Parliament may by law regu-
late the procedure for the presen-
tation of an address and for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
under clause (4).".

Mr. Speaker: The
there.

long Title is

Shri Gauri Shankar Eakkar: Then,
in sub-clause (2) of clause 3 of this
Bill it has been provided, namely, —

“The Special Tribunal shall con-
sist of such number of members,
being not less than three in num-
ber, as the President may think fit
to appoint from among Dersons
who are or have been Judges of
the Supreme Court".

As an amendment says, there are other
persons who are able but who have
not been judges of the Supreme Court.
Therefore, this scope should not have

Then, my next objection is that the
functions and privileges which were
exclusively given to Parliament are
being diverted to the President by this
particular measure of legislation, After
the motion it is the Parliament which
can come forward to create any sort
of special tribunal or committee which
may go into it It can be in camera—
because it is a very delicate affair—
so as not to publicise the p di
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of such special tribunal to censure the
conduct of a judge. I would have been
glad if the Cabinet came forward with
a picce of legislation to regulate and
control the conduct of Ministers in this
country. I wish to say that if there
had been any attempt to regulate and
control the executive powers vested in
Ministers, it would have been a very
happy chapter in the history of this
Parliament; but any attempt to regu-
late and control the activities of the
judiciary would be suicidal.

I am very glad that it is going to
the Joint Committee. My only sug-
gestion is that it would be better if
the Joint Committee takes into con-
sideration this and gives ita opinion
that it would not be proper to bring
forward any specific Bill for this pur-
pose and that it should be confined to
what hag been given in article 124.

Mr. Speaker: What is to be done?
The Constitution requires that there
ought to be a Bill for the purpose and
the hon. Member says that therp ought
not to be any.

Shri Gauri Shankar Kakkar: It does

provide. But who has the authority?
Parli has the authority. Parlia-
ment is legislating this Bill. The per-

sonnel of the tribunal are to be nomi-
nated by Parliament and not by the
President.

Shri C. K. Bhattacharyya (Raiganj):
Mr. Speaker, Sir, this Bill proceeds on
a very delicate ground. In fact, since
the British system of judiciary was
established in this land, I do not know
whether an Act like this has been
legislated before. This is the first time
that a legislation is proposed to be
enacted to inquire into the conduct of
the judges. As such, we ought to pro-
ceed very carefully and very cautious-
1y.

Sir, when I look to the constitutional
provisions on which this Bill is based,
that is, Article 124, at times I feel that
the Constitution has almost tried to

BHADRA 31, 1887 (SAKA)

(Inquiry) Bill 6982
provide that such an inquiry could not
be held because sub-Section 2(b) pro-
vides that a judge may be removed
from his office in the manner provided
in clause (4). But when the proce-
dure is indicated in clause (4), the
entire bias of the procedure is such
that it makes it difficult for such an in-
quiry to be held. The substantive pro-
vision says that a judge may be re-
moved but when the procedure is in-
dicated in clause (4), it does not say
that a judge may be removed. There,
it completely changes the bias of the
provision to the negative side that “a
judge shall not be removed.”

12.32 hrs.
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Mr. Deputy-Speaker: The bell is
being rung....There is quorum now.
The hon. Member may continue his
speech.

Shri C. K. Bhattacharyya: As | was
saying, if you look to the provision
contained in sub-section 4 it ia decided-
ly negative that a judge of the Sup-
reme Court shall not be removed.
Then, it proceeds to lay down condi-
tiong which may be necessary to fulfil
before an inquiry could be conducted.
Putting these two together, I feel that
the bias of the Constitution is that a
judge shall not be removed though a
provision is there and some authority
is left to the Parliament for present-
ing an address to the President.

When we look to our judiciary, we
find our judiciary has, by eminence,
made a name in the whole world and
we have seen judges who could and
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who can hold themselves up against
the judges of any country in their
juristic learning, in their impartiality
and in their capacity to tackle very
difficult cases. We have secn that in
our courts. Here, I am thinking of the
opinion of Mr. Justice A. K Sarkar
who was one of the Bench for that con-
troversial reference by the President
of India regarding the powers and
jurisdiction of the High Court and its
duties in relation to the State Legis-
lature in that UP, Legislature wvs.
Allahabad High Court case. He refer-
red to the fact that the Parliament
though having powers has not proceed-
ed to eriticise judges in any way and,
though he upholds the supreme autho-
rity of the Parliament in relation to
the judiciary, at the same time he
points out:

*. .. that though article 211 is
not enforceable, the legislatures
have shown an admirable spirit of
restraint and have not even once
in all these years discussed the
conduct of judges”.

He commendably referred to the tra-
ditions that we have established in our
legislatures. So, when we go to frame
an Act like this, we should proceed
very cautiously so that the judiciary
may not be affected in any way.

As 1 was saying, we have produced
judges of monumental learning. The
Privy Council in regard to some of the
judgments delivereq by our High
Courts has repeatedly referred to the
juristic knowledge of the judges who
delivered those judgments. We should
be able to depend on the learning and
the capacity of our judiciary to pro-
ceed in their own way, in an impar-
tial way, so that a legislation like this
when passed into law may not be
necessary to be applied at all

With reference to the Bill, there
have been some criticlsms. When I
look to the Constitution and look to
the Bill, T fee] that the Bil] has put
the things rather awkwardly, The
Constitution brings the Parliament first
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and the President last, But the Bill
brings the President at the very first
instance. The Constitution says that
the Parliament will proveed with an
address and the address will go to the
President and the President will take
the steps. What the Bill proposes is
that the President comes at the very
first instance. It is the President who
gets the report; it is the President who
sets up the tribunal; it is the Presi-
dent who appoints the person who has
to defend the judge; it is the Presi-
dent who receives the report and sub-
mits it to the Parliament and then the
Parliament comes into the scene. I
think this procedure will have to be
changed. Instead of bringing the Pre-
sident at the very first instance, as the
Bill has done, the Bill should follow
the Constitution and keep the Presi-
dent at the ultimate stage of this entire
procedure under which the conduct of
the judges or their incapacity may be
looked into.

Some reference was made to the
conduct of some of the judges. We
have seen the judges, and one of them
at least was Sir Gooroodas Banerjec of
the Calcutta High Court, who chose to
retire before time. He earned his pen-
sion before the age of retirement. He
proposed to the Chief Justice that he
should be allowed to retire, The
Chief Justice wanted to retain him.
But he said, “My continuance on the
Bench ! g out the young
ones. I do not want to do that.” When
he went to the Bench, both his son
and son-in-law, eminent lawyers them-
selves, were in the court. He was on
the civil side. His son gave up his
civil practice because his father was
there and he spent all his life as a
judge of the tribunal. His son-in-law
gave up civil practice altogether; he
was having a practice limited to crimi-
nal side and even in that, he rose to
great heights; he became the Chief
Justice of the High Court—Sir M. N.
Mukherjl—and then came to the Cen-
tre as a Law Member. That was the
example set up by the judges there.
So we should think of this conduct that
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the judges have set for themselves and
for the followers who go to the bench
after them. When this Bill is enacted
‘nto a law, I believe, as T said now,
that this will remain a dead Act; it
will never be applied in relation to
the members of our judiciary who have
cstablished in India such a glorious re-
cord, such a record of which we can
be proud. In fact, we can present to
the whole world the achievements of
Indian lawyers and Indian judges.

Shri M. P. Swamy (Tenkasi): In
deference to the wishes of the House,
the Deputy Minister was pleased to
refer this Bill to a Joint Commitiee
and I hope the Joint Committee will
thuroughly go into this matter and
make suitable suggestions and amend-
ments, if found necessary.

The operative clause of this Bill is
«clause 3, which says:

“If the President, on reccipt of a
report or otherwise, is of opinion
that there are good grounds for
making an investigation into the
misbehaviour or incapacity of a
Judge, he may constitute a Special
Tribunal... "

Here I want to say that each and every
report sent to the President is not
automatically referreq lo the Special
Tribunal; the President exercises his
discretionary power; he scrutinises the

report and other factors before he
sends the matler for investigation to
the Special Tribunal. So there we

have got the fullest confidence in the
discretionary power of the President.

We find that the judges are the
walchdogs of liberty and freedom of
the citizens agminst the citizens and
the citizens against the Government.
The judges occupy an eminent place in
the society and it is a delicate matter
to enact legislation to inquire into
their misbehaviour. We should, there-
fore, bestow our best attention to
framing and putting our suggestions
in this connectior.. Aa the Bill stands
now, clause (B), Section 3, says:

“The President may, if he so
thinks fit, appoint a person to con-
duct the case against the Judge™
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Here I would suggest that a person
who is learned and who is an advocate
of the Supreme Court should be ap-
pointed to conduct the case against
judges before the Special Tribunal.

There is no penalty attached if a
judge refuses to submit himself before
the Medical Board for examination.
Here, Clause (5), Section 8, only says:

“....the Judge shall submit
himself to such medical examina-
tion

There is no penalty attached if he fails
or refuses to submit himself before the
Mediral Board. I think the Joint Com-
mittee will look into this matter.

As 1 said earlier, our judiciary is
functioning very well and we have
great confidence in them. But here we
find that the Parliament is the supreme
authority in conducting the whole
affairs of the nation. Under Article
124, Clause (3), we have got the power
1o remove a judge for proved misbeha-
viour or incapacity. Here again we
find that only the President is given
the power to initiate the procecdings
Whal the Parliament is askeq to do is
either to accept or lo reject the report
given by the Special Tribunal. The
President has got the power to exer-
cise his discretion and only when he ix
of the opinion that there is a proper
case, he will forward it to the Special
Tribunal for investigation. So there
is a safeguard here against any ficti-
tious or frivolous allegation made
against judges. 1f, on investigation
by special tribunal, any report is prov-
ed to be false or baseless, the law must
be invoked, to punish the complain-
ant,
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Mr. Depuly-Speaker: The bell
being rung o

Now there is quorum. The hon
Member may continue.
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Shri M. P. Swamy: As I was re-
ferring, it is the Parlioment and Par-
liamen! alone which has got the power
to accept or rejeet the report given by
the Spucial Tribunal, by passing a
motion to that effect, supported by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the members
present and voting. It is just like the
procedure for amending our Cons-
titution. So there are very many safe-
guards for the judges and we wish, as
Shri C. K. Bhattacharyya said, that no
occasion will arise to come across such
cases in our country,

Shri Jaganatha Rao: Mr. Speaker,
I am grateful to the hon. members
who have evinced so much of interest
in this Bill. I would have straight-
away, accepted the motion of my
friend, Shri Kamath, yesterday to
refer the Bill to the Select Com-
mittee, but his motion was for a refer-
ence to the Committee of this House,
Under the Comstitution, both the
Houses can present an address to the
President for removal of a judge on
grounds of proved misbehaviour or
incapacity. Therefore, I could not
accept his motion and have now come
forward . .

Judges

Shrl Harl Vishnu Eamath:
to it yesterday itself.

Shri Jaganatha Rao: Several points
have been raised by the hon, members
yesterday mnd today. One of the
points, which, according to me, is im-
portant, iz that the initiative should
rest with the Parliament, This point
was raised by Shri Kamath gnd was
supported by Dr. Singhvi and Prof.
Range. My submission is that the ini-
tiative always rests with the Parlia-
ment, The Constitution i the supre-
me law of the land and any legislation
passed by the Parliament or the State
Legistatures must conform to the pro-
visions of the Constitution. Under the
Constitution, the President is the ap-
pointing authority in the case of a
Supreme Court judge or a High Court
judge. The principle here is that the
authority which has the power to
appoint should have the authority to

T agreed
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remove the person so  appointed.
That is the principle on which  the

authority vests with the President 1o
remove a judge. Certain safeguards
have been provided in the Constitution
to preserve the independence of the
judiciary. A judge cannot be remo-
ved by the President who appoints
him unless both the Houses present an
address and on the ground of proved
misbehaviour or incapacity, Thiz is
the first principle.

The second principle, which I would
like to say in reply to the point raised
is that the Parliament under Art. 124
of the Constitution can present an ad-
dress to the President for removal of a
judge on grounds of proved misbeha-
viour or incapacity, the words “proved
misbehaviour or incapacity” presup-
pose that there should be some agency
which would go into the question of
the fact of ir ity or
Therefore, there must be some body
or some agency to go into the question
Then only Parliament comes into the
picture. Parliament has the final say
in the mratter, Therefore, according
to me, Parllament should not have
anything to do either with the ap-
pointment of the tribunal or with the
initial stages and no discussion can take
place in Parliament at that stage. That
is the principle why the initiative
which vests with the Parliament under
the Constitution is retained and is not
sought to be taken away by this Bill.

viour

Further, no discussion can take
place on the conduct of a judge either
on the ground of alleged misbehaviour
or incapacity unless there is adequate
evidence. Otherwise, the fair name of
the judge will be tarnished. There-
fore, the framers of the Constitution
envisaged that there should be some
agency to go into this question and
only when the report of that agency
is forthcoming the power which vests
with Parliament can be exercised.

Objection has been raised in regard
to the constitution of the tribunal, and
it has been asked why in clause 3 (2)
it has been provided that only persons
who have been or are members of the
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Supereme Court shall be appointed to
this special tribunal, The reason is
simple, Persons who have been or are
judges of the Supreme Court pre men
of vast judicial experience and  ex-
reptional integrity, and these are two
classes of persons from among whom
the members of the special tribunal
shall be selected. These posts are not
going to be advertised by the UPSC.
One hon. Member said that persons
who were qualified to be judges of the
Supreme Court should also be select-
ed  Any advocate with ten years’
experience is qualified to be a Supre-
me Court judge. ...

Shri Hari Vishnu Kamath: On a
point of order. If I have heard the
Hon. Speaker aright, he had observed,
when you, Sir. were not here unfor-
tunately, that Members on both sides
of the House need not go into the
details, since the Joint  Committee
would consider zll these matters at
leisure.

Shri Jaganatha Rao: Should I not
reply to the pointg raised?

Shri Hari Vishnu Kamath: They
were raised because there was no pro-
posal to refer it to a Select Committee
then.

Shri Jaganatha Rao: Because they
have been raised, 1 am replying to
them. My hon, friend cannot take
away my right to reply.

Dr. L. M. Singhvi (Jodhpur): Is the
hon, Minister =0 keen to reply to the

points raised now?....

Shri Jaganatha Rao: Why were the
points raiseq then? Certainly, 1 can-
not allow a point to g0 on  record

without its being replied to.

Dr. L. M. Singhvi: [ should like the
hon, Minister to tell us whether there
is any parallel for the appointment of
a special tribunal in any of the coun-
irnes which are advanced and experi-
enced in the process of the rule of
law,
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Shri Jaganatha Rao: There is a

parallel in the Canadian Constitution

angd in the Australian Constitution,

br. L, M. Singhvi: There is no such
special tribunal there.

Shri Jaganatha Rao: We have got
instances in the Constitutions of the
other countries of the world also.
That is the reason why this clause has
been incorporated in the Bill.

My hon, friend Shri U. M. Trivedi
raised a point about the commence-
ment clause of the Bill. He asked
why it had been said that the Act
would come into force on such date
as the Central Government might by
notification in the Official Gazette, ap-
point. The reason is simple. This
Bill contemplates the framing of rules
by the Central Government regarding
the procedure to be followed by this
House for the presentation of the
address to the President, how the
Address should emanate, whether it
should emanate in the Lok Sabha first
ang then go to Rajya Sabha, and if
such a motion is adopted, what the
procedure for transmitting it to the
other House should be, in what form
the Address has to be presented and
so on. These things will be regulated
by rules to be framed by the Central ~
Government which have to be placed
on the Table of both Houses of Par-
liament. That is why some time will
be taken for the implementation of
this Bill. That ig the reason why this
commencement clause has been incor-
ported in this Bill

Then, some hon. Members suggest-
rd that the tribunal should be a per-
manent one. It is not a vigilance
commission to inguire into the con-
duet of judpes or public servants or
public men. It is only when an occa-
sion urises or when the need arises,
which we hope will very seldom arise
or may nol arise at all.

Shri C. K. Bhattacharyya: It
never arise,
Shri Jaganatha Ravo: According to

me, it may never arise, But the Cons-
titution requires that a law should be

will
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made by Parliament, and the law is
being madce about the procedure to
be adopted.

In regard to the procedure to be
adopted by the tribunal, this Bill gives
the powerg of a civil court to the
special tribunal. The provisions of
the Civil Procedure Code regarding
the summoning of witnesses, their
examination, ang the issuc of com-
missions and so on will apply to
them. Therefore, the Centra] Gov-
ernment or the execulive does
not interfere with the functioning of
this special tribunal at all. The fears
expressed by hon. Members on this
score were unfounded, because I am
sure evidently they have not gone
through the Bill in detail.

As regards the medical board, I am
glad that two hon, Members have al-
ready replied to it. When a judge is
snid to be incapacitated either due to
physical defect or due to mental
defect, somebody has to go into the
question. It is only a medical board
that can give an opinion on the matter.
Therefore, a medical board has to be
constituted in the interests of the
judge.

Then, objection was taken to the
provision that Government or the Pre-
sident may appoint a person to conduct
the case against the judge, and it was
asked why the word 'person’ should
be there and why the words ‘a senior
advocate' should not be there, I would
submit that it is not always necessary
that a senior advocate should be there.
Suppose there is a question about the
capacity of a judge, whether he s
really incapacitated due to physical
or mental defect, then any person may
be appointed, for instance, a doctor
could be appointed to conduct the case.
Therefore, some discretion has to be
allowed to the President to appoint a
suitable person according to the cir-
cumstances of the case.

Fears have been expressed that the
sovereignty and the powers and supre-
macy of Parliament are taken away
by the appointment of this special
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tribunal, I would submit that they
are not taken away. The words used
in the Constitution are ‘proved misbhe-
haviour’ or ‘incapacity’. So, a fact-
finding body has to he appointed, and
its report will have to be laid on the
Tably of hoth House:; of Parliament,
whether that report be favourable or
unfavourable to the judge. The final
say rests with Parliament. Parlia-
ment will have to come to a decision
by a lotal majority and by a majority
of not less than two-thirds of the
Members present and voting, and then
the President is bound to art on the
address presented to him by both
Houses of Parliament. Therefore, the
fear expressed in some quarters that
Parliament’s right is taken away is
not correct.

Shri C. K. Bhattacharyya: The
whole thing will depend on the inter-
pretation of the word ‘proved’. What
does the word ‘proved’ mean?

Shri Jaganatha Rao: i means ‘prov-
ed to the satisfaction of the tribunal'.

Shri Hari Vishnu Kamath: Prov-
ed to the satisfaction of Parliament,

Shri Jaganatha Rao: Il i5 a fact-
finding body. That is why we are
going to have a sitting judge or a
retired judge of the Supreme Court
a4s a member of the special tribunal,
ang the tribunal will go into the ques-
tion; full opportunity would be given
to the judge to adduce evidence in
defence of himsel{ and to rebutt the
allegations.

Dr. L. M. Singhvi: It has to  be
proved to the satisfaction of the Par-
liament and not of the special tribu-
nal. How does the hon. Deputy
Minister import the concept of a spe-
cial tribunal and superimpose it on
article 124 (5)?

Shri Jaganatha Rao: The tribunal
is given fuli powers to go into the
evidence. Supposing the tribunal says
that the case is not proved against
the judge, the report will be laid on
the Table of the House. It is then
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open to any Member of Parliament
to bring ferward a resolution. That
18 not barred. That right is not taken
away.

Shri Harvi Vishnu Eamath: The
hon. Deputy Minister should also be
there on the Joint Committee.

Sbri Jaganatha Rao: | shall be
there on the Joint Committee. We
are irving to evolve a code and a
machinery by which we shall safe-
guard the interests of the judge and
at the same time see that the Consti-
tution is followed.

Shri Alvares (Panjim): The pilot
must be on the Joint Committee.

Shri Jaganatha Rao: I am there on
it

1 need not go into the other details
now. I am glad that the House has
evinced great interest in  this Bill,
ang I thank the hon. Members who
have taken so much interest in this
Bill.

Shri Hari Vishnu Kamath: On a
point of clarification. The Deputy
Minister was pleased to say that Par-
liament had not been divested of the
right given to it under the Constitu-
tion. Now, the President has been
given the initiative to order or direct
an investigation into the misbehavour
or incapacity of a judge. Suppoee in
spite  of—God forbid—allegations,
memorials and petitiong presented to
the President, as has happened in
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Mr, Deputy-Speaker: The question

iS;

“That the Bill to regulate the
prucedure for the invedligation
and proof of the misbehaviour or
incapacity of a Judge of the
Supreme Court or of a High Court
and f{or the presentotion of
an address by Parliament to the
President be referred to a Joint
Committee of the Houses consist-
ing of 30 Members; 20 from this
House namely Shri 8. V. Krishna-
moorthy Rao, Shri N. C. Chatter-
jee, Shri Sachindra Chaudhri,
Shri Homi F. Daji, Shri R. G.
Dubey, Shri Hari Vishnu Kamath,
Shri Harekrushng Mahatab, Shri
Shankarrao  Shantaram  More,
Shri Gulzarilal Nanda, Shri Ghan-
shyamlal Oza, Shri Tika Ram
Paliwal, Shri Raghunath Singh,
Shri Shivram Rango Rane, Shri
N. G. Ranga, Shri Sham Lal Saraf,
Dr. L. M, Singhvi, Shrimati Tar-
keshwari Sinha, Shri U, M. Trivedi,
Shri T. Abdul Wahid, and Shri
Jaganatha Rao, and 10 from Rajya
Sabha;

that in order to constitute a
sitting of thy Joint Commitice the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make
e report to this House by the 28th
February, 1968;

that in other respects the Rules
of Pr e of this House relating

some cases in the past, the President
refuses to appoint a tribunal, then will
Parliament still have the right, and
will any Member of Parliament have
the right to bring forward a motion
or a resolution to advise or ask Gov-
ernment to order an investigation?

Shri Jaganathg Rao: That power
is not taken away. It is open to any
Member to bring forward a resolution.

Shri Hari Vishop Kamath: [ hope
they will co-operate in bringing it
about.

to Parliamentary Committees shall
apply with such wvariations and
modifications ag the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate tg this House
the nameg of 10 Members to be
appointed by Rajya Sabha to the
Joint Commitlee.”.

The motinn was adopted.
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13 hrs.

GOA, DAMAN AND DIU(EXTEN-
SION OF THE CODE OF CIVIL
PROCEDURE AND THE ARBITRA-
TION ACT) BILL.

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
1 beg to move:

“That the Bill to provide for
the extension of the Code of Civil
Procedue, 1908, and the Arbitra-
tion Act, 1940, to the Union Terri-
tory of Goa, Daman and Diu and
for certain other matters as pass-
vd by Rajya Sabha, be taken into
consideration”.

This Bill is a further step in the
process of the integration of the legal
system of the Union territory with
the general pattern of the legal sys-
tem in the rest of the country. A
number of Indian laws, the IPC, the
Indian Evidence Act and the Cr. P. C.
have already been extended to the
Union territory. The Code of Civil
T'rocedure was, however, not extend-
ed as it was necessary to reorganise
the subordinate civil courts before
extending this to the territory. The
Government of Goa, Daman and Diu
have already undertaken legislation
to reorganise the civil courts in the
territory in consonance with the pat-
iern obtaining under the Bombay
Civil courts and have requested that
parliamentary legislation be under-
taken to extend the Civil Procedure
Code having some of these provisions
and having inter-state operation.

In the Portuguese law, civi] proce-
dure and arbitration law are inter-
connected. As such, it is necessary to
exiend the Arbitration Act along with
the Civil Procedure Code.

These Acts will be enforced with
effect from the date the reorganised
civil courts come into existence in
the Union territory. The Bill is on
the lines of similar legis!ation for ex-
tension of laws and contains certain
consequential amendments to  the
Goa, Daman and Diu (Judicial Com-
‘missioner's Court) Regulation, 1963,
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Procedure etc.) DBill
I move.
Mr.
moved:

Deputy-Speaker: Motion

“That the Bill to provide for
the extension of the Code of
Civil Procedure, 1908, and the
Arbitration Aect, 1940, to the
Union territory of Goa, Daman
and Diu and for certain other
matters, as passed by Rajya
Sabha, be taken into considera-
tion".

An hon. Member: How much time
for this Bill?

Mr. Deputy-Speaker: Not allot-
ted. Let us fix one hour.

Shri  Hari VYishnu Eamath
(Hoshangabad): One to two hours.

Shri Shinkre (Marmagoa): 1 sup-
purt the Bill on the broad principle
that every such step as would result
in further completing the integration
of this territory with the rest of the
couniry should be encouraged. But
I cannot help expressing a few doubts
and misgivings which consider
completely justified in v .w of the
past experience we have had in Goa
regarding the introduction and ex-
tension of so many Indian laws to the
territory.

To start with, 1 will mention what
happened when the Central Govern-
ment extended the 1PC and the Cr.
P. C. to this territory. Before this
extension, in Goa we had five crimi-
nal courts funclioning with full origi-
nal jurisdiction. As a result of the
introduction of the Cr. P. C. all these
courts with original jurisdiction were
turned into a first class magistrate's
courts and only one court of sessions
was instituted for the entire territory.
Unfortunately, after the notorious
Bomb explosion; which took place in
Goa, this only court of sessions has
bren busy with the so-called “Goa
bomb conspiracy case” for over months
now. As a result, all other criminal
cases which ought to have been sub-
mitted to th~ court of sessions are
either pending or are not being taken
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up as the court is busy exclusively
with the bomb conspiracy case. As a
consequence of this, so many under-
trial prisoners and so many convicls
are rotling in Goa jails hoping to
see the day when the court of sessions
wil] have time and chance to take up
their cases or appeals.

The same thing is happening re-
lating to cases in the court of judi-
cial Commissioner instituted in Goa
since Dec. 1963. When Government
gave the existing Goa court the status
of a High Court and called it the
Judicial Commissioner's court, they did
not think it proper to make the other
arrangemens necessary to enable the
court to function properly. When I
approached Shri Hathi more than 8
months ago with a request to appoint
another Judicial Commissioner for
that court which was having only two
judges as a result of which in so
many cases when the Judicial Com-
missioners disagreed, no decision
could be given, he told me that he
would take necessary steps to appoint
a third Judge. But what has happen-
ed in fact is that not only has a
third judge not been appointed but
one of the two Judges has gone on
leave for the last four months and
now the Judicial Commissioner's
court is not functioning at all. The
result js that there are so many con-
wvicts whose appeals are pending be-
fore the court and they are waiting
for the day when the Government
will think fit to appoint a Judge or
two judges to enable that court to
function properly.

You will be surprised to learn that
in Goa we have come to & stage
wherein one of the more important
courts is not or was not functioning
at least for about two months or so
because the court clerk had reported
sick and Government had made no

t to appoint g substitute,
'ﬂ‘le Minister will say that this ts a
matter for the Goa administration to
look into. But what I want to im-
press on Government js this: please
make a proper study and research of
the matter before introducing new

1488 (Ai) LSD—6.
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legislation there, Do not hurry up with
with insufficiently considered legisla=
tion. 1f 1 may be permitted to say
s0, they never do such research and
study of the background to the re-
quisite extent and then hurry up with
legislation extending laws to that
territory, It is almost four years
since the territory was liberated. It
is only now that such basic and fun-
damental laws are sought to be ex-
tended there and that too in a hap-
hazard way. That being so, 1 am
sure the same situation will continue
there after these fundamental laws
of the land are extended there be-
cause I can foresee very well that
this Bill, when turned into law and
enforced to Goa, will reduce the
quantum of work done in the courts,
and there will again be so much
backlog of judicial work pending be-
fore the courts. Government will say
it is up to the Goa administration to
do the needful. But we know In
practice that the Goa administration
means the centre here and everything
has to be done by the Centre to see
that things function properly there. I
would request the Minister to look
into this aspect of the matter and
then only make haste to extend these
laws. Otherwise, the same situation
will prevail there.

ot geR wy wgww (¥EW) -
IIIH WERD, EHA K mqfA AR

Mr, Deputy-Speaker; The bell is
being rung . . . now there ig quorum.
Shri Shinkre.

Bhri Shinkre: When the Bill in res-
pect of the Judicial Commissioner'a
Court came before this House, it was
piloted by the Deputy Minister of
External Affairs, Shrimati Lakshmi
Menon, and the explanation at that
time was that, as this Union Territory
wag still under the jurisdiction of
the Ministry of External Affairs, it
was proper that the Bill should be
piloted by a representative of that
Ministry. Some time after that the
Union Territory was transferred to
the jurisdiction of the Home Ministry,
and in the circumstances I think thet
this Bill should have been piloted by
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a representative of that Ministry ins-
tead of by a representative of the
Ministry of law. I do not know if
the Government have learnt better
since then, and there is also not much
point in pressing this argument be-
cause | feel that uniformity of cri-
teria or consistency has never been
the virtue of this Government.

Taking advantage of this Bill, I
would request the Government to go
into the larger question of research
and study of so many basic laws as
they existed in Goa, Daman and
Diu, because there we still have one
common, universal civil law, not
Hindu Law, Mchammedan Law etc,
community-wise as in the rest of the
country. That being so, even a profes-
siona] working lawyer like myself is
at a loss to know whether a particular
right as existed under the Civil Code
is still applicable to Goa. The whole
question of the fundamenta] laws of
Goa, Diu and Daman has to be gone
into and studied properly and only
after that new cnactments or exten-
sion of laws of this nature should be
made; otherwise, it is bound to create
s0 many problems to which the Guv-

ernment will never be ready with
Proper answers.
Dr. M. 8. Aney (Nagpur): Why

dont you demand a
enquire into this?

Shri Shinkre: They will only say
that Goa is a drop in the ocean, and
they will overlook it. Of course, I
would strongly welcome such a com-
mittee, because, especially after the
income-tax laws and many other laws
were extended to Goa, there have
been so many problems as the hon.
Deputy Minister must be knowing.

vommittee  to

For instance, according to the civil
laws we have there, if the marital or
pre-nuptial  contract does not say
otherwise, all the properties are sup-
posed to be vesting really in the hus-
hand aud wife.

oft gww W wWET@ @ AR
e, gT ¥ worgfr Af
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Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.

Shri Shimkre: When the income-
tax law was extended to Goa, 30
many provisions collided with the
civil law there, for instance those re-
lating to Hindu joint family etc., as
there is only a universal civil law
there. The income-tax autharities do
not take into consideration all the
provisions of the Civil Code, there,
and they are also not known to them,
and that has given rise to so much
confusion.

Now turning to this Bill, 1 do not
quite understand this fashion of draft-
ing a Clause like this:

“So much of any law in force
in Goa, Damap and Diu as cor-
responds tp the Code of Civil
Procedure, 1808, or the Arbitra-
tion Act, 1940, or any part of the
said Code or Act, as the case may
be, shall stand repealed..”

This Clause has been drafted like
this to save trouble, because the con-
cerned people in the Ministry do not
want to make any rescarch or inves-
tigation to find out what clauses of
the law there must necessarily be
considered repealed by the new law;
that is why it has been drafted in a
general manner. But I want to sub-
mit that such clauses are bound to
create confusion and give rise to
different interpretations, because we
can never be sure that all the Judges
and judicial officers wil! interpret
them in the same way.

Again, part of the existing law may
be included in the new law and part
of it may not be included. That also
will give rise to different interpreta-
tions by different judicial officers. So,
1 would request the hon, Minister to
look into this and provide a clause
which is very specific, clear-cut and
leaves no rocom for more than ome
interpretation, because otherwise time
and again people will be seeking new
interpretations or be victims of saeh
interpretations.
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The existing Code of Civil Proce-
dure in Goa, Deman and Diu is very
much based on so many provisions
of the Civil Code, and there is re-
peated reference to the Civil Code in
various provisions of the Civil Pro-
cedure Code. That being so, it will
be very difficult to understand this
repealing clause, because there may
be some situations considered in both
the Codes, but the relief or remedy
may not be the same in both cases,
and so there will be ample scope for
more than one interpretation, This
will only creaste trouble for the poor
public,

After the extension of these two
basic laws, ] hope the hon. Deputy
Minister will see to it that in Goa a
situation is not allowed to be created
where there is law, but no courts to
enforced it, and to see that no time is
wasted in appointing the necessary
Judges or judicial officers, so that the
people get ready justice, Certainly he
knows that justice delayed is justice
denied. If a man, for no fault of his
but only because the court is not
functioning, is forced to remain in
prison even for one day, that is a
very bad reflection on the whole ad-
ministration of the place.

1 know he will plead that it is inore
in the hands of the Goa Administra-
tion than in the hands of the Law
Ministry or Home Ministry, but the
practical fact remains that it is the
Central Government which has to
make provision for all these things,
because we cannot create any Judi-
cial Commissioners in Goa itself. It
is mostly the members of the judi-
ciary in the rest of the couniry who
have to be selected and sent to Goa.
But they are still neglecting and ig-
noring the needs of the people of
Goa, Diu and Daman. I think they
should not al] the time be content
saying that whercver there is a cry
raised in Goa. that they will try to
look into it. Everytime, attributing
motives to the people is no solution
and it is no good.
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I hope that with these words 1
have persuaded the Deputy Minister
to be more careful regarding the
needs of the people whom 1 repre-
sent.

1w qvEa (Ee) 39~
| HErEE, Aw1, a9 dE &
# o ag faw s § ag % wTEA
m faw § | wEH oy Swia e
m‘(oﬁoﬁ‘?o!ﬂ‘{{lﬂﬁﬁfﬂﬂﬁ‘!-
T T AT G ¥ v W an
#1 | ey e ot T & wre T
3 wel, 3% ugi A fafemag § X
FarL oyl ¥ W ¥ sy grfer @

o aT q9 gww A we fe
aira, gwa Wi i ®1 w9 we T
AT TG ¢ W AT AT ST W ORI
I fAu fem W oy ¥ wafe awr
Y war wrgdt & fr gawT v v
fear wm
Mr. Deputy-Speaker: Do not rawse

controversial issues: Do not speak on
thogse matiers which are not relevant,

w1 wTy ain  FIETT FT ARy
f& 7 @y o1 "ETEA WL W T,
T w1t 4w 91 fege & feft qa
ara & faen 2, faaw f& O s
agr AT 1 § & @ ARG A A §R
=t | dar fw g A A 7
o gqrTo FTo o w7 wre dle o
siwt & a go §, W T frrart
FAAT Y AT & fAm aAm g S o
faw w1 gea @ qan . w07 @
AT 1 3T g A & gL da B A
foar amm i fr agw @ rafes s
a1 &, A ag a1 F¥ A9 ¥ A9 Ay
& & 1 Ry e aren EREr AW
2, ot oft mht 7 ¢ fie o Wy Td
g A @ K framewt afTmd e
Hro qTTo Fro o Wrraric fo Hlo w1
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[= &g meda)
wferadt e & aaw ¥ Afey o gy
WF A ®IE AY FTAT JATC AT
wifgd wiT aft g9+t way, Tww A/
frr g7 |7 &7 =fEw

ot g Fag (daT) @ 9w-
e WEISd, SR AT oY [# A wEA
§ s =T ot g¥ <@ &a A A
& 9F ¥ yaw fwg & o w o aF
wgT EW WY FTAA AN G FT GF |
o @ FATh % ¥ AmAEE &)
ug WETT §f qga 77 & wAr iy
Ll

ad A ag ¢ F aawr og "
} & @@ &= w1 famrg mgrong  fvar
I | GET @ 9% qgT & WA o aa
T AT &) AT WK FAF TIT QAT
® ¥ o7 ®W AG FET gom | agl
frerg & art & *rf faarr o &, O
frar @ gy wEd §, @ R
fA £ 57w T AT § AR TR
fa famr amwx mfeaiee s g foar
amr & Ty wEk R ogw @ e
9T 8 TR AT F AT L @
wgroes ¥ famm 7 wt faor ag
o J wgrae ¥ 1A & g W Tt
wy @y fag g

w7 geWe W (TRE) o
gy wgra, A8 2 fre & faw
wry w1 gwa fagr sy

Mr. Deputy-Speaker: Do not raise
the question of merger. If you want
%0 say any thing about the Bill, you
ean say jt. If I allow you to speak,
T will have to allow others also. Only
omn this Bill, if you speak, I will allow
you

Bhri Hari Vishnm Kamath: One
hour has been allotted to this Bill.
Let bim speak
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ot gasiETe wrew A wgAr
e @ awm ¥ mew gew faw @
¥ T §9 B BT Aal F afg AHEE
*Y &z ¥ faa fagr o t fFexwrgm
faz sromT | 58 e w1 oagh F Y
qTT & WY Ao TAAAE F AT R 0
#a9 TOH 2 A9 A a9 FE WS 0
by gTa ag & fF 5 &t F aed) e
ez # fasm w7 famr W
ogt W wEAT 0

Shri Jaganatha Rao: Sir, this is a
very simple Bill which seeks to ex-
tend the Civil Procedure Code and
the Arbitration Act to the Union
territory of Goa, Daman and Diu. It
has been complained that the Central
Government js rather slow in extend-
ing the Central laws to these territor-
ies. About 33 Central laws have al-
ready been extended to these terri-
tories. There was a request from the
Union territory of Goa, Daman and
Diju that the Acts in question should
be extended to them. But there was
some difficulty in extending these
Acts, because th2 system of admunis-
tration in Goa was entirely different.

sl gww WiT wEATT : IuTeae
WEEY, ¥ AT R G ¥ §G TLET
qET O ®1 TR ¥ s omE ¥ A
oy g 7

Shri C. K. Bhattacharyya (Rai-
ganj): Shri Kachhavaiva is becoming
a bogey.

Shri Narendra Singh  Mahids
(Anand): He may be  keeping his
eyes closed.

‘Then

Mr. Deputy-Speaker: that

may not be “sleeping”.

Shri Harl Vishnu Eamath: Only
moring is vnovarliamentary. He may
be meditating; not sleeping
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Shri Jaganatha Rao: As 1 said, at
the request of the Goa, Daman znd
Diu administration, *hese (wo Acts are
being extended to them. As 1 said 83
Central laws have already been ex-
tended. The difficuity 18 thet the
system of administration of the Union
territory of (ioa, Daman and Diu ie
entirely diffcrent from the system
that prevailed
On the criminal side, the administra-
tion of criminal justice has been based
on the continental system in Goa,
whereas in our system of sdministra-
tion in the rest of India, the adminis-
tration of criminal justice is based on
the Anglo-Saxon system. So, there
has been some delay.

Shri Shinkre: It is not the change-
over that has made the dulerence.
(Interruption),

Shri Jaganatha Rao: The change-
over has been done. The Criminal
Procedure Code, the Indian Penal
Code and the Evidence Act have been
extended. On the civil side, the Civil
Procedure Code and the Arbitration
Act are now being extended at the
request of the Government of Goa.
These are Indian laws, the Central
laws, and there is no qucstion of ex-
tending any State laws. The Civil
Procedure Code and the Arbitration
Act apply only to the States of Maha-
rashtra and Mysore. The Central
Government cannot extend the State
laws to the Union territory. So, the
question of merger should not be
thought of at this stage. After all,
Goa is part of the Indisn territory.
The claims of the respe-tive Dtates
will be there, and the extension of
these laws will not invalidate the
claims of any of the adjoining States.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the extension of the Code of
Civil Procedure, 1808 ani the
Arbitration Act, 1840, to the
Union territory of Goan, Daman

in the rest of India.
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and Diu and for certain other
matters, as passed by Rajya
Sabha, be taken into considera-
tion."

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considers-
tion. There are no amendmentis W
clauses 2 to ¢ The question is:

“That clauses 2 to 4 stand pard
of the Bill".

The motion was adopted,

Clauses 2 to 4 were added to the
Bill.

Clause 5. (Rules of construction).

Shri Har! Vishno Eamath: | beg o
move:

Page 3, lines 17 and 18, omit =

“and also as including a refer-
ence to the Lieutenant-Governor”,
(1

The amendment which stands i my
name js in respect of the gub-proviso
to sub-clause (1) of clausc 5. The
sub-clause, as it is, reads as foliows:

“(b) any reference tu Lhe State
Government shall be construcd as
a reference to the Central Gov-
ernment and also as including a
reference  to  the Lieutenand
Governor.”

My amendment is for the deletion or
the omission of the latter part of thix
sub-proviso, that iz to ray, to delete
the words “and also as including u
reference to the Licutenant-Gover-
nor”.  The basiz of my amendment
a profound observation-—.f it iy not
actually profound it may be deemed
tn_be profound—made by one of the
Minister's colleagues, Shri Jaisukhlal
Hathi.

Shri Jaganatha Rao:

“State™ m-
cludes Union territory.
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Strrl Hari Vishou Kamath: He has a
good memory. On the 10th of this
month, ¥Friday, when the Representa-
tion of the People (Union Territories)
Bill, seeking direct election to the
House of the People, was on the anvil
in the House, I raised a point—the
hon. Speaker seemed to support my
point—as to why there was no refer-
ence to the Union territory in the
parent Act.

On that occasion tiic Minister, Shri
Jaisukhlal Hathi, said—at first he was
floundering a bit, he could not
answer; but suddenly 1 think he got
light from somewhere, probably from
somewhere slightly outside the House,
he must have pot some informatjon
which was poassed on to him—and
suddenly he broke in and :nterrupt-
ing the discussion said, without any
recollection of his previous observa-
tion, thus. He had previously said—
may [ read it out, because the sequ-
ence is interesting.  When I raised
the point as to why this Union Terri-
tory has not been specifically men-
tioned in the parent Act and that
there was a lacuna in the Bill, | said—
this is how it started—

“I would invite your atlention
and the attention of the House
and of the Minister to sub-clause
(b) of this clause. It pertains tn
sub-gection (1) of scction 13B of
the parent Act, the Represanta-
tion of the People Act. 1950,

Clause 1 of that section reads
ay follows:

‘The electoral roll for rach par-
liamentary constituency in the
Union Territory of Delhr’ ctc.

Under clause 4(b), for the
words ‘each parliamentary con-
stituency in the Unjon Territory
of Delhi' the following words are
substituted, namely,

‘a parliamentary constitucney
in euch of the Union Territories
of Delhi, the Andaman and
WNicob - Islan ! the Laccadive
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and Minicoy and Amindivi Islands

and Dadra and Nagar Haveir'™

This is what is on the record.
now coming to the point.
Shri Hathi said as follows:

1am
Then

“In other States, it relers to
A bly constit i and alsc
parliamentary constituencies, So
far as Delhi is concerned, there
is no local Assembly; so, ouly
parliamentary seats are there.
So far as ‘'Government of the
State' is concerned, it wili be the
Delhj Administration; that j5 the
Government."

Then the Speaker asked:

“Do we call
ernment?”

that State Gov-

—because, the parent Act referred to
State Governmentis, and thcre was no
reference to Union Territory therein,
and that was why they wanted to
insert this. The Speaker came to the
rescue of the House—I won't say to
my rescue, but he came to the regcue
of the House—angd asked:

“Do we call that State Govern-
ment?"

To that
replied:

Shri  Jaisukhlal Hathi

“We are not amending that por
tion today. That section ig al-
ready existing and I am not
bringing any amendment to that*™

Thereupon the Speaker said:

“So, he says, if it ig a lacunm,
it is there in the original Aet
which we are not amending at
present.”

And Shri Hathi says again:

“Yes, Sir. 1 am only addiag
certain words to the sectiop ia the
oringinal Act. If there is any
lacuna in the original Act, Br.
Kamath may bring forward &
amendment to the original Act™
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Then, suddenly, light broke
through, there was a breakthrough
from here, and suddenly light
came to him. [ observed that thal
particular section was being amend-
ed and that this lacuna could have
Dbeen cured.

The Speaker said:

“He says that part which men-
tions about the (Government of
the State is not being touched at
all, If the Delhi Administrution
cannot be called a State Govern-
ment, that is an amendment tnat
is required in the parent Act and
not this Bill."”

That was the Speaker's observation,
whereupon I said:

“Are they not amending this
particular section by adding thes.
words?"

—berause, adding is also an amend-
ment, and so I said thai they could
have cured that lacuna,

Then lo and behold, there was
light, and Shri Hathi said:

“Under ine General Clauses Act.
‘dtate’ jncludes Union Perriories
alsn "

That is why I referred to it as a
profound observation which could
have saved all that discussion. and
savec time &s well.

Sir here is an amendment, hers 18
a Bii! before us where the sub-pro-
viso says that “any reference Lo the
State Government shall be construel
as a reference to the Central Govern-
ment and also as including a refe.-
ence to the
Now, the General Clauses Act also
makes it clear that ‘State Govern-
ment’ includes the government of the
Union Territories also, which is < say
the Central Government, because the
Union Territory is administered by
the ventre. Therefore, that 15 re-
dundant. That is the first thing.

Litutenant-Governor",
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And in case the Minister wishes to
insist on its being retained for abund-
ani caut'cn, as they say—! do not
recaliect immediately the Latin ex-
pression

Shri Jaganatha Rao: Ex abundanti
cautela.

Shri Hari Vishnu Kamath: For the
sake of ex abundanti cautela, if they
want to include it, T do not want a
dual authority here, two authorities.
If it includes the Central Government
and alsn the Lieutenant-Governor,
there wilt be a lot of buck-passing.
from there to here. from here to
there, and so on. Let there be only
the Centrul Government in the pic-
ture, not the Lieutenant-Governor or
the Government of Goa, Daman and
Diu. Just as too many cooks spoil
the broth, 1 am afrajd that too many
authorities will only result in avoid-
able delay. And I am sure that
where Government wants to expedite
matters, these so many authorities—
the Central Government, the State
Government, the Government of Gou
—all to be consulted and brought
into the picture will lead 1o harass-
ing delays which in the public and
nalional jnterest should be avoided.

I therefore move that the second
pari of the sub-proviso should be de-
leted. 1f the State Government does
include the Central Government
under the General Clauses Act, then
that first part also is redundant
“State Government” may remain: It
will include the Union Territory, as
defined by my hon. friend's colleague
on the previous occasion.

Shri Bhinkre: I share the anxiety
expressed by my hon. friend Shri
Kamath, but | feel that for practical
purposes the sub-clause should be
kept as it is in the Bill, because what
happens sometimes is this. We have
the experience in Goa and have had
the occasion of saying:

fraef™ A1 aga gt 7 1
So, if it is lefi only to the Central
Government, there will be nore
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delay, and inordinate delay. And in
case of simultaneous reference both to
the Central Government as well as i0
the Lieutenant-Governor every time,
we can rely on or take it for granted
that he is a reliable person....

Shri Harl Vishnu EKamath: If it is
“or" I would have agreed, 1 would
not agree to “and”.

Shri Shinkre: Since we can assume
safely that the person of the Lieute-
nant-Governor of a Union Territory
will be somewhat capable, we can
expect that at least in case of minor
things we will be getting solutions
and relief comparatively easily. It
everything is to be referred to Delhi,
that will only cause greater delay, In
case it is left only to the Lieutenant-
Governor, he might want to play very
safe and refer everything to Delhi,
whether it is important or otherwise,
and that will cause delay. Sp 1t is
better that the sub-clause remains as
it is, because I think some little
authority with the Lieutenant-
Governor will be helpful.

Shri Jaganatha Rao: My friend Shri
Shinkre has replied to Shri Kamath,
but I shall also say something. The
clause relates to the rules of construc-
tion. The light that he said....

Shri Hari Vishnu Eamath: Came
from you, and not from outside the
House?

Shri Jaganathy Rao: This clause
provides that any reference occurring
in the Code or in the Arbitration Act
to the State Government shall be
construed as 6 reference to the Cen-
tral Government and also as inciud-
ing a reference to the Licutenunt-
Governor.  QOrdinarily, under clause
(60) of section 3 of the General Claus-
e; JAct, 1897, “State Government” in
refalion to a Union territory means
the “Central Government”, which as
defined in section 3(8) of ‘hat Act
means in relation to a Union territory,
the Administrator (the Lieutenant-
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Governor in this case) acting within
the scope of authority given by artl-
cle 239 of the Constitution, There-
fore, even if the proposed amendment
is accepted and the reference to tne
Licutenant-Governor is oOmitted, it
will not preclude the Central Govern-
ment from delegating under article
239 necessary authority to the Lieute-
nant-Governor. Instead of doing this
by a notification the same object is
achieved by a provision in the Bill
itself. Shri Kamath will please be
attentive—that is my first answer to
his objection.

Secondly, the Civil Procedure Code
and the Arbitration Act arz: laws fall-
ing under entry 13 of the Concurrent
Legislative List and the executive
power in relation to Concurrent List
matterg js vested in the State Govern-
ment by virtue of the proviso to arti-
cle 73(1) except where it is otherwise
provided by the Constitution itsell or
by a law made by Parliament. Hav-
ing regard to the fact that a State
Government is functioning under the
Government of Union Territories Act
in Goa, Daman and Diu, it js consider-
ed desirable to vest the powers of the
State Government under the laws
proposed to be extended, in the
Lieutenant-Governor of Goa, Daman
and Diu, who will be acting on the
advice of the Council of Ministers
there, A similar provision has been
made in the case of laws extended to
Goa, Daman and Diu previously by
Regulations promulgated by the
President. It may be noted that ac-
cording to the rule of construction
specified in the E:ll, the Central Gov-
ernment can also excrcise the powers
of the State Government.

Therefore, this amendment is
called for and I do not accept it.

not

Mr. Deputy-Speaker: Shall 1 put
the amendment to vote?

Shri Hari Vishnu Kamath:
necessary,

Amendment No. 1 was, by leave,

Not

withdrawn,
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Mr. Depuiy-Speaker: The gquestion

“That clause 5 stand part of the
BIL"

The motion was adopted.

Clouse 5 was added to the Bill
Clause 8— (Power to remove diffi-
culties)

Shri Hari Vishnu Kamath: This
clause says:

“K any difficulty arises in giv-
ing effect in Goa, Daman and Diu
to the provisions of the Code of
Civil Procedure, 1808....the Cen-
tral Government may, by order 1n
the Official Gazette, make such
provisions or give such directions
as appear to jt to be necessary for
the removal of the difficulty.

May 1 ask whether the Central Gov-
crnment in all these matters will keep
in close touch with the Lieutenant-
Governor and the Government of
Goa, Daman and Diu, because in the
ciause which we have just passed, we
have accepted the position that the
Lieutenant-Governor and the Govern-
ment of Goa, Daman and Diu would
also have some locus standi in cer-
tuin matters? In this clause alsn,
wvhenever difficulties arise, it will be
in public interest and in the inlerest
of Goa. Daman and Diu that the Cen-
tral Government should keep in close
touch and have not only consuitation,
but the concurrence of the govern-
ment of the Union Territory. You
have brought the Lieutenant-Gover-
nor into the picture already, sepa-
rately from the Central Government.
You must be consistent. If it is ac-
cepted that they are separate entities,
here alsg it should be accepted that
the Central Government must keep in
touch with and get the consent, con-
currence, approval, or agreemen: of
the Lieutenant-Governor and the Goa
Government. Otherwise, it will pe
wholly inconsistent if in one clause
they are treated as separate entities
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and in this ciause there is no refsr-
e¢nce to Lieutenunt-Governor,

Shri Jaganatha Rao: The govern-
ment ig taking a consistent stand and
is not having any double standards
There is a demgcratic government
functioning in the Union Territory of
Goa, Daman and Diu end the Lieute-
nant-Governor and the Government
of Goa, Daman and Diu will be con-
sulted. There is no doubt about it.
I do not know why he should enter-
tain any doubt.

Shri Shinkre: Why don't you a2x-
tend the reference to the Lieutenant-
Governor which you have made im
clauge 5 to clause 6 also?

Bhri Jaganatha Rao: It is alresdy
there in clause 5 and it is not neces-
sary in clause 6.

Mr. Deputy-Speaker: The guestom
is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Cause 7, Clause 1, the Enacting
Formula and the Title were added te
the Bill.

Shri Jaganatha Rao: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motior
maved:
“That the Bill be passed.’
Shri Shinkre: The hon. Deputy
Minister never said any‘ning about
the difficulty I had raised. He has

not been kind enough to give am
assurance that in future the Central
Government will see to it that the
courts in Goa would not remain
vacant or without functioning for
want of judges and steps will be
taken to see that all the courts are
properly manned, equipped with the
requisite personnel and the people’s
difficulties will be given proper
attention.
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Shri Jaganatha Rao: 1 am sorry |
forgot to reply to that.

ot gew wx wEaw
aEET, FTHT A TR T

Mr. Deputy-Speaker: Now there is
quorum,

BRI

Shri N. Dandeker (Gonda): Sir, in
general course there is need for a bl
like this. But 1 have two grave
doubts: firstly, whether until the
government have taken decisions on
major questions about the future ad-
ministration of Goa, thi: kind of
piecemeal legislation will go on. They
will have to bring forward further
legislation if in one way or the ulher
the status of these terrilories is
changed. It seems to me in the first
place that this kind of piecemeal
legislation, which has becomge a habit,
ought not tn be proceeded with.

Secondly, 1 have grave objection to
clauses of the kind of clause 6. The
discussion on that clause became too
short; the minister got up to reply
and I did not have time to intervene.
This 1s an cextraordinary clause.
Clauses of this kind are now becom-
ing a fashion almost in all new legis-
lation, giving to the government
power for the “removal of aifficult-
ies". Obviously, they have drafted
legislation which is not complete.
which is sketchy and replete with all
sorts of difficulties. They know it is
replete with all sorts of difficulties
and so they have a clause which
merely says, in fact, “we have draft-
ed this very badly; we know there
are going to be any number of diffi-
culties and therefore, we want vir-
tunlly legislative power to remove
those difficulties”. I don't think we
ought to be passing legislation of a
kind that anticipates the existence of
difficulties and then to have a clause
eonferring virtually legislative powers
on the government, under the gujse
of removing difficulties.  What are
the difficulties” Why don't they Llist
them and attempt to cover those diffi-
culties legislatively® ‘Why take this
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kind of power? They have already
rule-making and regulation-making
powers and now they are adding vir-
tually legislative powers for the re-
moval of difficulties. I do not think
this kind of legislation ought to be
contemplated, It should not be ap-
proved by this House, becausc it de-
tracts from the responsibilities of the
House for making complete and self-
contained legislation, which would
have all that is required for imple-
menting that legislation.

It seems to me perfectly plawn that
this enactment is going to be present-
ed with enormous difficulties in im-
plementation. The list of these diffi-
cultieg they are concealing from us.
To avoid all these difficulties they
are taking unto themselves virtually
law making powers for enacting what
virtually amounts to legislation which
will doubtless say “nothing should be
done this way or that way, notwith-
standing the provisions of the Code
of Civil Procedure or various other
procedural matters that may be
affected”. 1, therefore, object to thus
Bill on these two grounds. 1 object,
in the first place, to piecemeal legis-
lation of this kind coming forward
without Government having the ~our-
age to take a decision about the
future of these territories, I object,
secondly, to the content of thiz kind
of legislation that envisage difficult-
ies but does not submit them to the
House and keeps them up their sleev-
es so that they can go on making
laws as it suils their convenience.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, I had no
intention of participating in this dis-
cussion, but after having heard my
hon. friend, Shri Dandeker, I do feel
that a caveat should be entered on
our behalf as far as passing this kind
of legislation is concerned. It real-
by is a matier of concern that Gov-
ernment comes forward very ghibly
with Bills to provide for the axien-
sion of legislation 1o the Unien Terr.
tory of Gou, Daman and Diu, and 1
say this because the country is com-
fronted, whether the Government
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lices i1t or nol, with the questign of
the future of these territories and
the demand for their incorporation in
certain other States is there. A pub-
lic debate goes on and from time to
time, also, people get into the picture
in a manner which is not perhaps
salutary from the point of wiew of
our democracy. Some decisions have
got to be taken as quick as ever it is
poasible, or if decisions cannoi be
taken that fact also has to be made
known to the country courageousiy.
What the Government does it to get
into a kind of grove and bring for-
ward legislation to occupy the tine
of the House. Most of us—perhaps
it is a sort of reflection on ourselves—
do not go into the details of these
little Bills that come forward, but
they do generally hint &t something
which do not redound to the credit
of our democratic processes. There-
fore, 1 feel that Government's be-
haviour in not making up its mind
one way or the other in regard to
Goa, Daman and Diu and in the
meantime to bring forward this kind
af interlocutory legislation should not
be supported by Parliament.

My hon. friend, Shri Dandeckar, has
done a real service in pointing out—
I am sure¢ my hon. friend, Shri
Kamath has also done it, but 1 must
confess I was nol paying any atten-
tion to the debate—that il is really
fantastic that this House is being
asked—] am amazed that the other
House has already given its impri-
matur to this provision--lto sanction
a provislon which says in clause 6:

“It any difficulty arises in giv-
ing effect in Goa, Daman and Diu
to the provisions of the Code of
Civil Procedure, 1808 or the
Arbitration Act, 1940, extended
by this Act to that Union terri-
tory, the Central Government
may, by order in the Official
Gazette, make such provisions or
give such directions az appear to
it to be necessary for the removal
of the dificulty.”

We might as well abdicate ourselves;
we might ag well tell President Ayub
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Khan we are following his example
in certain regards. What ig the kind
of Parliamentary legislation contain-
ing & provision that difficulties in the
implementation of that legislation
would be removed by Government by
a flat about which we have nothing
whatever to do? This a matter of
principle on which, I am afraid,
Parliament should take its stand
irrespective of party allegiance. This
is a matter which should never have
been incorporated in  any proposed
legislation. I cannot for the life of
me understanj how this has escaped
the attention of the other House, As
far as we are concerned, we cannot
without very scrious protest  allow
this kind of thing to pass mustler.

Mr. L. M. Singhvi (Jodhpur):
Mr. Deputy-Speaker, 1 shall be very
brief in what I have to submit in res-
poct of this Bill. Tt appears that this
is a part of the piecemeal approach
which the Government often exampli
fies in itg legislative policy. 1 do not
see why these piecemeal altempls are
made Lo achieve lcgislative integra-
tion. After all, it should be easy for
the Governmen{ to com, forward in
this House and say that so far as the
entire body of Indian Jaws are con-
cerned they shall be made applicable
to Goa, Daman and Idu or any other
territory thay form part of the Indian
Union. Why should this be done in
such gz piecemeal, ad hoc, day-to-day
basis or, if 1 may be permitted to put
it differently, on  a hand-to-mouth
basis?

I would also like to say that T am
glad that this Bill has opened the eyes
of some of my colleagues to the regime
of subordinate legislation into which
we are being sucked sometimes visibly
and sometimes somewhal unwittingly.
It seems that what the hon, Deputy
Law Minister proposes is a legislation
by proxy. What he wantis to say is
that we should delegate the powers to
the executive government not only e
implement the laws but, indeed, even
to make laws, laws which are even
more significant than that which is
contained in this particular Bill. This,
for example. would be the consequence
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of clause 6 on which my hon. friends,
Shri Dandakar, Shri Mukerjee and
Shri Kamath have shed some light. It
seems that this is a somewhat belated
eye-opener, because the Government is
quite accustomeq to incorporate in
most of the legislative enactments
which it brings before the House such
a clause for removal of difficulties and
in the name of removal of those diffi-
culties they wish to delegate powers to
them tp legislate,

Mr. Deputy-Speaker, yomw have
presideg over the Committee on Sub-
ordinate Legislation with distinction.
I am sure you are familiar with the
intricaeies ang with the ways of the
Government in which insidiously
power is sought to be appropriated and
power is sought to be exercised by the
executive government. I think it is
a very serious matter. It is a good
thing that this belated eye-opener has
eome before us and the House has
begun to take a serious note of the fact
that subordinate legislation, after all,
cannot be allowed to extend its opera-
tion beyond a certain point. 1 think
that point has been reached. This is a
point beyond endurance. This is a
vanishing point of parliamentary gov-
ernment where subordinate legislation
takes the main part and the main
legislation becomes really subordinate
in every meaning of the word.

Sir, 1 shoulg think that it is our
duty, irrespective of party allegiance
and affiliation, to resist any efforts at
making subordinate legislation occupy
a central place in the framework of
our Government. Qurs is a govern-
ment by laws and if it has to be a
guvernment by laws in a democratic
set up, it is very necessary that the
Government must realise that it can-
not in the name of removal of diffi-
culties and in the name of extensive
and pervasive subordinate legislation
appropriate to itself powers of legisla-
tion which will supplant the main
legislation and which will really be
the content of the main legislation. I
would, therefore, plead with this
august Rouse to resist any such efforts
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to enuble the executive governmeni
to gppropriate to itself legislative

powers which belong rightly to this
House and the Parliament itself

Shri Jaganatha Rao: Mr. Deputy-
Speaker, objection has been taken for
the piecemeal legislation. As I ex-
plained earlier my hon. friend, Shri
Dandekar was not present then—these
territories, these former Portugusse
colonies, had an administration of thelr
own. Therefore, we want to extend
our Indian system of administration.
Naturally, we have to proceed rather
slowly. We cannot overnight imtro-
duce all the procedures prevailing in
the rest of the country in these areas,
because then there is boung to be con-
fusion. Secondly, there is the assur-
ance given by the late Prime Minister
that the integration would be slow.
Therefore, on the recommendation of
the State Government we have been
extending laws from time to time. As
1 said, B3, Acts of the Central Govern-
ment have already been extended at
the request of the Government of that
Union territory. Now this Civil Pro-
cedure Code ang Arbitration Act are
being extended.

So, it is bound to be a slow process.
We cannot overnight extend thousands
of Indian laws to Goa.

14 hrs.

Dr L. M. Singhvi: What is the diffi-
culty? 1 don’t understand it.

Sbri Jaganatha Rao: They must be
prepared for the change. Their civil
system is entirely different.

Dr. L. M. Singhvi: Is it the sugges-
tion of the hon. Minister that Goa is
now prepared for the acceptance of
the Civil Procedure Code from a parti-
cular date and not for the acceptance
of other enactments?

Shri Jaganatha Rao: It is so.

Dr. L, M. Singhvl: Then it is e

strange system.

Shri Jaganatha Rao: It is stated i
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the Statement of Objects and Reasons:

“The Government of Goa,
Daman and Diu are now under-
taking legislation to reorganise
the civil courts in the territory on
the pattern obtaining under the
Bombay Civil Courts Act”

1t is not possible overnight to change
the entire system ang extend all laws
to Goa.

Shri Hari Vishnu Kamath: Why not
provide that every order so made
shall be laig before Parliament?

Shri Jaganatha Rao: That provision
ie there in every Bill that is passed by
this House. It is not a new clause.

Shri Harl Vishny Kamath: Sir, on a

point of order. You will please re-
collect that it has been decided by the
House times without number that
whenever a Bill confers powers on the
Central Government to make orders
ar rules such orders or rules should
be luid before Parliament and be sub-
ject to approval or modification; their
they would be effective. That is not
followed here. [ do not know why it
bas been departed from.

Mr. Deputy-Speaker: It is not a
rtfle-making power. There is no point
of order. The question is:

“That the Bill be passed”.
The motion was adopted.

1402 hrs. -

MOTION RE: SUPPLY AND PRO-
DUCTION OF CHEMICAL FER-
TILIZERS
Sbri P. Venkatasubbaish (Adoni):

1 beg to move.

“That this House takes note of
the statement of the Minister of
Petrol and Chemi regard-
ing supply and production of che-
mical fertilizers, laig on the Table
of the House on the 2Tth August,

1085
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Mr. Deputy-Speaker, Sir, I wanted
to move this motion to bring to the
notice of hon. Members and also the
Government the importance of pro-
duction of fertilizers and the vital role
it plays in increased agricultural pro-
duction in the country. Fertilizer to
agriculture is like steel to industry.
In an agricultural country like ours,
wherg the per-acre yield is low, supply
is short of demand and population is
increasing rapidly, the production of
fertilizer assumes greater importance.
The high per-acre yield in countries
like USA and Japan is obviously due
to higher consumption of fertilizer.
In the present context of our facing
two unscrupulous enemiecs who are
eager to commit aggression and grab
our territory, it is quite essential that
we should give supreme importance to
our defence requirements and defence
production, At the same time, in
order to keep this country self-suffici-
ent and also to have an uninterrupted
supply of foodgrains to our jawans
who are fighting a valiant batile on
our frontier, it is all the more neces-
sary that we take steps to have
increased agricultural production.

It addeq signifl when
we consider the attitude of big powers,
even those which have earlier promis-
ed assistance to India. They have no
hesitation to equate us with Pakistan.
Even when it is a question of econo-
mic aid, they say that they have to
consider deeply whether they can give
economic aid when there & armed
conflict between India and Pakistan.
So, we have to ensure that we no
longer depend on any foreign country
for our food. We cannot be at the
mercy of foreign countries, especially
when we have got the wherewithal
and the necessary potentialities to
increase our agricultural production
and make this country self-sufficient.

In this context, I would say that
fertilizer production plavs an impor-
tant role since it is an important input
for increased agricultural production.
Like water and good seed, fertilizer in
adequate quantity and in right time
will go a long way in increasing our
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agricultural producti pecially in
those areas where there is irrigation
potential. So far as our deficil in food-
grains is concerned, it is only } mil-
Hon tons so far in rice and about
§ million tons in wheat. In a vast
country like ours if we make a deter-
mined effort it will not be difficult to
achieve self-sufficiency,

So far as our performance in the
setting up of fertilizer factories for
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the extent of Rs. 26 crores and food-
grains to the extent of BRs. 78 crores
per year. This is the estimate made,
by the hon. Minister himself. That
shows what an important part fertili-
ser production plays in our economy.

In order to make an assessment of
the performance of both the public and
the private sectors we must draw cer-
tain conclusions and make a right

production of fertilizer is concerned,
we had a disappointing and sorry
picture, in the Third Five Year Plan.
If we refer to the Midterm Appraisal
of the Third Plan it has been clearly
admitted by Government itself that
on this front there has not been sub-
stantial progress and fertilizer pro-
ductivn had received a set back. So,
it is necessary that we should bestow
our attention to see that this backlog
is got over and we are able to pro-
duce enough fertilizer at least during
the Fourth Plan, if not during the
Third Plan itself.

The fertilizer industry, which is a
basic industry, has been entrusted to
the private sector, apart fromt some
undertakings in the public sector.

ot g W wwAw  (2Am)
H77 SHATqT T @ATA & | AT H A9
T

Mr. Deputy-Speaker: He may re-
sume his seat. The bell is being
rung......Now there is quorum, He
might continue his speech.

Shri P, Venkatasubbaiah: I would
like to give some statistics to show
how we were not able to achieve the
target during the Third Plan. As
against an installed capacity of 1 mil-
lion tonnes and production target of
800,000 tonnes of nitrogen the actual
installed capacity of nitrogen was only
386,550 tonnes and the production only
220,000 tonnes. The hon. Minister

t so that it may help us in
our future programme of installatiom
of public and private sector projects
in the country. Sindri has been our
major public sector project. We had
high hopes of its production as also
of its important role in supplying fer-

"tilisers to the agriculturists. It has got

an installed capacity of 117,000 tonnes,
but it has seldom reached the produc-
tion target of 90,000 tonnes. This is
not due to any other difficulty but
mainly due to administrative lapses.

I would like to quote in this connec-
tion the comments made by the Public
Undertakings Committee in their
Sixh Report submitteq to the Third
Lok Sabha. They say:—

“In  evidence, the Committee
were informed that # had been
pointed out to Government that
Sindri Unit was losing a produc-
tion of 20 tons of ammonia per
day (Valued at Rs. 15,000) due to
delay in allocation of foreign ex-
change for the additional machi-
nery worth Rs 20 lakhs. and
nothing hag been done. The
exchange was released only
recently and the ‘actual order
in September, 1964, It was expec-
ted that the additonal producers
would be commissioned in the
second quarter of 1966.".

Another comment they made is:—

*“The Committee regret to
observe that there has been a
delay of about 3 years in placing
orders for additional equipment

has mentioned in the that
he laid on the Table that if we attain
self-sufficiency in fertilizer production
weg can save import of fertilizers to

rec ded by an Expert Com-
mittee for the Sindri Unit as fur
back as 1961 and that it would
take another 2 years before it s
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actually installed. There has been
delay on the part of the Corpora-
tion in deciding on the equipment
to be installed. Thereafter Gov-
ernment took 1} years t, release
foreign exchange. It is difficult
for the Committee to appreciate
why it was not possible for Gov-
ernment to arrange f{oreign ex-
ehange worth Rs. 20 lakhs which
could have saved loss in produc-
tion of fertilizers worth Rs. 10
crores by March, 1864 alone as also
avoideqd their imports. It is clear
thet the need for additional
machinery was not fully compre-
hended and the matter was not
given the serious consideration
that it deserved.”

That is the comment made by the
Public Undertakings Committee about
Sindri Fertilizers.

The second project is Nangal. The
decision to establish this factory was
made in July 1955 and its original
capacity was 70,000 tonnes but it was
subsequently raised to 80,000 tonnes.
It was expected to go into production
in 1959 and reach its rated capacity
in 1962, Even this also had signally
failed and I will quote from the Report
af the Public Undertakings Com-
mittee so far as this project is con-
cerned. They say:—

“It would thus be seen that the
Corporation took about 6 to 7
years to erect and commission the
fertilizer and heavy water plants
at Nangal. Even atfer the con-

Itants were selected, the time
taken works out to 4} and about 8
years respectively. From the date
of award of contract for the fertili-
zer and heavy water plants it
took about 3} and 4 yeers respec-
tively. The delay in erection re-
sulted in an additional expendi-
ture of about Rs. 75 lakhs on
departmental charges alone.”.

That is the comment made by the
Committee, There are several inst-
ances so far as these public sector pro-
jects are concerned. But, at the same
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time, 1 do not mean to say that these
factories should not be set up in the
public sector. What I want to siress
upon and also bring to the notice of
Government is that there should be
some alertness and administrative eff-
ciency in the working of these publie
sertor projects are concermed.  Fer-
tilizers is our basic need for agrical-
tural production and any delay or
lapse or inefficiency on the part of any-
body, whether it be a governmental
agency or a private agency, will be a
great disservice to the nation,

7026

Coming to private sector projects, 1
do not want to go into the details of
everyone of those projects but I would
only say that except for one or two
projects that were licensed in the pri=
vate sector, some of the Projects were
either surrendered or were not taken
up seriously while some of them are
thinking of changing the entire pattern
of the setting up of that project. The
Minister of Petroleum and Chemicals
has also been saying that there has
been a rethinking so far as the setting
1ip of fertilizer fuctories is concerned.
He says that a revoelution has taken
place and from coal base now naphtha-
based industries are going to be set up.
Koithagudam is one such unfortunate
project which did not have the proper
attention of the GQovernment. The
difficulty in acquiring foreign exchange
has delayed it more than what it was
required to be. Now the whole project
is going to be changed, | am told, frum
coal basy to naphtha base and 1 do
not know when it is going to be exe-
cuted,

Then, about Trombay, which also is
a public sector project, its performance
also was most unsalisfactory. So
many years have passed because there
was some dispute regarding the supply
of electricity, The location of the site
of another public sector project like
Namarup was not made properly with
the result that the whole project had
to be delayed for so many years.
These are ull public sector projects
which 1 am mentioning. There are
some other factories also. There are
two factories that are going to be com-
missioned in Kota. 1 do not want te
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reiterate and re-emphasise but I only
wish to say that there has not been
proper co-ordination and planning.

Coming to the Fourth Plan Schemes,
1 am glad anq happy that the Minis-
ter has taken it up in right earnest.
He has realised the importance as also
the necessity for putting these projects
into immediate production and, thus,
save much of the foreign exchange
spenl not only in buying fertilizers
but also in importing foodgrains. The
Fourth Plan envisaged and it was told
to the House by the hon. Minister
that he is going to plan for projects
of 2.3 million tonnes capacity. Of the
2.25 million tonnes capacity fertilzer
factories, he says, one million tonnes
capacity fertilizers factories have
already been committed and some of
‘the others are in the proposal stage,l
would only say in this connection
-that when a fertilizer factory is going
to be set up, proper planning and
proper co-ordination must be taken
into consideration. We should not
commit mistakes that we have com-
mitted earlier the result of which we
are now reaping. I would say that
the selection has to be made not only
‘on the basic materials available in the
area but also on the necds of the
local agriculturists and the people
‘who want it to a maximum extent
*when compared with other areas.

1 would say. Andhra Pradegh is one
-0l the States which consumes the
maximum quantity of fertilisers in
the country. It consumeg one-fifth
«of the fertilisers in the country and
it occupies the first place in the con-
sumption of fertilisers. Secondly,
that is the only State which uses
fertilisers on the irrigated area and
it is the State where a large irriga-
tion potentia] has been created There
has been s phenomenal increase, be-
cause of the construclion of the pro-
jects like Nagarjunsagar and Tunga-
bhadra projects, from 8 million acres
of irrigateq land to 13 million acres
of irrigated land.

What is the production of fertili-
sery in Andhry Pradesh® A quantity
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of B0.000 tonnes of fertilisers are
being produced in Coromanda] ferti-
liser factory and another 60,000 tonneg
are supposed to be produced gt Kotha-
gudam fertilisers factory the com-
missioning of which is undoubtedly
doubtful and it may be delayed for
some more years. 1 only say that all
these factors must be borne in mind.

Another factor which | would like
to emphasize is that in Andhrg Pra-
desh there is naptha available in
abundant quantity and, secondly, the
phosphate which is an imported
material has been found out in Srun-
gavarapukota of Visakhapatnam dis-
irict. So, these two basic materials
which are essential for the produc-
tion of fertiliser are found in that
part of the country. ‘The Govern-
ment has rightly selected certain
places for the construction of one or
more fertiliser factories. For ins
tance, I am happy that in my neigh-
bouring State of Madras, there are
three or four fertiliser factories. I
am happy about it. There is the
Neyveli factory which has got a pro-
duction capacity of 70,000 tonnes and
also a new factory that is to be start-
ed in Madras will have a capacity of
175,000 tonnes and that of private
sector project at Ennore which is hava.
ing a capacity of 8000 tonnes and
there wil] be an additional production
of 8000 tonnes in the second gtage.
Likewise, Andhra Pradesh also re-
quires such a factory in public sector
though not of that size of 17500 ton-
nes but at least of a medium size
which will be able to meet the re-
quirements of the farmers,

The remaining part of fertilisers
that are proposed to be supplied, that
are required by the Andhra State,
are to be supplied from Cochin, Mad-
ras and Goa and two of these places
are far-flung places.

Mr. Deputy-Speaker: He
conclude now,

should
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Shri P. Venkatasubbalah: In my
concluding remarks, 1 would only
request the Government that in plan-
ning our projects and also in expedi-
ting the production capacity of these
fertiliser plants sufficient care must
be taken and also there must be a
sufficient supervision on the perfor-
mance of the private sector projects.

I would also suggest to the Gov-
ernment that there must be a gtanding
reviewing committee which wil} go
into the production aspect of all these
faciories and see that we reach the
anticipated target, as the Minister
anticipated, at the end of the Fourth
Plan which will give us adeqguate
quantity of fertilisers 1o increase
agricultural production and also see
that our country attaing self-guffi-
ciency in foodgrains and also in other
agricultura) commodities.

Mr. Deputy-Speaker: Motion mov-
ad:

“That this House takes note of
the stat of the Minister of
Petroleum and Chemicals regard-
ing supply and production of
chemical fertilizers, laid on the
Table of the House on the 2Tth
August, 1965."

Shrimati Tarkeshwari Sinha

(Barh}): T beg to move:
*That in the motion, -
add at the end—

“and recommends that neces-
sary steps be taken to negotiate
another international agreement
on the lineg of PL. 480 agree-
ment, for the import of fertilisers
on rupee-payment basis.”

Shri Warbor (Trichur): Mr. De-
puty-Speaker, Sir, a more appropriate
comment cannot be made on the
matement made by the Minister of
Petroleum angd Chemicals than quot-
ing from the weekly Commerce of

1436 (A{) LS—T.
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the 4th September, 1985. 1 quote:

“The first thing that strikes one
after reading this statement is
that much of the planning on the
projects chosen  for the Third
Plan was mere paper work, in that
no serious feagibility study at the
technical leve] had preceded them.
This js evident not only from the
extremely poor progress made in
establishing production capacity
but from the abandonment of
some of the projects as unworthy
of being pursued. Meanwhile,
the resources raised for these
projects have been utilised for
something else; they have pro-
bably been devoured by the so
called non-Plan expenditure.”

It this is the state of affairs, much
comment is noy calleq for. The Gow-
ernment hag only to rectify thoee
mistakes which they have already
committed in planning, in execution,
in production, in marketing, in dis-
tribution and in consumption also.

ot gew Wy TEEW : W A
gEE A s A

Mr. Deputy-Speaker: The bell is
being rung . . . Now there i
quorum. The hon. Member may
continue

Shri Warior: Here, | would also
like to quote the comments made by
our own Parliamentary Committes
on Public Undertakings. In its latest
Report on the Fertiliser Corporation
of India, it has revealed so many
factors which have already contribute
ed to the failure of the Government
in achieving the targets of the Third
Plan. Much of that has already beem
described by my hon. friend, Shri P.
Venkatasubbaiah. Tn this Report
it is revealed that Sindrl made &
loass of Rs. 10 croreg between
1959 and 1964 for the mere reason that
the Government refused the foreigm
exchange to purchase certain machi-
nery worth only about Rs. 20 lakhs.
Insteagd of spending Rs. 20 lakhs at
the appropriate time, the Government
lost Rs. 10 crores between 1958 and
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1964, that is, in five years. What is
the use of our crying in the wilderness
for the failure of the Government to
reach the target? Sindri is a public
sector undertaking ang it is the Gov-
ernment’s business to see that this
unit gets whatever foreign exchange
is necessary for it in the proper time.
There is the question of priorities and
it is surprising that the Government
cannot decide then and there which
priority should be given to which unit
and for which production. Tt has
failed miserably.

Again, the expansion scheme and the
rehabilitation scheme of the Sindri unit
is estimated to cost Rs, 15.11 crores and
if that is implemented the results will
come only in 1970, that is, much after
the Third Plan. The Committee has
also pointeg out defects in planning
and execution of fertiliser plants of
Trombay, Namrup, Gorakhpur and
Korba. Wg always suspect that when
the decision to locate a particular unit
is to be taken by the Government, the
political considerations weigh more
than the technical experts advice.

It is because of this that many a
time the Government had to change
the location, that many a time the
Gover t had to ch the decj-
sion they had taken earlier, and from
this factor alone we come across much
losses not only in production but also
in the cost of establishing them.

Then there is the complaint that the
Corporation dig not develop adequate
managerial talentss We had the ex-
perience of establishing units in Sindri
as well as in Nangal. We can under-
stang that in the initial stages, our
people were not technically L fnd
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There is also another source of mate-
rial which we have come across, ie,
the study made by the Institute of
Applied Economic Research in Delhi.
This institution is headed by no less a
person than Dr. P. S. Lokanathan, who
is an expert on economics. This study
has also revealed many factors which
have gone to contribute to the failure
of the Government in reaching the tar-
gets. Under  “The factors affecting
fertiliser consumption—problem and
policies” they say that'adequate credit
facilities are not given, high prices are
there and the distribution and market-
ing system are defective. If thess
defects are not r d then there is
no way out for the Government to ful-
fil either the targets or the necessities
for our agricultural production. Ewven
if the Government can produce suffi-
cient quantity of fertilisers that is
needed, there are other handicaps; for
instance, the agriculturists are not al-
ways taking to fertilisers because ql‘
the risks involved; suppose they spend
some money on using fertiliser in agri-
culture and finaly the crop fails, then
there is the added loss of the money
spent on fertilisers. In order to meet
that, the Government should have
taken some policy decision and should
have made crop insurance and other
schemes available for the agricultur-
ists. Thig has not been done. There
are s0 many other small points like
this.

The Government have failed miser-
ably even in respect of what little we
have already. For instance, there is a
factory at alwaye, which is very well
known as FACT. This factory is based
on sulphur which Is imported. The
Gover t had often delayed so much

to manage those things, but the Gov-
ernment could have made use of the
previous experiences and seen thal the
very same mistakes which were com-
mitteq earlier were not repeated at
teast in connection with the establich-
ment of the factorles which were
established later. This was not done
by the Government ang this is a great
eomplaint which has been made by the
mmittee.

that not only the production was im-
paired but the third phase of expan-
sion was also delayed by one year.
Whereas Government want to establish
new factories based on the new techni-
que of naphtha, why can they not see
that adequate facilities gt furell.
h and "

are given for the de\relopme:u of the
existing factoriea? This has not been
done.
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Shri C., Subramaniam, the Minister
for Food & Agriculture, told this House
that we would not be able to meet
even 50 per cent of gur demands in
the Third Five-Year Plan. If that is
the case, I do not know what will be
the fate in the Fourth Plan. This is
going to affect the Fourth Plan also.

Qur consumption is so low ang I do
not know on what basis this demand is
calculated, i.e, the aggregate quantity
we require in the Third and Fourth
Five-Year Plans. Revealing statistics
have come in this respect from the
F.A.O. and other sources. In Denmark
the per acre yield of wheat is 4,130 lbs.;
in Japan it is 2,740 Ibs. whercas in
India it is only 850 lbs. I have got
some figures for rice production also:
Italy 3,240 lbs. per acre; Japan 2,800
lbs.; China 1,600 lbs. whereas in India
it is only 900. This is the result of
our having the lowest amount of ferti-
liser consumption in our agriculture.
The consumption in Japan is 23359
kilos per hectare whereas in India it
iz only 3.17 kilos. There is such a vast
difference!l How long will the Govern-
ment take, how many FiveYear Plans
will the Government require, to raise
our st d of ption of ferti-
liser in agriculture, to the level of at
least countries like China. For that
the Government must not only have
plans but must also see to it that they
are not mere paper plans but are plans
which can be implemented—the re-
sources and other facilities must be
there. In this connection I want to
raiss one more point, which is very
important, i.e., about foreign collabo-
ration. The Government has said in
the statement that this is out of ques-
tion, although the Minister denied the
other day that they have completely
buried the idea of having any foreign
collaboration. [ want to know from
the Government what steps have been
taken to have collaboration with other
rupee countries which have affered
themselves without even our asking
for that; for {nstance, I have learnt thay
the Soviet Union and Rumania—both
oil refining countries—which know the
technique of naphtha in fertiliser pro-
duction have offered themselves not
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only for fertiliser production bul %
set up a complete petro-chemical com-
plex in India. I would like to know
whether the Government have taken
any decision on this and if not, wheo
the Government is likely to take =
decision.

ft %o T fREY (=er)
JUTAH WEIAG, FEATGAT & art ¥
el fEd Wk el i
wre ¥ g Y Aifg az i & e
FrE CHERA G W & FEATET W
e fear g | Ao e ag § fw
uq A% A T @ T § oaw

&t AT T AT ® AT § W O%e
To Wle FuT ®IE FidTw wrfe ¥ ot
ag fowiie frar @ f& o 7% ga X
TR A ' ALY w1, a9 aw
T darare A w3 A g grder
tw%zrﬁmwaﬁqg‘iuﬁ I
o¥fl odlyETw rRE E T ag T
tﬁswﬂﬂhi:fm.m
wifagfed, fam & g7 o=

wHA W g2 @F, 67 fam wmar
w3 & Ay, &t foeet o gare T1g

T I A gt AT T A

FuTt qgi vgTeR § fe wTT M @
%9 a1 &, @t 39 * faat ( wwlag
ww ot # ogvero w7 A Aifv g,
o oww § o el ogoere e
it wigT s ks g, M e
Trede war #ar & fw et ot o

s
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WEHGA g AW | 7 wifwy fE
I R A & §T gy A § AR
¥ wTEy & s ag g9 97w AW, a3
@ a1 ST /T EY Ay, 99 Ty A
w<gl avg & faern g, 99 F1 a0
q<H! aXg ¥ AT AU ) aF WA
EC A B c i A
eeft At a o qu 2 o, sad W
wW & W O gEeifTE e 3g
fraw § f wgi a% Aw & G e
www g, 99 o a1 ure fefufafor
fet noatt g 2wk AT i W
afray, A dd gy L

st pTN W wEETg o gOTsaw
wgET, 199 W aurghy A ¥ o

Mr. Deputy-Speakee: The quorum
bell is being rung...... Now there is
quorum. The hon. Member may
eontinue.

o wo Ale fawrdl : GHY greve ¥
aq gAT 916 WIT FI FHI § ORI A
ot zrcie fewm fod & 99 a% A
SET AT GHAT § AT AT F | VAT
% gt #7 &, 7 T g ane
WY ST "ET EY AT § | TR T qG
WgHT §; cefr SHleA ST T FEAT 2
o fdt Wl @ewTd fawmr &1 ag
sz § s gw w9 gy o € A
w%a § a1 A T gw A o el
I @O OFT TS §, T § | TT q¥
o S % gafea saeer T g,
7 & aaw , § 3o A fer s
T AE JIOGTL AT K LA T T
a1 w wEA @ g e fefw-
fafar fed, Mg e §, s9 &
T AT WY AT § W I F AR
7 fegr wry 1 daraTe Y TgTH & Ay
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9 ¥ SETRT AT WE FT OEAT G
Wiy 0 wint @ fs wfeamax
oI W 9 ) § g wnE ¥ A
qgr § e frw s & & =y o
wrgt Wt I FvET AT A gy, Sar
I arfgdt Wi fores WY go = awa
g, @ @A sfgd 1 39 & fam ot
| W, T G g @, a1 Ak
o 7, ¥ g w0 wifgd

& x@ wnd § WY A v Agan
g fe ¥ coie ofeaw dqex & & o
wEdT @ F 9 1 wo g W
| w1 FmAT ¢ e samer & savar W
gw dar wi 1 oferrw ¥ gerdr wrd
aq W ¥ 1A & fag gardr @
siEwgT @ ag &r0 § A ofens
dazt ¥ 1 o ¥ FfET Qo wHo v
a1 gEG g #1 9T gH 2wd § W
7 ¥ay § fr arx S w1 o e §
@ vy § s STxAe daec § oamar g
g oI o sareT G @ v €
qud AW A wmEwwTd @ g0 T
wor § afew gaR AW w1 Wy & 99
&g F) geArd w1 § | i g ®
&9 ®1 59 B ¥ Ad) ggn wfe fw
g qfeaw d%x # TF a1 WgdAT deeT
¥ gd | Mg AT wTAT gl g ae}
g, g A, g g ¥ waww g
@ I ¥ qfew W WTgaT @9
¥ qaide &1 g9 Sifgn o FmAn
arfen fr fve awg & sarar & sam=n
e W et & el a awy § W
AR AR W qTH G AR )

o AT OF FaT ggl frar o
fag & Sam & wieamae fedie
Faffragma@aa A s o
fs 1971 ¥ W FX gEIC ST
@iz @1 W 1965 ¢ WX
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o WY F9 & ww wima §, dfww o
wfeemgae e 1971 ¥ WA &, 4
wgras Ifa 1 HF w9 g w Y
& v umy w1 9% Srewwa a3

& ag ¥ir w1 g § e e
¥oan dm ¥ ag @ & o«
® g @ @ § A wleanwT W
femiz wix WY savET @1 o 1 W
WY qgT Sleamgae Ag an ar fomAr
T W gt § o) §, Sae
T NI3PH @ & famar s aw
g & ag 7 faw qwar 20

2@ ¥ ot o OF w ¥ orgi &
Fr& wfeamae wrfer A1 ¥ ) A

'

o & & wfzemgae wmfer ¥
e fagre Wit 39T RB¥w & #W
FiEaTea? T g7 Ad s ¥ o
& O FTH AT AT § | KEEHT FIW
oF A T § o gEt oaiw €
gfaumt &1 T3 & 0 e oA wie-
agaT #t fomiw a3 & O @
fqg w2 6 O ol § aed
otz amd s wrewY e ay a1

oft digx cwew (dYea) o9
W Aged, I A gaTt amE
79 % v@ a9 w7 fear mav § e
Tiee ¥ dfgar R ® ArEvEwar
t 1 Y mm ¥ 2.2 fafemw =
e s v o aw v o d
W usdl WA ¥ §Y 4f 3
fear war § 1 A @ F @9 HE
wgaT qrar & fs o o el ey
o § WX & wrarw ¥ g A Wi fedt
Wy g, ot oft gt T A &
wfawin o7 wqt @ @ § 1 wfag
g W AA T W) OF Wiy 6
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T ¥, T drer | guTe g Wit
A T |, OF 7 faw 1 g9 qu
wFd 21 1 FTTEr 9E ¥ o8\ e
AT AT A ®E FH O N AT
T8 & 1 g e # f an & faafer
¥ gu o qF 7 @ § afew g
g g e 7 9 A o

e & gEvwad g W oo
gt v fend Wi & 1 ArEem
|y # 1955-56 § 122,000 A W
g wrEawEar 9 Wife 1954-65 &
T ®T 555,000 A ML 1 wWE €T
FEEAT ¥ ;TITW duT e F S oY
o 3 W R oW and el wa
KEAWT § a7 Wt e o1 @, Tw A
e oY agdt o oY § ) A% AT A
o g & ot g e fadr § 99§ of
STRT EfeATew T o WA g & o
AT M FT e Afer @ 6
ferw g ®) faelt & 199 ¥ agy samar
qTE ¥ GEvEEdST g7 £ 1

vt & g ww ¥ A A AT
THI, AT 63, AT 64 wifz W
Frdra faeft § 37 § ot avx o [0
®1 ufy® TReTE @er & 1w
e § fe o &Y qw AngE W
WA g A 60 ¥ 80 A W UwE
§ 7 derrC g ot ¥ oo A% oA
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[t sz ere]
wriy # GARGE & e ww
@ difaer # 13,2 gt 2,
ofew & 2.1 wefm & ol Gy
® 15,0 wrefem &) o W W
werfw & 1 g4 TR WO &N
TR 1 T T /R
1962~-63 ¥ 1937.1 fafemw wiw
w1 e gt arg ¥ wwAr oy wfy ad
o Y wtn gl I @ koo o
o g g § e avs & s
¥ fsammam 2

S w22z foar wan § 9w # aga 4@
Gy w1 fs § 0 v 3 an omam @
f& w1 SFT A gwar gt wfgd,
st St wedt ag ¥ FW AR w7
W 2, IER Wi s Gt
wifgd 1« o aw fend 9a W & gd €
oF @ Sy ag & oaf g o e o
fe e o SR g @ @ oA
IFH S GF gH A K6 IAFT AW
TEI BN 1 45 0T T A @
¥ AT g9 AT § AT § 1 W W
7% SR ' ¥ X § a1 TgT 79
T #1 a6t § 1 ag W 3@ § Famr
w2 v wE ETT oW g $EE) 9%
wd F@ 2 A1 IAY I wX W@ 97
T4 O A @ R e 99y
v w7 & fzama ¥ @y @@ AT
W aE ¥ B 99 §} 97 WA T
¥rft | g FTer E 99 g AfEw
wE TN w0 41 | E TEEr
wraffea ®F # Jw@ g I X
e g o Ak st qeArd wmd
wz ¥ ¥ fag 4@ gqrawms ¢ o
% gw e o & fom ¥ Y w4
wTE, grgdiAA, wrelEE, ARIiE,
SR, & (g, difoes, awwe,
s arfe aw i et § fomr &
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a7 T @ AR A R W g
a #rf 1= F7 § o A 3w A g
Ffgae N aedr & 1 59 & ol
mar g s @ ifsae &
fafad % surare foam o & aw
wieargas wrafex ad) ¥, wrz Y q7%
saret sqt AgY femm oman @ s
IR AT wiwe W § 0 gk agh
FA AT & qEeAY F A AW @
AW F4F § 97 & dewr agT W
& | FITUE O wfeaTEET § 1961
62 Xq ¥ wgt gak 2w w1 faw ¢
agi T aafoay, frewdz, A, go Fo,
o THo Qo wifz & a1 & FA9TAT § 1
T §fear &1 37 7= & w9 § ) gfr
®Y qfe & art § foare 3

“Igars qfw 7 o, 5 Ffrw T,
o0 2 wfama wggra, 0.2
gfamr rzrm ®w#F 0.1s
sfamr wrasE dar g 1"

w7 f& gut wf ¥ aga s g
w17 7g § F agt & fear wizamgar
ATEIT TGF § 1 gg I T A=A Y
augd ¢ palay grara Wt § 39
TOAT FATGET 01 TEE | ATET FH
g a1 7% ¢ mifE TR & fAr oo
SUME § A AW I A E ) qAA
Ffezav & aei o 7@ & wiv gafay
A T G W@ R ) A I ¥
qTATH H S I o @ gt )
CTATIAF &R FT gara A g
Ay 51 @3 F fay granifor aw
¥ fawa avEr &1 e gravge
¥ 1 gafay w9y formm g e g9 o
F1 w7 sgra fzgn s

qiadt ¥ & gurr F*rF Jar fa
Teg et fer mr ¢, W W @y
Argfy 1 q@emT ¢ fE anggas
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4 fofaga e @ orh o e
Fa A} ag 2 ffaga gy arinfr
wafad ot § fr o Gefw W &
fadr wfaera sriart o 1 W
9 & fad oriw osgw w1 a1 wré
Wi fewwa @ a1 39 B W T w0
atfed 1 I9% wdm F wy aw wrk
G Y 1 Vi A 7T & e -
9T G YT & T A a1 7 farare
1) A v s s wdm Ay
wrarrsam & o ag guate g o
wafad ¥ fdes ¢ fr e wdm &
71 99 ¥ afiad! 7T § 9 dRdre
AR o At Tt B s g @
Tw |

gadr ot ot & oot w7 AT §
ag oz fw fod? ms ®#%8 w7 wfe-
HIETH gHI¢ §THA AT ¢ 1 3 A
aga A fawifort o1 fors & 0 o &
w1 T g 6 e aw A g
aEl ¥ wgt & 39 %1 faafm fem
oTaT § gT @ W 1IAF gWT 2
fx 39 & o 1 OF Gl ATTIT AR
wrorwm g arfgd o fe faaoo
giic 3ad F et g A gl
¥ gTq A9 39 FTALIA B EIE ag
ot Dy Tfgd e femal #1 wfeamae
areaE a1 % fay afwr waw som
A FW AT T ST ATE I FT W F
oYz g & fenAl T T f freea
w1 ¢ 1 ang §1 gz | Ty fe oare
1 TALTA F41 A §W R WY A
g g, et daranT | & a7 ¢ A
e wrET g1 awar &

urz ¥ faafer o1 & g g
ifgmwmiam e
w1 Afe g F g w19 framk &
gereTs A1 o sravaw & A fEm
T my § 39 § W qeema g e
giem saga ¥ i frar &
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arga & ag gaTe dgl whr A
arz Tt & arft § 39 & o & qmn
ot &9 =rfed | we dfiww ofe-
AT T F 17 Feard A §1 a P
@ 79 & ge2 FEA T AFH g
X9 Iy agi g% &g 6 §IrT

F1 TCK aIvAg &A1 § IgT Ag W ATANAE
¢ fs faard & arg wprd ol 1 @@
TG WY g B w2 IS A7 gy

Mr. Deputy-Speaker: How long
would the hon, Minister take for reply?

The Minlster of Petroleum and Che-
micals (Shrl Homayun Kabir): I
would have liked hal? an hour. Since
the Prime Minister {s making a state-
ment at 3.30, I may be called after
that.

Shri Oza (Surendranugar): We are
all grateful to the hon. Mover of the
motion for raising a discussion on this
very important subject. All of us very
well realise the importance of chemical
fertilisers to Increase our agricultural
production, This hardly requires to
be emphasised.

We all know that the per acre yield
increase in some countries, o which
reference was made by some hon.
Members, was mainly due to the use
of chemical fertilisers, We know that
in the US by the use of these fertili-
sers they have stepped up their pro-
duction twice over in a very short
time. 1 have been feeling that the
greatest deterrent to the  production
and supply of chemica] fertilisers in
this country is PL 480. T know that
this Ministry is very cager to producs
more fertiliscrs and also tp import
more of it. The biggest and only hin-
drance is the paucity of foreign ex-
chanpge not only for import of fertil-
sers but also for production of che-
mical fertilisers here for which we
require some imported components.
That is the main obstacle, If suffici-
ent foreign exchange had been givea
to this Ministry, I em gure fhe pro-
blem woulg have been solved long
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[Shri Oza)

ago. But becausc we have been able
io go on imporling large quantities of
foodgrains and simply because we have
not to pay for it in foreign exchange
but in rupees, I think we have been
a bit complacent about the production
and supply of fertilisers to our agri-
culturisis. I wish Government had
agsigned top priority to production of
agriculture here. Unless we do that,
I am afraid we are not going to be free
from so many of the maladies we are
suffering from on our economic front
now, Not only will we not be able
to self-supporting in regard to food-
grains, but we will not also not be
able to make rapid strides in terms of
industrial growih and develop our
country industrially unlesg our agri-
cultural base is made very sound and
the per acre yield not only of foud-
grains but of agricultural products
generally goes up.

14.59 hrs,
[Sur1 Tumumata Rao in the Chair]

I wish the Finance Ministry was also
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tp step up production of fertilisers.
Unless sufficient foreign exchange is
released, I think this cry will be in the
wilderness and it will not be able to
solve the problem at all. This was
the only point I wanted to stress.
Otherwise, I had no mind to Ppartici-
pate in this discussion.

15 hra

Shrimatl Tarkeshwari Sinha: I
have moved my amendment specifi-
cally afier receiving the report from
the Minister, My amendment reads:

That in the motion,—
add at the end—

“and recommends that neces-
sary steps be taken to negotiate
another international agreement
on the lines of PL. 480 agree-
ment, for the import of fertilisers
on rupee payment basis."

I am happy that the Minister has not
only made us very much aware of the

represented during this di i be-
cause I gm afraid the blame does not
lie at the door of this Ministry which
is facing this motion. The Finance
Ministry comes into the picture, and
in consultation with that Ministry,
we ghould find out what are the diffi-
culties in releasing sufficient foreign
exchange both for import of fertili-
serg and for supply of necessary com-
ponents for production of fertilisers
indigenously.

Qur requirements of fertilisers are
going up and as was pointed out by
the mover, the targets get for the local
factories are not going up. It is true
there are some administrative diffi-
culties but I understand that one of
the main difficulties is insufficient re-
lease of foreign exchange. I wish this
House conveys jts sense of concern and
anxicty to the Finance Ministry and
to Government as g whole to aee that
sufficient foreign exchange is released
to this Ministry. Of course, I know
that thiy Ministry itself Is very aager

problem, but also given a very detall-
ed report about the productive capa-
city and how the production pro-
gramme is going to be kept up. 1
very well appreciate the sincerity of
the hon. Minister and his collcagues
He hag been trying his level best to
keep this programme on a very high
priorily basis, and some of the mea-
sures that have been taken, reference
to which is also made here, are very
commendable indeed, but I have given
this amendment primarily with a view
to analyse the situation that is going
to arise vis-a-vis the demand that we
have g meet.

A large demand for foreign ex-
change has been made by Ministries

like Petroleum and Chemicals and
Food and Agriculture, ang @t
is no secret that the require-

ment of foreign exchange for only
one item, namely import of fertilisers,
is going to be nearly Rs. 800 crores,
Rs. T76'51 crores to be exact. The
import, of course, ls very necessary.
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that we are going to bring into full
swing, we are going to produce only
nitrogenous  fertilisers. So far as
superphosphate is concerned, we are
not going to fulfl] the target, and we
are not going Lo produce very sub-
stantial quantities of potash. Pro-
bably most of the potash will be im-
parted, ang therefore the problem of
foreign exchange for import will be
there. 1 wish well to the Minister
who is trying his level best to reduce
the quantum of foreign exchange re-
quired by encouraging
resources to produce

fertilisers, but even this requirement
of Rs. 800 crores is bound to create
a big strain on our foreign exchange
position.

‘There are not many countries in the

world who produce fertilisers more
than their own requirements and
have the capacity to export them.

I think there are only three gr four
countrieg including USA and Japan.
Therefore, I have moved this amend-
ment requesting the Government to
go in for negotiation on a rupee
payment basis. After all, that is the
way in which we can avoid this fore-
ign exchange drain. After all, this
cannot be ignored that fertiliser is
very necessary for giving a fillip to
our agricultural programme. With-
out apricultural production our whole
Plan base collapses. Therefore, in
order to keep the very existence of
the Plan, the very existence of a pros-
perous economy, we need & sub-
stantial increase in food production,
and for that we are now compelled
to walk on a very tight rope. There-
fore, the only way by which the situ-
ation can be met is by negotisting
some kind of rupee-payment agrec-
ment like P.L.480 to import fertilisers.
1 am sure that if we try to have such
an agreement, the countries which are
in a position to supply fertilisers will
be very helpful

I have before me the report of the
Committee on Pertilisers, and I find
fbat ATD has also conducted some

1887 (SAKA) Production of Che-7046
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kind of survey about the fertilisers
needed by this country and its pro-
duclive capacity, and they have also
put forward certain  suggestions.
Their attitude has been one of great
consideration and understanding in
respect of this problem.

There is a big competition so far as
import of fertilisers is concerned,
From the facls and figures avsilable,
I find that many backward coun'ries
which have a low base of agricultural
production are now going in a big
way for fertiliser programme and are
having long-term arrangements with
countries which are in a position e
supply fertilisers. Long-term arr-
angement primarily means that they
will assure themselves of continuous
supply of fertilisers from tke coun-
trieg which can export.

So, it Is high time that we also
went in for a fertiliser progrumme :n
a big way by such an arrangement
It is no use trying to pay in forecign
exchange for these imports. There-
fore, it is not only the nead of India.
but the need of undeveloped countries
as a whole to get supply of fertilisers
on this basis.

I do not want tp recite the figures
given by the hon. Minister, but [
would like to point put that our con-
sumption and production programme
of potash, superphosphats and nitro-
genous fertilisers are very low. The
world consumption of nitrogenous fer-
tilizers per hectare is .11 Kg. while
ours iz 2.56 Kg. the world consump-
tion of superphosphate per hectare is
8.21 Kg, while ours Is 08 Kg: the
world consumption of potarh per hec-
tare is 8.78 Ky while ourg is 0.23 Kg.

It is not only necessary for us to
have nitrogenous fertilisers, Fven
with the limited resources at our dis-
posal, the distribution has been very
defective, because no soil testing i
done, and that {s why our programme
hasg not been so successfu! A parti-
cular soil may not need pitrogenous
fertiliser, but it is given, while »
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particular soil which may require
potash, is given nitrogenous fertiliser
and it goes hungry of potash. There-
fore, soil conservation and soil testing
Are the essential needs of any success-
ful fertiliser programme.

The hon. Minister just now inform-
ed me that Belgium has the highest
consumption of potash in the world.
The per hectare consumption in Bel-
glum is 201-53 Kg., while ours is
0:23 Kg. This is the difference bet-
ween the advanced countries and us.
Therefore, this report doeg not cover
whay is the programme that we have
either the manufacturing or the import
programme for potash and superphos-
phates which really would fulfil the
growing needs of our country.

S0 far as internal di tribution * is
concetnied, 1 wn very happy to hear
that a Fertiliser Corporation has come
into existence, W spent a long time
negotiating, planning and deliberating.
Years have passed when these quar-
tels between the private gector and the
public sector went on and on and sv
no programme could be decided npon.
After all that, we have decided what
will be in the private sector and what
will be in the public secter. And we
decided that we should have a Fertili-
eser Corporation. It shou'd have been
established the day when we  took
over a large scale fertiliser produc-
tion and distribution programme.

All the same, T may reler now to
the Central Fertiliser Pcol; This
Centra) Fertiliser Pool has mede a
profit up-tn-date of Rs. 4335 million
in the past. 1 wouldq ask, how much
of this has been utilised for the pro-
motion of the fertiliser programme in
this country. Hardly anything has
been utilised. I do not mean to say
that the amount has been wasted, but
it should have been utilised to pro-
vide somé kind of experimental basis
for the fertiliser production as in the
case of the sugar cess, where, the
money obtained through the cess is
utilised for the production of sugsr-
mane and sugarcane research.
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1 would ask the hon. Minister why
this money could not be utilised in a
big way towards the promotion of
the fertiliser programme. 1 would
now request the hon. Minister fto
gear up these resources completely
to the production and further develop-
ment programme of fertilisers,

In Bihar there are rich resources
like pyrites, zinc and copper and sul-
phur. They are the only sources,
primarily for super-phosphates from
which we can manufacture super
phosphates. I would like the hon.
Minister to go in for this in 5 big
way. Phosphates. iz very necessary
for higher production of [oodgrains.
I would request the hon. Minister to
go in for the development of this
pyrites and also zinc and copper
smelters, and they must be utilised
to the full gear, so that we shall have
a good production programme of
superphosphates.

Mr. Chalrman: The hon, Mesm-
ber's time iz up.
Shrimati Tarkeshwari Sinha: I am

concluding, Sir. I would request the
hon. Minister to see that the distri-
bution of fertilisers should be on the
basis of, so to say, exchange. That is,
it you take to the procurement pro-
gramme and take grain from the
agriculturists, give them fertilisers in
payment for that grain. Otherwise, if
you give the peasant some money for
the grain, that money will be almost
wasted and he will not utilise it
Therefore, T submit to the hon. Min-
ister that he should have an organised
programme by which we distribute
the fertilisers to those farmers from
whom we take the grains. This
should be linked up with the medium
of the fertiliser Corporation.

ot Tritemet e (I9RA) 0 AW
ofy g, gt sewar ¥ fis aeeim
wely & o wwrsw fem @1 9w 9T T9)
¥ %7 g9 §F S0 F1 q¥ w7w] forew
£ 1 i, gt e e SR T T
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¢ TH 7 3 ¥ are wg TEa ¢ fn
#fr7 o w1 T gemwdg & sfy
avar 7€ § wife IE g awme
% 3 Wi wem Paey fs fofta woere
3 oya w1 foar 3@ & @ft v
w1 ¥ foan § Frara on s % o
st & fa § s qawns wa vy ?
AT & OYAw & A% ¥ w0 70 A
I T Ed frYw kW wa IEw
e I ag &g Jran § fv Ta oeamh
1 Tgd gu a7 avem o § fe g
ar fsqr o 1 &Y oY agt oF Tw
¥ IO ¥ Ay Iowedt 7 oy v faar
a1 fis 7g s wT fea o & Afew
fafrer T & T 1 s
fiear s wg fean & &Y 2w g o
dm damam g o Fawgw
YT |1 g9 39 ¥ fAT W au
Ffu sz fom mn g oz =16
fag ad ¢ 1 g o0 H §W AW
aft aroEdt § 1 wer owaw g
qfr @z g Wt fr @@ ¥ geaw
3

gt 97 7 w9 gfa v TR
g g wigi o sy &y § Wi w
FEF! AT AT A TR g fgg-
WM # Ay 92w T @war g afww
T8 FI T FEE AT K IYE
ag faerge o =y agi frarg & ot
R WR FE omvEd T @ gt
oY qg dor T g 5 owa dwen
@ a7 T A dRedw a9\,
I F AET 97 wiease aedw
T qATE WEAY | g A A g A
fa=y wfzmmge St 1 3091 w9
A €T AT g AN £ W qg
|/ & A TR Ag § A A faa
I | wE T AT AT 9
AL gy ¥ wfesmeaT Al a9 §
1 weg T2y H O A7 wirargaT dezdy
WA e e A E? way
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TRy 2l ¥ e & Ay ey
T § wF g gy £ oYY W A o

WTH § a1 20 qATH 77 A1 BIA R
WS FO IIAT A1 ARG § WA e
ATEAT TFTE Wed B a4+ &1 72T 8,
Fad & g1 @ gET ¥ ogEw aaa
#rfy 1 & 9o A § foosw ww
& g Tv wfzeargee dFr g
wTH T U A CTH AT R oFEAA
% ®w¥ # wdr At A 7 owme @ar
T ¥ gaTO Syrer @« ot =6t A o
FARY AT T AT WH| I A wH
T QYT wfesgaT g e @
s e @ Iw A e A g am §
w1 a9a A gnft 7 gafan g Ak
9T eraFt wreen aifew 0 qg faerh
sfearear dwed w1 f1 Aifadr | gEd
wOT 70 T A A7 1 § A W
qT 70 AT TTAT @F T TaT § A FHw!

e s 4 F01 A EE TW
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[ Td == sam)

&7 A g FrE weet A A A
il § @@ §T 99 I UF QYT
syez wi foar g ar o wwfag
mmframgfFinfa N am ¥
T gU, wew 92y & fgq w1 o\ &
WY §u W 4% & ¥ | go fw
AT § wizwrgw? FE & W w
¥ fora Y oeEse W s
@ FTA TAT ] I¥ A9 F WA g
ag I § f g o 2w & wieemgas
T FeTET q@r F e = Awar ¥ Wi
R =19 ¥ foar o wfow ¥ ofew
wfeqigee % w@m™ w0 9%, g
o s atfed & 6 ¥ fom
TR T ATEl §98 @Y g1 O § Iwe
W alF ¥ gura AG S TifEw o
vt Wt arew § du fF fefaeet e
X wr fif SE¥r SwEA swar S
% fou oF @7 ofie wy &Y § @
1 T v TR A ww q i
& frare 4% ) gw q@l §1 q H @
g wrea s @ e opw @ e
¥ iz forg o7 fa=re feay mar & 9w
TOAT gegudy ¥ WA aifgw Wi
g% fau sgarqr v Tifgy famd fs
FWTL HEquy ¥ Wl TR q§ a9 |
TET ST g ¥ Slewmrad gran
¥ i Wy A ag=ET o w0

16.18 hrs,
[Mz SPEaxEm in the Chair |
i TmEws W ()
U g, 9T I 20 6 0% AT
M W7 affEa@ & WS 97wy
w M ol s www

® @ a0 ot 3 wwT ow  § wife
WA A Sraga R §

TG AE WTATH XY w6 gAY
7w W qU e ¥ fak @
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WATIEFAT , T ST @ w7 qravar
gt & 1 ownw wwee W ooy
qrarg wwT, wrg faar s dw
A # aw FL arafrwar g g o
FET 9% 9T W ”E AT 9 A &
art e @1 & wAad aw faw
i

¥ ¥ qger dwadly graEr wwy
aq ¥ TTET oy wer T fE oguw
quady a1 ®Y @uifa aw el
¥ wreafdix g afe aw 2 fe
96 F AR AW IIA T | GEE 49-
AT g w1 R el St
G Wk HfF gw Ty T% el
% Ak # wrenfade 4 &

gl % @ &1 g4 3 9 -
of @ 1 gae & g 2w § =
31 o fruife fear @ & w31
) ot 7@ gt & W ww aw g
T T R 0 S TR AT
§ 7 S I @ o9 % I
& a1t ¥ gu gorT 4Gt g0 oW aw wfaw
o= dar g § awar & ar g
oz &7 %W ¥ A I A g fE
BRGNS T W QT A A | gE
ot Ffr a8 § Fr o aw awr qu
g g A wx & faeme gt &
XH SFT ¥ gL U T & fem
ot & 5 mrg ¥ Aww v faamae
gt § o I W A afraT & fE
T ATE WAerd § W faw
wt g

T % W W qfr gg @ e
gl wg o el afafadl & afa
vz & faaror fean oo §, T8t e
wezraT™ & | axi aw graw & fw el
ofefaqi & avmg drw wdlf
sy @ & ok o fewml
® am qr ax & fagr e §
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wq fr wad § I @ @ fawa
g 2 g ¥ 9% 99 I9F g w0
THA A qrd Wy §, aw I fewm
g T g fF I F AW ) A
fam mr &1 ag W w9 qe A
faw e & Wi T femml 1 W
T g

X1 % 71z ¥ faae w1 qa , a
Trge Y @ @Y, T@ F a0 W agT sam
i fm ®t ammm e w=w

v ¥ & A oqe A A @
wEA AEA | TF, TS W %
FeqrE %1 W1 Y =g Fraifa far s
2, 79 &1 71 e ) gy, agwrd
seqrai & wfra mw & faron & o
N W FETEE g, I R U A

oY morare Fag  (FTrT)
TEITM, FEATGAT W AAET K @A
% argfefewst 7= 48t fem mm &)
RAT WA NI AT AT AAT F A
faar arr o7 & afe fam qha & 32
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Nagaeg, Nagd @ FR
oy THY TR fwer et @, o &
g & aw fe dwafor & s
@ grft

ol grIw § e & o ar fe
EEwm AN AW R AW
feoma & &= §F § it wwEw W
TG WT 450 WA G e & fgamw
= oMy femr ¥ 250 R
B T W ATET FATE AT R

HOHT 4@ A 71 A A w7 fw
grerq afafadi & gro @ wEiamEe
et fwaT araT @, 9| saw Arhfen
o 3 @ fead gorrl wm Oy
g wifgy f& fefgwe wim=m
wifree §1 oo & waw W fafgage
femr a1 g wm geerd wfafagi
% qud A feqr s aofgd

A o o ¥ wx 2w § fir wEwET
awdelt feqm wm 3 0 fo W
¥ fod aeft w1 o Y b, o
siciam ¥ frdt ag % Sfafadt ag¢t
g, g Wt awded sdweae @ fan
arer &1 Ao ag g ¢ fe oo
7 faer ) awg ¥ i ot arow ft
arn § R W On aga e ¥w
ot o ¥, A FEATKHT & ol @
& ¥ vt §, o amedt

e fear oma .y g g g W
gooTd Tww §, 79 *1 wey fe
JY 1 AT A wE v g fw
&z mrhitz ¥ fr ez, faw maw
fz diwe afe arx ag grem 2 fw oow
) wx % faaoo & fag A gw am
HOFTT & ¥ ACR2WA § | wrEawrd
W dwgw fegr anar 3, a@ AnA
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[ awar fag]
gy ferer I & 1 wEETEW aa e
AT, T4 FIEEFC W AgL w1 feen
e smaT @, At dwTC @ S R
W TTC W FEraTeaT ¥ e
FIAEY qEY TS AEA

'R a9 fag ¥ 9w dfm
& ant ¥ Hifqew £ oft | gy F g
T fag 0 ¥ o A R fearar
o #m Ao &1 e wem
fem a2, M WA N TEw
AT g AT, TR qedT @ A
R 3 & gd TR el @ W qeEe
H FETC =y Jnx § o I owi q W
A for g1 et 8, 9§ ¥ qoere v
waEr TG IS ¥

ag I 9w § fe wgwian o
am ¥ wT fire Y {aE% T T
W@l & W 9 ¥ W& A€ W
W YRy 2 7 v aw
& B g wwwd w =
mfor & fay gfaer & o, g
W FT ¥ w3t ok & fww ot aw
AR T W R W W
¥ &gT wmaT § A goe wgar & fE
T A YRET EAWH WL |
wiy SAAT ag T8 Ag €T @,
wifs ga & qrg 7 g% § W A FEL
w1t amaa £ i & 39w w1 fee v
feamT aF g0 &R0

HORT A A qumd wIw W}
¥ fad wma o @) & fegam
¥ % Wt G T A 8, W -
AT & A ¥ dew-aieve g1
g1 ¥ § e i v & wEe W
A GNET § G § O q'Q@n
g &, ¥fie 3w it e Y
t fedaio qo wage W) ai® ¥
T A Hwgl A WY drEw T Wl
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FATE SIAT AT FIATEAT AW WrHiEw
FIam g0 TR TN ew
T8 6 3 dto qe Twe ¥ e
T &% ar I &t 7 fa & o WY
€TH § g=T £T 8%

€T A9 0T, w4 featq &1 god
G ot =3y G w1 W frar @y
wmx z# &y § fy fefrm Smifen
wifea, To dre wro, FiaEa”, vo
¥ro wito, degfem, 7 a3 fpqw mifvar
wrlzfrrgud) sAaamrwa g’
5 fawey wr oft wgr @ fp e o
oo ®T TR ¥|T A7Y W77 @7 IW@ &
= # AT F AT K dxrar adi A
&, a1 38 3oy G A Frd o s A
¥ ga grIw A wgr ar fp #1o Fo Ao
¥ A B arad, St vl o Qo
gt faar man 1 @ S mfEai s s
w7t § P A gavarr & wara-
9T a% MAT & Wi awir §, ¥ v arvg
m*T{ﬂﬂalﬁ‘}uﬁnﬂTn
* yEAT & qor fF fer wim 7 fam
7Y @, §1 39 A w7, A9 4 R,
AT A ¥ & fo mav gy g™ 2fag
& e diw @ oaw A #
fag gaT & 1 35 T frae G5 aw
FAT | IR ATRIGAT AT
feam av g 2, 7z it T AT
wafay ot gegww & ad ateamE &
f ag w1 w3 v ag fefawa & e qw
& am dto e Wo & ww f
FRMET T IF § % Farar
T A Y, IR W o
g g, aw X drg Agfem aff g
g, a@ 3a ® e qaEm fen
AR

w1 7o § e damar wed @ Wt
LALLM LR L E A iy
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geer wifgw v 1 7 ¥wAr wifeq fr
darare wt vzt & 1 3o o M
¥ ofaadt ¥ wigrow & ag war fin
T gy A ¥ @@ k g oaEd
gz ¥, dffw ow av & dws
@, a9 % & 120 g M 4
120 T 9T gt M@ Fro Vo Wle
¥ w1 fie 2w 133 qmaw, TR A
Ao g g0 ¥ w1 f5 7w AR
Ty, Sy & awwe X w7 fE
T qTAT, o gl fafreee o gl
t s afw % 70 w3 g 1 A
TG I FOH I 120 7EE {Y 4G
(¥evom) widt suE A ot
T E 1 T W qerat et g
et @, ¥y A X qme A ar@ W
gHaTg |

R SRR - 6T e Fiford me
R d

ot qore fag - arn gEgerw
argd ¥ A0 qTsaEr & fr sy &
FUT TG & TEA T g FF F HIfaw
F%T | TH TEA BT & 97 T GF A AN
€ | T waeT wiw & Fur @ 1 & gy
AT ATEAT § | WETHIYT H WY AT
w3 w1 fifen g1 @ ofr ) arederre Y
oF fram A qer fe s ffer 1 o
& O w1 & WY weRT A Ewar g
agHeTe ¥ war e gt mmew @
Fgi A T g G G AR gw
#t ifen g A1 fram & wawa 51 ok
aTa A Y, 7 wHY fawrr

& oF @ qdY AgiEg & S
AT ¢ I HleATEET T w1
x fis fieam w1 e i a1 A g adw
a1 qwr ¢ afeq g wiw aw faady
g fr o Tuw AT Agt o amar
§ | I W 13T 1 8 & TgET

Matters (Stt.)

&% 7g & ff I wrar feandft § Faarlt
w T F g ag g R | wefigafarz
®t v v §F o gfe F e ¥
fet AT g ST B w |
& wier g o ) g fem-
4621 ¢ ag gor w1 o 1 7 femm i
W | W HIEA W Rae AW
grm &t feam gine efme wet Y <
a3 1 5| wrHe A o1 gH § afe-
Wz g afed 1 & sgar g fw et
oW oan Arga ag o arer w1 fn faemt
& 9Tl & g wT A I AT -
arfaat & et & Y a7 wix A i
afew  wiy &) gamEl g faar &
fag v w1 wrgm fear nar
T g e ot qravft § g g
1531 brs.

STATEMENT RE. CEASE-FIRE AND

OTHER MATTERS.

o TR wAET wifgmr (W
T[I) . G FEITT, W STEEQ 7
Lo

wogm REEE: Wit wr afar 3
WHT TATH & 15 T4 {170

To T wAIFT Aifgay . 41, @A
g
The Prime Minister and Minister
of Alomic Energy (Shri Lal Bahadur
Shastri); [ place on the table of the
House a copy of the Seccurity Council
resolution dated the 20th Sepwmber,
1865, relating to the current confliel
between India and Pakistan—a con-
flict which commenced on the 5th
August, 1965, when Paklstan launch-
ed a massive atlack on India by send-
ing thousands of armed inflltrators
across the cease-fire line in our State
of Jammu and Kashmir. [Placed in
[Library. See No. LT-4932/85].

As the Hon'ble Members would
gee, the Security Council bhad de-
manded that both Governments
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should order a cease-fire effective
from 12-30 pm. Indian Standard
Time today, the 22nd September,
1965. On the question of cease-fire,
the views of the Government of India
were  stated in detail and without
any ambiguity in my letters of Sep-
tember 14 and 15, 1965, addressed to
the Secretary-General. As stated in
these letlers, the Government of
India had clearly accepted that they
would order a cease-fire without any
pre-conditions on being informed
that Pakistan had agreed to do the
same. On receiving the Security
Council resolution, therefore, we sent
4 communication to the Secretary-
General, in accordance with our ear-
lier stand, informing him that we
would be prepared to issue orders
for a simple cease-fire effective from
the appointed time and date, provided
Pakistan agreed to do likewise. A
copy of this communication is also
placed on the Table of the House.

Throughout yesterday, there was no
further message from the Secretary-
General, but in the early hours of
this morning we recelved a message
from him advising us to order a uni-
lateral cease-fire in compliance with
the relevant provisions of the Secu-
rity Council resolution, with the pro-
viso that our troops could fire back
if they were attacked. This, of course,
was entirely impossible. In a battle
which is continuing, it is just not pos-
sible for one side to ask its soldiers to
=top firing, leaving the other side free
1o continue its operations. Our re-
prescentative at the United Nations
was, therefore, instructed to inform the
Secretary-Genera)] accordingly.

A further report was received a
short while ago that at the request of
the Foreign Minister of Pakistan, an
emergent meeting of the Security
Council was convened, at which an
an~~un~rment was made, on behalf of
Prokisten that they also had agreed to
imsue orders for a cease-fire and ces-
sation nf hostilities. From our side,
the requisite orders are now being
ineued to our fleld commanders to
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effect a complete cease-fire by 3.30
a.m. tomerrow morning.

The Security Council Resolution
refers to other matters which will re-
quire  consideration bsequently.
However, the policy of the Govern-
ment of India in regard to matters
which are of vital importance to us
and which relate to the present con-
flict, has been stated by me on more
than one occasion on the floor of this
House and also in my recent commu-
nications to the Secretary-General

I do not propose to go into any fur-
ther details at the present stage. De-
tailed discussions will have to take
place and there would have to be a
fuller study of the problems to which
1 have just referred. For this pur-
pose, our represcntative at the United
Nations will keep himself available
to the Secretary-General.

There will now be a cessation of
hostilities, Peace is good, However,
there is still a threat from the Foreign
Minister of Pakistan, which he held
out today, while speaking in the Secu-
rity Council. We have, therefore, to
be very watchful and vigilant,

The nation hag recently been going
through its greatest trial. The times
have been difficult but they have serv-
ed a great purpose. The whole world
knows now that the people of India—
Hindus, Muslims, Sikhs, Christiana,
Parsees and others—constitute a unit-
ed nation with a determined common
will  and purpose. On  the
battle front, the supreme sacrifice hax
been made by the members of all
communities who have shown that
they are Indians first and Indians last.

To our armed forces, 1 would like
to pay on behall of this Parliament
and the entire country. our warmest
tributes, By their valour and hero-
ism, they have given a new confldence
to the people of India. Those whe
have lost their beloved on the battle
front, have made 2 contribution to the
preservation of our independence
which will never be forgotten by a
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grateful nation. Their sorrow
their pride are shared by
country.

Mr. Speaker, Sir, 1 would now
seck your permission to express to all
the members of this august House, to
all the politieal parties in the countrv,
to the leaders of public opinion, of
labour organisations, of business and
industry, and of many other volun-
tary associations, my feelings of the
deepest gratitude. In the hour of
trial each one of the 470 million
people of this country stood up shoul-
der to shoulder to meet the challenge
to our freedom.

and
the whoie

I should like to inform the House
that on 18th September, 1965, I re-
ceived a message from Mr. Kosygin,
Chairman of the Council of Ministers,
USSR, offering his good offices for
bringing about improved relations bet-
ween Indin and Pakistan. Mr. Kosy-
gin is impelled by noble intentions
No one can ever contest the view that
ultimately India ang Pakistan will
have to live together as peaceful
neighbours. We cannot therefore say
no to any efforts, which may help to
bring about such a situation, made by
those who are sincere and genuine in
their feclings of goodwill and friend-
ship. 1 have, therefore, informed
Mr. Kosygin today that we would
welcome his efforts and good offices.

I would also like to give the House
some further details about the tragic
accident in which the other day, we
suffered a grievous loss. Investigations
conducted on the spot show that the
aireraft in which Shri Balvantray
Mehta was travelling, was shot down
by a Pakistani plane. The marks on
the fusclage establish that gun fire
had been used. Preliminary investi-
gations by the Air Force authorities
who also have visited the scene con-
firm that the aircraft was shot down
at a low height. The ammunition re-
covered at the site of the crash also
proves that the attacking aircraft was
a Pakistanj plane, That a non-com-
batant civilian aircraft should have
been shot down in this manner is one
of the most inhuman acts which we
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must all deplore and condemn. Shri
Balvantrayji, his wife and the others
who were travelling with him have
laid down their lives at the altar of
the freedom of the country. Their
names will remain enshrined in gur
memory.

We are still faced with the Chinese
ultimatum. The House is aware that
almost at the same time when the
Chinese Government announced the
extension of the time-limit of the ul-
timatum to India by 72 hours on Sep-
tember 19, their troops started pro-
vocative activities at several poinis of
the border. On the Sikkim border,
about which the Chinese have been
making baselesg and threatening alle-
gations, the Chinese troops crossed the
well-known and delimited boundary
at Dongchui La and Nathu La on 20th
and 21st of Seplember  respectively.
They fired al our observation posts
They have tried also o intrude into
our other terrilories. Qur armed
forces have clear instructions to repel
the uggressor.

Yesterday, we scnt a reply to the
Chinese note of September 20 in which
India was alleged to have intruded
inte Dum Chale and committed arm-
cd provocation. The Chinese charge
was rejected os a fabrication and a
cover-up for the Intrusion and firing
at Tsakur to which I have referrcd
a little while ago.

The House is aware that on Scptem-
ber 18, the Chincse Government sent
us a note coached in unbecoming lang-
wage, extending the period of the ylti-
matum, making demands for destruc-
tion of military structures etc. A copy
of our reply has been placed on the
table of the House together with
copies of lwo other notes we sent yes-
terday. Regarding the so-called mili-
tary structures we have already told
the Chinesc Government that if after
joint inspection any structures are
found on the Tibetan side of the border
there can be no objection to their being
demolished. 1 have been tnld that
Ching has announced that some of
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these so-called structures have been
destroyed by our troops while withe

drawing, All this is a product of
their imagination.

1 must tell the House that we view
with grave concern the Chinese acti-
vities on the border and the armed
intrusions into our territory. We have
urged the Chinese Government in our
note of September 21 replying to the
Chinese note of September 19 to fore-
sake the path of belligerence and inti-
midation and to return to the path of
peace and reason in its rclations with
India. 1 hope that even at this late
hour China will respond to this eall
ang prevent a major crisis.

We do not know what the Chinese
will do next. We have, however, to
remain vigilant all along the frontier.

There are times of the greatest trial
for the nation, but the people all over
the country are now ip that mood
which alone ensure the preservation
of country’s freedom. We may have
to face many ups and downs, but I
know the people have stecled them-
selveg intp a resolve to meet cven this
bigger challenge. On our Armed forc-
es, there may be a heavier responsibi-
lity. I have no doubt that they are in
good spirits,. We have no intention
of under-estimating the gravity of the
sltuation. But we have resolved firm-
1y to meet this challenge to our free-
dom.

Some hon. Members rose—

Mr. Speaker: If the House desires,
I can allow a few questions, one ques-
tion to cach party.

Several hon. Members: No, questions
now.

Shri Raghunath Singh (Varanasi):
No questions today.

WMo Trw wge wifgar: g
wERT, AT quA ¥ a7y & mq
STEEYT FT FOT WG H A T@ATE |
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weau wgvaT : wHT F wATAl A7
A AT
Wo I WAYET Wfgar: wemer
agiza, w9 #faue #1 4T 105
FrETa 3 % ey
“In other respects, the powers,
privileges and immunities of each
House of Parliament, and of the
members and the committeeg of
each Houses, shall he such " as may
from time {o time be defined by
Parliament by law, and until so
defined, shall be those of the
ITouse of Commons of the Parlia-
ment of the United Kingdom..."
a & o1 24T § 1 w9 wAT Ag §
f§ magg I @A AT aw &
o AT gV F gt § wan wfawre
oY+ g1 fawarfae 2, s as gurdr
T 7y gy A1 ® AL A @Y I
g AW A% 3T ITIT F SAATC
T A1 gAAT FT A AW ¥ IarTEH
frmar g 1 s gafey & oo &
i A dE oaer F §9 I
Ta g
qa ¥ qgy A oy # el #
AF @WY FTQF ITFE 3T o
4g V1S WEA aF FFTE o 9§ ¥ |
wt 7, 1940 W fre1 1 AT T QA
@ Iw o, wiA T g A ¥
gu 77 W1 0% eqa FEaTy A et
oS A TEIT 9T HAT AT A7 S IH 9L
Tga ge @ | & waEt @t OF e
IH T TE FTHATTE | A wEw FAA
g g i wifs awr e
TS IAF HE A A | AFFA AL
et qay § W fF amsan
o g 7HICRE 8, 1940F). ...,

wegw WEWT : TE AT A1 W F
wHdz § IF ¥ aUE FW & fad
o fagnd 3 W@ &1 W9 AT A
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# g FIAEY | AT AT F AT AR
wrdT  Iq B TqATIH

o T wAT Fifga : 77 FAATA
g1 16 AT A gF AT 737 43 3O
#--"F w1 AT AT, A7 ¥ &Y A T
o A fear mar & agy avz ¥ qrn
- A7 24 Fageas ar @ §
% 93 T47, qF T AY g @ 2,
AfeT ag 7T N7 A F W
fF g7 a7 agg a8 @iy &

71 & qrie Awa A@q4 A A
FA F IEMEIw A § Fand egaa
IEATT, FAA AT AT A1E grAT @y
g 99 awr wa f5 #4390 F @y
T gfaa & fow 40 & @t s
IAMET AT AETT ;W W
TEEC FHT AT KT qAE AT AT
TE TEH F M oI wrEr adi)
Fa¥F a1z w0 fadem mw & @ L

ooy wgEy 9 0T e aqre
o0 am g7 7w e §E gt
ghwraa ¥, fad) grna #, o f
gt o w= @, SR w/w AP,
Y T gW T ag Aot £Y o §
I qEr A AT g AT FH e aEw
* | AT AN AR qEAER ag g
fo ox agi ww =91 7 OF @ I
Tga # | miwaTHE 4 =, e
qE gwr 1 IR @ 3o frn 9w
#Y &1 foraret &1 @ A7 I 0 K oon
o w00 gar § fr o= famel #
g7 1 W A1 gw 1§ wrn fawem
Tz g 20 & ag Al wgw fw
&% A &1 waar g e € fe g
eter are F2 1 feft 91 o7 feem
FCAT AR AT ®L, AET TE, T dz91
TRAr AT dz A
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T F § ug 199 WEEW A 8
T | 59 grEE & qEr g% & oA =@y
FEIE & E ) Wl gEwer O
aifgn e FEE @t W aew &
¢ g T fF @ gEt grew A @i
frm g ag g aec T T &1

Wt wq fomd (57) : a7 fiar-
fasre #1913 FEA & | TEW T O
ifwrg |

Shri 5. M. Banerjee (Kanpur): The
House had never decided that there
should be no discussion.

oW W
dq adrdr

o W wAge wifgar ;& ¥
HITH! IXEIW TG KL AT & | QTR
ag wfreT agf & i wmy gl w5t
QT § F | qr AIgE @ &
o9 T HAT ®T FKIE HAT @G,
wife aro # ferar §

¥ 7 gram A

‘defined by Parliament by law'.

T aEg H A1 ATOET AT § AR )
wfeg ggma ¥ 3T o ot fadrenfiere
A & T qraeg # & ST A A% aWr
7 TEEIOT AYTE GIHA @A 61 wfiere
@ g

weaw wgew ;a7 a favr-
fagrT Mgy & 1 ag T19 w wfuww
g ?

¥Mo T wATgT Wfgm ;o7 et
favprfasre @ew fam o ...

Shri U. M. Trivedl (Mandsaur):
When the Prime Minister had sent
out this message and when he had
called all the leaders, it was agreed
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that we would not usk any questions
on this matter. That is why we all
have kept quiet. His leader was also
present then,

o W wAT Aifgar : 97 7
T WO G G A I 7 G FwA
& fF wow S qgAv faw a9 Ty 2,
3t g & T =5y 99 fawe
w=a %, Wifs Tg g omF Al
¥ fau wt #F a9 gei, g % T
TR wew g1 wrm 9 7w T & e
T ¥FT & g, A fAr owae &
grr 7 fast 9 agw & gro s T
A AT E 19 TF WET A g
faw ferrs & ¥ & srTet 93 T gATT
TEAT 47 FAFT AT ¢ D = s
ofaariz” g wdd) F aiariz w5
fora 2, W gt faw famm som
¢ fergema #r A | w7 o R g
ZW A7 wrfierT giF, W1 g ¥ sqrar
WATETT Semd ®EIET Wi g0, FEiE
il F@y F1 AW A9 W &
A & TR WUET MW AT &
AL H F RGN AGAE L

weqm wgram ¢ & & ara faan fF
agi S wEw W F g, IEER
ez ot fan grm, 99 @ oY
T8 &, 3R o1 fofeqa o T
fF gi | W agr gEATH A & o
& ag W ¥ g T 1 and g fe
Fagi Sy v wheA & 5 oo £ fe
ITH qE F § gw A Far w4
gEqre & g1 W g fxogw dar
FT gwd g, Afea gw 9T g
qra=st A1 AE g A fE e 3R
feggom fFm fag for gt dremard
gs @ gu W o far @ ey
FAREC L LI T QU
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Shri S. M. Banerjee: When should
we discuss?

Mr. Speaker: That is 5 different
thing ultogether.
Shri 8. M. Banerjee: Is this Lok

Sabha or Parlok Sabha that we should
discuss it post-mortem? (Interrup-
tions).

Shri Kapur Singh (Ludhiana): 1
protest against this.
oA WY m & WG |
# 78t ¥7 g%l fE g oA @9 |
oos fAm ag owEmE @wr gRf AT
g F fog ot g wwoawr g

Q% ATAATY §TED . ATT §F A
AT G917 AES £

weqw wEET oSt K O ogAr g
FAH WL ATEZ WTE WTET ARl g |

st oy fomd : 3% SEgTw At
qA #faw o

weuw WY IIEIT 8 ORI
FATT AE EET ) IEE qH T AER
faerfy 7

Mo W wART wifgar @ =i
e difae

O AERT ;IR § FE
FITET ALY EOI 1 K A WO ATATHE
g Ferar

o T wATET Aifgm :
& AT

v "giea : §7 ga faar
a9 € caTgE WIE WET g £
1554 hrs.

The Lok Sabha then adjourned till
Ten of the Clock on Thursday, Sep-
tember 23, 1965 Asvina 1, 1887 (Saka).

qind
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